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LOK SABHA DEBATES

LOK SABHA

Thursday, November 29, 2012/Agrahayana 8, 1934
(Saka)

The Lok Sabha met at Eleven of the Clock.
[Mapam Speaker in the Chainl

11.00'2 hrs.

At this stage, Shri Kalyan Banerjee and some
other hon. Members came and stood on
the floor near the Table.

...(Interruptions)
OBSERVATION BY THE SPEAKER
Notices of Motion under Rule 184

MADAM SPEAKER: Hon. Members, | have received
30 notices of Motion under Rule 184 on the subject of
Foreign Direct Investment (FDI) in multi-brand retail trade.

...(Interruptions)
11.01 hrs.

At this stage, Shri Kalyan Banerjee and some other
hon. Members went back to their seats.

[English]

MADAM SPEAKER: | have to inform the House that
| have admitted the Motion and will allow discussion on
the subject. The date and time of the discussion will be
decided.

Now onwards, | hope, that the House will run
smoothly. Now, the Question Hour.

...(Interruptions)

[Translation]

SHRIMATI SUSHMA SWARAJ (Vidisha): Madam
Speaker, | wholeheartedly welcome the decision taken by
in accordance with the sentiments of the House and | am
greatly thankful to you. | assure you that the House wili
run smoothly.

[English]

SHRI BASU DEB ACHARIA (Bankura): Madam, |
also thank you. ...(Interruptions)

DR. M. THAMBIDURAI (Karur): Madam, | would also
like to take this opportunity to thank you for this decision.
...{Interruptions)

MADAM SPEAKER: Let us run the House now.

...(Interruptions)

11.02 hrs.
ORAL ANSWERS TO QUESTIONS
MADAM SPEAKER: Question Hour
Q.No. 81, Shri Sanjay Dina Patil—Not present.
Shri Adhalrao Patil Shivaji
[English]
Action Taken on Expert Committee Reports

+
*81.  SHRI ADHALRAO PATIL SHIVAJIL:
SHRI SANJAY DINA PATIL:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Sam Pitroda Committee and Dr. Anil
Kakodkar Committee on Modernisation and safety of
Railways have submitted their reports;

(b) if so, the details thereof including the main
recommendations contained in those reports and the
action taken by the Railways thereon;

(c) whether the Railways propose to appoint a Tariff
Regulatory Authority to determine rail fares as per the
recommendations contained in the reports mentioned
above; and

(d) if so, the details thereof and the manner in
which such a Regulatory Authority will help the Indian
Railways?

THE MINISTER OF RAILWAYS (SHRI PAWAN
KUMAR BANSAL): (a) to (d) A Statement is laid on the
Table of the House.
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Statement

(a) Yes, Madam. The Expert Group for Modernisation
of Indian Railways under the chairmanship of Sam
Pitroda and the High level Safety Review Committee
under the chairmanship of Dr. Anil Kakodkar, have
submitted their Reports to the Ministry of Railways.

(b) to (d) The recommendations of the Expert Group
for Modernisation of Indian Railways include those
pertaining to modernisation of tracks and bridges,
signalling systems, rolling stock, stations and terminals,
PPP(Public Private Partnership) initiatives, utilisation of
land and airspace, construction of Dedicated Freight
Corridors, High-speed Passenger Corridors, expeditious
implementation of ‘priority’ projects, harnessing
information & Communication Technology, indigenous
development and safety. It has recommended
mobilisation of resources for the aforesaid purposes
along with Human Resource Development to increase
specialisation and some organisational changes
including setting up of Railways Tariff Regulatory
Authority.

The Safety Review Committee has made
recommendations including General Safety Matters,
Organizational structure, Empowerment at Working Level,
Safety related works and issues, Manpower Planning
issues, Shortage of Critical Safety Spares, External
Interferences—Encroachment and Sabotage, Signalling,
Telecommunication and Train Protection, Rolling Stock,
Track, Bridges, Level Crossings, Human Resource
Development with emphasis on Education and Training,
Training [nstitutes on Indian Railways and Research
Eco-System on Indian Railways and Safety Architectures
over Indian Railways.

Both sets of recommendations including that for
setting up of a Rail Tariff Regulatory Authority, are
presently under examination in the Ministry of Railways.

SHRI ADHALRAO PATIL SHIVAJ!: Thank you, Madam.
The Kakodkar Committee has brought in fresh
perspectives in a number of areas concerning the
Railway safety, but there is a real danger that the Report
will meet the fate of many other Committees and Reports
concerning the Railway, particularly, because of the huge
scale of the proposed investments within a short time
span.

NOVEMBER 29, 2012

to Questions 4

Madam, | would like to know about the fate of the
Kakodkar Committee Report, which requires around
Rs. 1 lakh crore. How will the Government mobilize
such a huge amount in a short span of time?

SHRI PAWAN KUMAR BANSAL: Madam, | am
grateful to the hon. Member for expressing concern on
a very important issue.

The Kakodkar Committee Report gave as many as
106 recommendations, and all very pertinent ones
relating to the important aspect of safety. As the hon.
Member has said, it entails an expenditure of about
Rs. 20,000 crore a year. This is quite an amount, but
there are also certain suggestions made. Presently, we
are in the process of going into each recommendation,
which has been made and what would be the
expenditure that it would entail.

Madam, | would not like to share the concern of the
hon. Member that it would meet the same fate as the
other Committees have met. May be, we are in the
process of evolution. The various Committees, which
have been formed from time to time, may have also led
to this. We move forward, and over the years, irrespective
of whether a Report was formally accepted or not, the
Railways have been in a continuous process of taking
more and more steps towards safety and we have
achieved results. Further, we do hope that various sources
from which this expenditure is to be met, whether it is
the Gross Budgetary Support (GBS); the PPP model; on
external market borrowings, etc., it will be a mix of
various sources. But | do admit that Rs. 20,000 crore a
year is quite an uphill task to manage. Nevertheless, we
shall continue to endeavour to do our best.

SHRI ADHALRAO PATIL SHIVAJI: Madam, despite a
decline in the number of train accidents in the past few
years, safety on the Railways was a matter of serious
concern. Inadequate performance of the Railways was
largely due to poor infrastructure and resources, and
lack of empowerment at the functional level. Nearly, 30
per cent of the derailments are caused by defective
tracks, and the supply chain of safety items is far below
the satisfactory levels in most of the zones.

Madam, | would like to know this from the hon.
Railway Minister. What steps are being taken by the
Union Government to improve the performance of the
Railways; to provide quality infrastructure; and to
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empower the functional level so that safe and secure
journey can be provided to the passengers?

SHRI PAWAN KUMAR BANSAL: Madam, renewal of
the tracks and the review of the entire infrastructure is
a continuing process. It includes renewal of tracks and
rolling stock and that is being done on a continuous
basis.

In regard to accidents, as the hon’ble Member said
and himself acknowledged there there has been a
decline in the accidents. | would like to allay the fear of
the hon. Member and assure that over the years, better
quality material has been used. More sturdy rails are
there. There was a time when we used to have only
short rails which could not carry that much weight. Axle
load has been increased; over the years and it has now
been taken to 22.9 tonne. We are aspiring to increase
the axle load further to 25 tonne. For that we obviously
require sturdier rolling stock, and for that mater the
entire core assets.

Again, | can assure the House, Madam, that we are
aware of the imperative of modernization also.
Modernization would also help in undertaking various
safety measures, including the ones which the hon.
Member has referred to.

MADAM SPEAKER: Shri Sanjay Dina Patil, | had
called your name earlier, but you were not there. Please
be careful in future. | am allowing you as a very special
case.

SHRI SANJAY DINA PATIL: Madam, | am sorry, but
| thank you for this opportunity.

Madam, | would like to ask the Minister as to the
extent of funds required to implement the suggestions
made by the two Committees, that is, the Sam Pitroda
Committee and the Anil Kakodkar Committee.

SHRI PAWAN KUMAR BANSAL: | think this question
would entail a long answer. If you want, | can-give the
salient features of the recommendations in the two cases.

MADAM SPEAKER: Please do not give a long
answer. ' ‘

SHRI PAWAN KUMAR BANSAL: One was the Expert
Group led by Mr. Sam Pitroda. It had given as many as,

AGRAHAYANA 8, 1934 (Saka)

to Questions 6

perhaps, 113 recommendations. There were 15 focus
areas; under five heads they had taken up. A plethora
of recommendations have been made.

The other is the High-Level Committee on Safety.
That was headed by Mr. Kakodkar. As | mentioned eartier,
they have given recommendations on safety measures.
Dr. Pitroda’'s Group had given the timelines and has
also frozen the expenditure on each head. That comes
to a staggering figure of Rs. 5,60,000 crore, a large part
of which is to be spent over a period of five years.
Along with that, the in-house assessment made for the
Planning Commission means an additional expenditure
of about Rs. 4,43,000 crore. So, the total comes to a
staggering figure of more than Rs. 8,00,000 crore, for
the 1st five years alone.

The other one, as | mentioned earlier, on safety
entails an expenditure of about Rs. 1,00,000 crore over
a period of five years.

There is a very detailed list. | would only very briefly
just refer to as to what are the points which have been
covered thereunder. Those relate to the bridges, tracks,
vacancies, signalling, rolling stock, stations, PPP model,
land, dedicated freight corridor, high speed corridors,
review of projects, application of ICT, indigenization/
development of the stock, safety measures, funding,
human resources and finally the organization. These are
the main subjects on which there is an emphasis by the
Pitroda Group on Modernization.

On the other, Madam, there are recommendations
on safety, which also have the financial impiications
which | have mentioned earlier.

[Translation]

SHRI ARJUN RAM MEGHWAL: Madam Speaker,
the Hon’ble Minister has made a mention of construction
of dedicated freight corridor. The said corridor would
pass through Rajasthan. | don't know whether you are
aware or not, the pace of work on it is very slow because
of constraints of funds. The Ministry is supposed to
monitor the progress of work, but Ministry is unable to
monitor it, nor it is able to carry out the desired review
of pace of work. Madam, | want to ask the hon’ble
Minister, since it is an important project, would the
Government be able to complete its construction on
scheduled time?
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SHRI PAWAN KUMAR BANSAL: Madam, first | invite
the hon’ble Member to come to me...(Inferruptions)

SHRI ARJUN RAM MEGHWAL: Will you offer tea
also? If so, | would definitely come.

SHRI PAWAN KUMAR BANSAL: Come there, then |
would be able to tell about monitoring as he has said
that we are unable to monitor the ongoing work. This is
a very ambitious project, we will certainly want. We
have completed substantial work. The work of land
acquisition, which is a stupendous and complicated task
is over 76 per cent. Problem come in acquisition. So far
as funds are concerned, it involves huge cost. Some
portion is being constructed under PPP mode. World
Bank is also funding this project and we are signing on
agreement with Zaica also. Eastern and Western, both
corridors will entail an expenditure of approximately Rs.
95000 crore. In view of its importance, its first part is
being taken upon urgent basis. When it is compieted,
goods trains will have an exclusive corridor to move,
" with high speed. It will facilitate movement of more trains,
carriage of more goods. Apart from it, passenger traffic
~ lines ‘will get relief, they will be free from burden. We
will be able to run more tains. | want to assure you that
no negligence is taking place. We are very serious

- _about it. It is an ambitious project of the Government.

. Prime Minister Saheb is specially monitoring it. Kindly
- see .move it from your mind that monitoring is not being
“done. Our efforts would be to complete it ‘expeditiously

: pbecause work has started on both the stretches funded

by the World Bank and Zaica. We are contemplating fast
completion of work on it, including PPP parts.

SHRI SAILENDRA KUMAR: Madam Speaker, | am
* thankful to you for having given me a chance to ask a
question.

.| was listening to the reply of the hon’ble Minister.
There are a number of projects in the country whose
foundation stone has been laid and these projects have
‘been pending for the last 30-40 years. No work has
started on such projects. One project in Itawah in
‘Mainpuri, in the Constituency of our leader Shri
Mulayam Singh Yadav, whose foundation stone was laid
by our former Prime Minister as well as the hon'ble
‘President is lying pending. No work has been started on

NOVEMBER 29, 2012

to Questions 8

it so far. This way a number of projects are pending. |
want to ask about such pending projects.

Secondly, a very large Mahakumbh Mela is going
to be held in Allahabad, where crores of devotees are
expected to gather for holy dip. But no arrangement has
been made at Allahabad junction and all other stations
for such a large rush.

MADAM SPEAKER; It is a State subject.

SHRI SHAILENDRA KUMAR: No arrangement has
been made there for such a large gathering. | want the
hon’ble Minister to give a reply in this regard and also
make arrangements.

SHRI PAWAN KUMAR BANSAL: Madam, projects
are announced on the basis of demands received from
hon’ble Members from time to time. If we take all the
projects, announced so far, their total expenditure comes
to about Rs. 4 lakh crore. It is a fact, it is difficult to
complete these projects even in next 50 years in view
of the availability of funds at present.

I hope you would take it seriously and | would want
to ask certain things. And we would find out solution to
it. Next time, when this issue comes up, | would explain
to you as to what we are able to do in this regard. With
your cooperation, we would take up work of prioritized
projects.

[English]

We have been spreading our resources very thinly
across the board and across the large number of projects.

[Translation]

And now we have to see which projects we can take
up with available funds. At present, | do not have the
details of projects you've inquired about, | will supply
you the details later on. But | am seriously taking the
things. We will prepare a priority list of projects which
are urgent and we will decide as to which projects we
can take up with available resources. No project will be
scrapped, abandoned. But we will have to prepare a
priority list, so that we can taken up these projects
seriously. And | will need your cooperation in this regard.
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His second question is vey important. But before |
say something, | need appreciation for officers and staff
of Railways from you as the occasion of Chhat Pooja,
where there was great rush at Delhi Railway Station,
they managed nicely. Required number of trains were
run.

SHRI SHAILENDRA KUMAR: Please tell, would you
come to Allahabad?

SHRI PAWAN KUMAR BANSAL: | will come to
Allahabad and we would discuss it there. My endeavour
would be to ensure that the pilgrims do not face any
difficulty..

[English]

PROF. SAUGATA ROY: Madam, | thank you for
allowing me a supplementary question. | am also thankful
to the hon. Minister for admitting in the House that there
has been a decline in railway accident in the past years
when Ms. Mamata Banerjee, Shri Dinesh Trivedi or Shri
Mukul Roy had been the Railway Ministers. It also shows
that railway safety is not related to passenger fare hike.
In fact, there has been no railway passenger hike during
the last three years when Members from our Party were
the Railway Ministers and in spite of that, the safety
record of railway has become better. Of course, the
main problem remains about the manning of unmanned
railway crossings. But, here, unfortunately, the Expert
Group for Modernization of Indian Railways speaks
about mobilization of resources. | want an assurance
from the hon. Railway Minister that there will be no
passenger fare hike especially in the second class. While
he tries for safety and in the name of reforms, railway
fares should not be hiked causing problem for the
common man as this has happened in the last few
years.

SHRI PAWAN KUMAR BANSAL: Madam, |
compliment the hon. Member for applauding himself.
Railway projects have a long gestation period and the
returns are slow. | would certainly like to place on record
the good work done by all my predecessors in the past.
| would try to pick up the best from what | get the best
from anywhere. | think, if | stand up after a few months
to say that there have been no accidents in this period,
| would certainly not claim any credit for that. That may

AGRAHAYANA 8, 1934 (Saka)
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have been because of the work done in the past.
Similarly, any work done any time actually follows up
from the work done before that. As | said earlier, in reply
to earlier supplementary, it is a continuing process where
the Railways take up the work relating to safety
measures. Because of the paucity of time, | am not
detailing what steps have been taken in the past and
what we do intend to take and how we are proceeding
further.

The second part is indeed a political question raised
by him which | would like to answer at an appropriate
time. All that | would like to say is that | would expect
the House to be realistic. If we want to move forward;
if we want the Railways to serve the country as it was
mandated to; if we want the Railways to contribute, as
we say, about 1.5 to two percentage points to the GDP
growth of the country and be a veritable engine of
growth; | think | have to come up sometime and, Madam,
then | would solicit the support of the House at an
appropriate time.

[Translation]
Thermal Power Plants

+
*82.  SHRI MAROTRAO SAINUJI KOWASE:
SHRIMATI KAMLA DEVI PATLE:

Will the Minister of POWER be pleased to state:

(a) whether the Central Power Generating
companies/entities propose to set up mega thermal
power plants in the country including in the tribal and
backward regions of Maharashtra; »

(b) if so, the details thereof, State/UT-wise; .

(¢) the number of medium and large thermal power
plants set up during the last three years and thef.-current
year along with their power generation capacity, plant
and State-wise; ' -

(d) whether some thermal power plants have been
set up with foreign collaboration in the States; and

(e) if so, the details thereof, plant and State-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHR! JYOTIRADITYA M. SCINDIA): (a) to (e) A
Statement is laid on the Table of the House.

Statement

(@) and (b) Yes, Madam. The list of proposed power
projects of Central Power Generating companies under
construction and where inputs have been tied up is at
Annex-l, which includes two Thermal Power Plants at
Mauda, District Nagpur and ast Solapur, District Solapur
in Maharashtra.
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(c) 151 nos. of thermal generating units totaling
48940.2 MW were commissioned during the last three
years and the current year up to 21.11.2012. State-wise
details of these projects are at Annex-ll.

(d) No Madam, no thermal power plants of central
power generating companies as mentioned in Annex-Il
have been set up with foreign collaboration, Ministry
does not maintain the data of private company’s foreign
collaboration

(e) In view of (d) above, does not arise.

Annexure |

Part-A: Details of Mega Thermal Power Projects proposed to be set up (under Construction) by
Central Power Generating Companies

Sl. No. Project Name Implementing Unit No. Capacity (MW)
Agency

1 2 3 4 5

State: Assam

1, Bongaigaon TPP NTPC U-1 250
u-2 250
u-3 250

State: Bihar

2. Barh STPP-I| NTPC U-1 660
u-2 660
U-3 660

3. Barh STPP-II NTPC u-4 660
uU-5 660

4. Nabi Nagar TPP NTPC uU-1 250
u-2 250
uU-3 250
u-4 250

State: Jharkhand

5. Koderma TPP DvC u-2 500

State: Karnataka

6. Kudgi STPP Ph-I NTPC U-1 800
uU-2 800

uU-3 800
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1 2 3 4 5

State: Maharashtra

7. Mouda STPP NTPC u-2 500

8. Mouda STPP-I| NTPC uU-3 660
U-4 660

9. Solapur STPP NTPC U-1 660
u-2 660

State: Madhya Pradesh

10. Vindhyachal TPP-IV NTPC u-12 500

11. Vindhyachal TPP-V NTPC U-13 500

State: Tamilnadu

12. Tuticorin JV NLC & TNEB u-1 500
u-2 500

13. Vallur TPP-I 4V NTECL u-2 500

14, Vallur TPP-lI JV NTECL uU-3 500

State: Uttar Pradesh

15. Rihand TPP-Ill NTPC uU-6 500

16. Meja STPP NTPC U-1 660
u-2 660

State: West Bengal

17. Raghunathpur TPP, Ph-i DvVC u-1 600
u-2 600
Sub-Total (Part-A): 17110

Part-B: List of New Mega Thermal Power Projects proposed to be set up by Central Power Generating Companies

in the country, where inputs tied-up (construction yet to start)

Sl. No. Name of Implementing Capacity MW Total capacity (MW)
Project Agency

1 2 3 4 5

State: Bihar

1. Nabinagar TPP JV of NTPC & BSEB 3x660 1980

State: Chhattisgarh

2. Lara STPP-i NTPC 2x800 1600




15 Oral Answers NOVEMBER 29, 2012 to Questions 16
i 2 3 4 5
State: Uttar Pradesh
3. Tanda-il NTPC 2x660 1320
State: West Bengal
4, Raghunathpur TPS (Ph-I) DvC 2x660 1320
Sub-Total (Part-B) 6220
Total 23330

Annexure Il

Thermal Units Commissioned during the last 3 years and in the current year

STATE Sl Project Name Implementing Unit Capacity Actual
No Agency No. (MW) Commi-
ssioning
Date
1 2 3 4 5 6 7
YEAR 2009-10
CENTRAL SECTOR
Bihar 1 Kahalgaon St.2, Ph-2 NTPC u-7 500 31.07.09
Chhattisgarh 2 Bhilai TPP Expn. NSPCL uU-2 250 12.07.09
Jharkhand 3 Chandrapura TPS Extn. DvC u-7 250 04.11.09
4 u-8 250 31.03.10
upP 5 NCP Project St-ll NTPC uU-5 490 29.01.10
Sub-Total 1740
STATE SECTOR
Andhra Pradesh 6 Vijayawada TPP-IV APGENCO U-1 500 08.10.09
Gujarat 7 Kutch Lignite TPS Extn. GSECL uU-4 75 01.10.09
8 Utran CCPP Extn. GT 240 08.08.09
9 ST 134 10.10.09
Haryana 10 Rajiv Gandhi TPS, Hissar HPGCL U-1 600 31.03.10
Maharashtra 11 New Parli TPP MSPGCL u-2 25 10.02.10
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12 Paras TPS Expn. u-2 250 27.03.10
Rajasthan 13 Chhabra TPS RRVUNL uU-1 250 30.10.09
14 Giral Lignite-I! u-2 125 06.11.09
15 Kota TPP uU-7 195 31.08.09
16 Suratgarh TPP U-6 250 29.08.09
West Bengal 17 Bakershwar TPS WBPDCL U-5 210 07.06.09
Sub-Total 3079
PRIVATE SECTOR
Andhra Pradesh 18 Gautami CCPP Gautami Power Ltd. GT1 145 03.05.09
19 GT2 145  03.05.09
20 ST 174 03.05.09
21 Konaseema CCPP Konaseema GP Ltd. GT-1 140 01.05.09
22 GT2 140 01.05.09
23 LancoKondapailiPh-1l (GT) LancoKondapalli GT 233 05.12.09
Chhattisgarh 24 LancoAmarkantak TPS LancoAmarkantak U-1 300 04.06.09
Ph-I, U-1 Power P Ltd.
25 LancoAmarkantak LancoAmarkantak U-2 300 26.03.10
TPS Ph-1, U-2 Power P Ltd.
Gujarat 26 Mundra TPP Ph-1 Adani Power Ltd. U-1 330 04.08.09
27 u-2 330 17.03.10
28 Sugen CCPP (Akhakhol) Torrent Power Bik-l 382.5 07.05.09
Gen. Ltd.
29 Blk.Ii 382.5 08.06.09
Karnataka 30 Toranagallu TPP JSW Energy U-1 300 27.04.09
(Vijayanagar) Ltd.
31 U-2 300 24.08.09
Rajasthan 32 Jallipa-Kapurdi TPP Raj West Power u-1 135 16.10.09
Ltd. (JSW)
33 Rosa TPP Ph-1 Rosa Power u-1 300 10.02.10

Supply Co. Ltd.
Reliance Energy
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West Bengal 34 Budge-Budge-IIl CESC u-3 250 29.09.09
Sub-total 4287
Total (2009-10) 9106
YEAR 2010-11
CENTRAL SECTOR
Andhra Pradesh 35 Simhadri STPP Extn. NTPC U-3 500 31.03.11
Chhattisgarh 36 Korba STPP NTPC u-7 500 26.12.10
Haryana 37 Indira Gandhi TPP APCPL U-1 500 31.10.10
Rajasthan 38 Barsingsar Lignite NLC U-1 125 28.06.10
39 u-2 125 25.01.11
UpP 40 NCP Project St-ll NTPC U-6 490 30.07.10
West Bengal 41 Farakka STPS-llI NTPC u-6 500 23.03.11
42 Mejia TPS Extn. DvC U-1 500 30.09.10
43 bve uU-2 500 26.03.11
Sub-Total 3740
STATE SECTOR
Andhra Pradesh 44 Kakatiya TPP APGENCO uU-1 500 27.05.10
45 Rayalseema TPP St-il uU-5 210 31.12.10
Delhi 46 Pragati CCGT-lI PPCL GT-1 250 24.10.10
47 GT-2 250 16.02.11
Gujarat 48 Surat Lignite TPP Extn. GIPCL U-3 125 12.04.10
49 u-4 125 23.04.10
Haryana 50 Rajiv Gandhi TPS, Hissar HPGCL u-2 600 01.10.10
Karnataka 51 Raichur KPCL u-8 250 26.06.10
Rajasthan 52 Chhabra TPS RRVUNL u-2 250 04.05.10
Tripura 53 Baramura GT EXitn. TSECL u-5 21 03.08.10
Sub-Total 2581
PRIVATE SECTOR
Andhra Pradesh 54 Konaseema CCPP Konaseema Gas ST 165 30.06.10
Power Ltd.
55 LancoKondapalli Ph-II Lanco Kondapalli ST 133 19.07.10
Delhi 56 Rithala CCPP NDPL GT1 35.75 09.12.10
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57 GT-2 35.75 04.10.10
Gujarat 58 Mundra TPP Ph-i Adani Power Lid. U-3 330 02.08.10
59 u-4 330 20.12.10
60 Mundra TPP Ph-II U-1 660 26.12.10
Karnataka 61 Udupi TPP UPCL uU-1 600 23.07.10
Maharashtra 62 JSW Ratnagiri TPP JSW Energy U-1 300 24.08.10
(Ratnagiri) Ltd.
63 u-2 300 09.12.10
64 WardhaWarora TPP WPCL uU-1 135 05.06.10
65 u-2 135 10.10.10
66 uU-3 135 13.01.11
Orissa 67 Sterlite TPP Sterlite Energy Ltd. U-1 600 14.10.10
68 u-2 600 29.12.10
Rajasthan 69 Jallipa-Kapurdi TPP Raj West Power u-2 135 08.07.10
Ltd. (JSW)
UP 70 Rosa TPP Ph-1 Rosa Power u-2 300 28.06.10
Supply Co. Ltd.
Reliance Energy
Sub Total 4929.5
Total (2010-11) 11250
YEAR 2011-12
CENTRAL SECTOR
Andhra Pradesh 71 Simhadri STPP Extn. NTPC u-4 500 30.03.12
Chhattisgarh 72 Sipat-l NTPC U-1 660 28.06.11
73 NTPC u-2 660 24.12.11
Haryana 74 Indira Gandhi TPP APCPL u-2 500 05.11.11
Jharkhand 75 Kodarma TPP bDvC U-1 500 20.07.11
Tamil Nadu 76 Neyveli TPS PH-1 NLC uU-1 250 04.01.12
77 Vallur TPP PH-1 NTECL U-1 500 28.03.12
West Bengal 78 Durgapur Steel TPS DvC uU-1 500 29.07.11
79 u-2 500 23.03.12
Sub-Total 4570
STATE SECTOR
Andhra Pradesh 80 Kothagudem TPP-VI APGENCO U-1 500 26.06.11
Assam 81 Lakwa Waste Heat Unit APGCL ST 37.2 24.12.11
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Delhi 82 Pragati CCGT-lII PPCL ST-1 250 29.02.12
Gujarat 83 Hazira CCPP Extn. GSECL GT+ST 351 18.02.12
Karnataka 84 Bellary TPP St-lI KPCL u-2 500 23.03.12
Maharashtra 85 Bhusawal TPS Expn. MSPGCL U-4 500 07.03.12
86 U-5 500 30.03.12
87 Khaperkheda TPS Expn. U-5 500 05.08.11
UpP 88 Harduaganj Ext. UPRVUNL uU-8 250 27.09.11
West Bengal 89 Santaldih TPP Extn. Ph-ll  WBPDCL U-6 250 29.06.11
Sub-Total 3638.2
YEAR 2011-12
PRIVATE SECTOR
Andhra Pradesh 90 Simhapuri Energy Madhucon Projects U-1 150 24.03.12
P. Ltd. Ph-l Ltd.
Chhattisgarh 91 Kasaipalii TPP ACB India Ltd. U-1 135 13.12.11
92 Katghora TPP Vandana Energy uU-1 35 14.02.12
& Steel
93 SV Power TPP SV Power Pvt. Ltd. U-1 63 07.12.11
Delhi 94 Rithala CCPP NDPL ST 36.5 04.09.11
Gujarat 95 Mundra TPP Ph-II Adani Power Ltd. u-2 660 20.07.11
96 Mundra TPP Ph-il u-1 660 07.11.11
97 u-2 660 03.03.12
98 uU-3 660 09.03.12
99 Mundra UMTPP Tata Power Co. u-1 800 25.02.12
100 Salaya TPP Essar Power U-1 600 22.02.12
Gujarat Ltd.
Haryana 101 Jajjar TPP (Mahatama CLP Power India uU-1 660 12.01.12
Gandhi TPP) Pvt. Ltd.
Jharkhand 102 Maithon RB TPP pbvC uU-1 525 30.06.11
103 u-2 525 23.03.12
Karnataka 104 Udupi TPP UPCL u-2 600 17.04.11
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Maharashtra 105 JSW Ratnagiri TPP JSW Energy uU-3 300 06.05.11
(Ratnagiri) Ltd.
106 U-4 300 08.10.11
107 Mihan TPS Abhijeet MADC U-1 61.5 09.12.12
Nagpur Energy P. Ltd.
108 u-2 61.5 09.02.12
109 uU-3 61.5 09.02.12
110 u-4 61.5 09.02.12
111 WardhaWarora TPP WPCL U-4 135 30.04.11
Orissa 112 Sterlite TPP Sterlite Energy Ltd. U-3 600 16.08.11
Rajasthan 113 Jallipa-Kapurdi TPP Raj West Power u-3 135 02.11.11
Ltd. (JSW)
114 U-4 135 23.11.11
up 115 Anpara-C LancoAnpara Power  U-1 600 15.11.11
Pvt. Ltd.
116 u-2 600 12.11.11
117 Barkhera TPP Bajaj Energy Pvt. Ltd. U-1 45 06.11.11
118 u-2 45 28.01.12
119 Khamberkhera TPP Bajaj Energy Pvt. Ltd. U-1 45 17.10.11
120 u-2 45 28.11.11
121 Kundarki TPP Bajaj Energy Pvt. Ltd. U-1 45 10.01.12
122 u-2 45 29.02.12
123 Magsoodpur TPP Bajaj Energy Pvt. Ltd. U-1 45 03.11.11
124 uU-2 45 21.01.12
125 Rosa TPP Ph-II Reliance Power Ltd. U-3 300 27.12.11
126 uU-4 300 28.03.12
127 Utrala TPP Bajaj Energy Pvt. Ltd. U-1 45 21.02.12
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128 u-2 45 19.03.12
Sub-Total 10870.5
Total (2011-12) 19078
YEAR 2012-13 (AS ON 21.11.2012)
CENTRAL SECTOR
Chhattisgarh 129 Sipat-| NTPC uU-3 660 02.06.12
Haryana 130 Indira Gandhi TPP APCPL U-3 500 07.11.12
Maharashtra 131 Mouda TPP NTPC U-1 500 19.04.12
Madhya Pradesh 132 Vindhyachal TPP-IV NTPC U-11 500 14.06.12
upP 133 Rihand TPP-Ill NTPC U-5 500 25.05.12
Sub-Total 2660
STATE SECTOR
Delhi 134 Pragati CCGT-llI PPCL GT-3 250 27.06.12
Tamil Nadu 135 Mettur TPP Ext. TNEB uU-1 600 11.10.12
uUpP 136 Harduaganj Ext. UPRVUNL U-9 250 25.05.12
137 Parichha Extn. u-5 250 25.05.12
Sub-Total 1350
PRIVATE SECTOR
Andhra Pradesh 138 Simhapur Energy Pvt. Madhucon Projects u-2 150 02.07.12
Ltd. Ph-| Ltd.
139 Thamminapatnam TPP-| Meenakshi Energy U-1 150 09.09.12
Pvt. Ltd.
Chhattisgarh 140 Kasaipalli TPP ACB India Ltd. u-2 135 21.06.12
Gujarat 141 Mundra- UMTPP Tata Power Co. uU-2 800 25.07.12
142 U-3 800 16.10.12
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143 Salaya TPP Essar Power u-2 600 13.06.12
Gujarat Ltd.
Haryana 144 Jajjar TPP (Mahatama CLP Power India uU-2 660 11.04.12
Gandhi TPP) Pvt. Ltd.
Jharkhand 145 Adhunik Power TPP Adhunik Power U-1 270 19.11.12
Co. Ltd.
Maharashtra 146 Butibori TPP Ph-II Vidarbha Industries U-1 300 17.08.12
Power
147 GEPL TPP GEPL U-1 60 09.08.12
148 u-2 60 28.04.12
149 Tirora TPP Ph-| Adani Power Ltd. U-1 660 11.09.12
MP 150 Bina TPP Bina Power Supply uU-1 250 11.08.12
Co. Ltd.
Orissa 151 Sterlite TPP Sterlite Energy Ltd. u-4 600 26.04.12
Sub-Total 5495
Total (2012-13) 9505
Total 48940.2

SHRI MAROTRAO SAINUJI KOWASE: Madam
Speaker, the backward areas particularly tribal dominated
areas are being affected adversely in the matter of other
development including agriculture due to erratic power
supply to these areas. It has been the Government Policy
to fast track the developments of the backward and
tribal dominated areas in particular. Therefore, | would
like to ask the Hon’ble Minister, through you, whether
Government propose to take any concrete and positive
steps to ensure uninterrupted power supply at fair price
to Garhchiroli, the Naxal affected area of Maharashtra
State, if so, the time by which it is to be done.

SHRI JYOTIRADITYA M. SCINDIA: Madam Speaker,
Hon’ble Member has raised a very important issue. It is
a national issue relating to power shortage which relates
to Maharashtra and the backward areas also
...(Interruptions). 1 will reply to that. As far as the question
of power shortage at national level is concerned, in

order to meet this shortage, we propose to increase
power generation by about 90 thousand megawatt in
the electricity sector during the 12th Five Year Plan. As
regards Maharashtra, Maharashtra is producing about
28 thousand megawatt. At present, Maharashtra is facing
peak power deficit of about 4 per cent while the deficit
it is facing in the matter of energy comes to around 3
per cent on an average for the whole year. The Central
Government supplies about five and a half thousand
megawatt power to Maharashtra by way of centrai
allocation.

Hon'ble Member has raised as very important issue
about the Ministry of Energy’s intention (proposal) to
launch certain schemes in Maharashtra tribal dominated
and bakward areas. | would like to assure on my part
that the new approach which was developed by the
UPA Government is about Ultra Mega Power Projects
and UMPP which envisage installation of 4 thousand
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megawatt capacity projects. Of the seven projects, six
projects, whether it is Sasan project or Mundra’s
Krishnapattam, Tillaiya and Chhattisgarh and Odisha are
being set up in tribal dominated and backward areas
only. Beside this, the Government is somewhat soft about
Maharashtra as my predecessor Shri Sushil Kumar
Shinde had been Chief Minister of Maharashtra. A 1200
megawatt project is being setup in the backward area
in Ratnagiri. Three projects which are under construction
in Maharashtra at present are Chandarpura. Amravati
and Nasik. Thus a total of seven and a half thousand
megawatt projects are being set up in backward and
tribal dominated areas.

SHRI MAROTRAO SAINUJI KOWASE: My second
supplementary relates to the number of medium and
major thermal power plants set up in tribal dominated
areas among such plants which were set up during the
past three years and whether the number of employees
and officers posted in these power plants is in
accordance with the reservation norms prescribed in
respect of scheduled castes and scheduled tribes.
Whether Government have chalked out any programme
to fill up the posts in all the thermal power plants
according to reservation norms or propose to chalk out
such a programme? If so by when?

SHRI JYOTIRADITYA M. SCINDIA: Madam Speaker,
| have informed the Hon’ble Member the schemes which
have already been implemented in Maharashtra and
the schemes which are under implementation. If any
other information is sought by Hon’ble Member | wil
definitely oblige. '

As far as these thermal plants (centers) are
concerned, you must be aware that men to megawatt
ratio is limited in the power setor because they are not
employment generators, they are industrial generators
to meet the energy needs of the country on a wide
scale. However, if you have suggestion in this regard
you please send them to me.

SHRIMAT! KAMLA DEVI PATLE: Madam Speaker,
the most pasrt of energy generated by the electricity
companies being established in the country is distributed
to other areas while the area where they have been set
up face power cuts. | would like to know the steps being
contemplated by the Government in this regard.
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SHRI JYOTIRADITYA M. SCINDIA: Madam Speaker,
there are so many ground behind setting up of a Thermal
Power Plant or Power Station in any State. If that is
based on coal then it should be near coal block, rail
head and that the land required for the plant should be
available. If it is a Hydro project, then it should be
based on hydrological study and geological study and
should be on the basis of run off water. So the power
projets in our country whether they are hydro based or
coal based are specifically location based. They are set
up at locations where land and other equipments are
available. For setting up thermal power plants this is
required.

As regards the question raised by Hon’ble Member
about distribution of power among the different States,
it is a very important question. A PPA is always signed
when any thermal station is set up in any State. The
PPA is signed on the basis of the existing thermal plants
competitive bidding. The PPA is not signed with one
State rather it is signed among many States
independently. Secondly, a certain proportion in that
thermal power plant that constitute unallocated power,
remains with the Centre. The most onerous role in
respect of that unallocated power goes first to that State
in which that thermal plant is set up. Other States may
get something near to that proportion. However, it is true
that major share of power goes to that State in which
the plant is located.

[English]

SHRI S. SEMMALAI: Madam Speaker, | thank you
for giving me this opportunity. Under the federal set up,
the Centre has an obligation to meet the needs of the
States, especially the States which are facing acute
power shortage. That is why, the Centrai Pool is created.
The Central Pool is now having sufficient power. The
State of Tamil Nadu is badly in need of power. Our
Leader, the hon. Chief Minister of Tamil Nadu has
repeatedly urged the Centre to provide additional power
from the Central Pool. Recently the Delhi Government
has surrendered 1721 MW of electricity to the Central
Pool.

My specific question to the hon. Minister is this. Will
the Central Government come forward to release the
required power to bridge the gap between the demand
and supply in Tamil Nadu, heeding to the request of the
hon. Chief Minister of Tamil Nadu?
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SHRI JYOTIRADITYA M. SCINDIA: Madam Speaker,
I would like to place on record of the House—and also
for the information of the hon. Members here-that the
primary responsibility of generating, transmitting and
distributing power in any particular State which is the
requirement of that particular State, is that of the State
Government. We are supplemental in our efforts in terms
of being able to generate, transmit and distribute that
extra power from our CGSs, Central Generating Stations,
be it NTPC or NHPC on the hydro side to all other
States in as uniform a manner as possible..

As far as the specific issue with regard to Tamil
Nadu is concerned, yes there is a tremendous amount
of shortage in Tamil Nadu and Andhra but the primary
responsibility of this lies with the State Government. We
can only supplement to the extent that we can. That
request certainly has come. As you are also well aware,
the Southern Grid has to be enmeshed with all the
other remaining grids so that power can also be
transmitted. We are in dialogue with the Tamil Nadu
Government and we will try and do whatever we can on
a best efforts basis.

[Translation]

SHRI GAJENDRA SINGH RAJUKHEDI: Madam
Speaker, the construction work of the companies which
are given the contract for work in tribal areas under
Rajeev Gandhi Electrification Scheme is of very poor
quality. We raised this matter in vigilance committee
also, but no action was taken. Wherever the work is
completed, the interested parties are denied connection,
while they start charging from them for the power
...(Interruptions). This is particularly being done rampantly
in tribal areas of Madhya Pradesh...(Interruptions)

| would like to say, through you, that there should
be a monitoring committee ...(Interruptions)

MADAM SPEAKER: Next question...
...(Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: Madam Speaker,
| would request you because the next question also is
on the same subject that is Rajeev Gandhi Electrification
Scheme that relates to thermal power stations.

SHRI YASHWANT SINHA: Madam Speaker, first of
all | wish to congratulate the young Minister that he has
been entrusted with the most difficult department by the
Prime Minister. Before him the Leader of the House
used to be the Minister of this Ministry. The State given
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in reply to this question which mentions all those thermal
power projets which are under construction or proposed
to be set up. Shinde ji, you kindly sit down for you know
about this matter...(Interruptions).

THE MINISTER OF HOME AFFAIRS (SHRI
SUSHILKUMAR SHINDE): | don't have that department

[English]

You yourself have appreciated that he is a very capable
Minister. He is a well studied person. He will reply to
your query.

[Translation]

SHRI YASHWANT SINHA: North Karnapura in district
Chatra of Jharkhand is the area which is gravely affected
by left wing extremism. There has to be setup which is
pending for years. It has somehow passed through the
complicated processes of Government of India and has
reached a certain destination. | exerted as much pressure
in this regard as | could.

According to my information, this project has been
cleared by the empowered group headed by the former
Finance Minister. But just beause of the intransigene of
the Ministry of Coal, it had been put on hold since last
so many years. They say that at the proposed site of this
plant, there are coal deposits at the depth of 300 to 500
meters, therefore, it should not be set up at that location.
After a lot of difficulties and covering all the stages of
Planning Commission etc. the proposal had come to the
empowered group and it had been approved by them
after several months. | would like to submit very
emphatrically that the acquisition of land and
arrangement ast the site had been done several years
back. So everything is ready there. Even the equipment
to be imported from Russia, had been received and it
was lying there in a packed condition.

[English]

This is one project which can take off without any further
delay. Therefore, | am absolutely baffled,

[Translation]

In spite of that, the Government of India is not clearing
it. | would like to know from the Hon’ble Minister who
had put in all his might to push it during the tenure of
the - then Minister of Power to a proper point of
culmination ...(Interruptions)

SHRI SYED SHAHNAWAZ HUSSAIN: Now he
himself has come forward.
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SHRI YASHWANT SINHA: Now he is the Leader of
the House. But ...(Interruptions) | would like to know
from the young, dynamic and capable Minister
...(Interruptions) Yes, | used the word young for him. So
| would like to know from him as to what is the status
of this project. When it would be cleared and when it
would be started in the backward State of Jharkhand?

SHRI! JYOTIRADITYA M. SCINDIA: Madam Speaker,
Shri Yashwant Sinha has raised a very important issue.
In the field of power, any scheme takes several years
to reach the stage of implementation and as he has
said if any such scheme has reahed the stage of
clearance, then it should be implemented at the earliest.
The foundation stone for the Super Thermal Power of
1980 MW at North Karanpura of Jharkhand had been
laid by the former Prime Minister in 1999 after a lot of
efforts by Shri Yashwant Sinha himself and | have no
hesitation to make a mention of it. NTPC has also been
given 1500 acre of land along with the source of water
for it. But the point of that there are several anomalies
while we have shortage of coal on this country. In view
of the present technology they say that excavation of
coal can be done upto a level of 300 meter but the coal
is there at the level of 500 meter and we require a
technology suitable for it. So the life of this plant may
be fixed at 35 years till the 500 meter's technology
arrives and we require it. After the period of 35 years,
the land and plant will be returned by the NTPC to the
CIL. A lot of discussion has taken place on this point.
Cabinet Committee on Infrastructure had formed a GOM
and in the 6th and 7th meeting of Group of Ministers a
deision had been taken that sanction should be given
at least for a period of 35 years and it should be started
at the earliest. But in spite of the GMOs Seventh Meeting
on 30th May, 2012, we are still waiting for a clearance
from the Ministry of Coal though the Power Secretary
has written a letter to that effect to the Ministry of Coal
on 3rd September and we are trying that a cabinet note
is moved in the next meeting of the cabinet to get the
work started after taking a decision in this regard at the
earliest.

[English]

Access to Electricity

+
*83.  SHRI ARJUN CHARAN SETHL:
SHRI RUDRAMADHAB RAY:

Will the Minister of POWER be pleased to
state:
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(a) whether the Government proposes to provide
round the clock and affordable access to electricity to
all households and villages/hamlets in the country during
the next five years;

(b) if so, the details thereof along with the action
plan formulated by the Government in this regard;

(c) whether the distribution transformers installed
under the Rajiv Gandhi Grameen Vidyutikaran Yojana
(RGGVY) reportedly get burnt frequently;

~ (d) if so, the details thereof, the reasons therefor,
and the time by which such burnt transformers are likely
to be replaced, State-wise; and

(e) the remedial steps taken or are being taken to
address the issue?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (e)
Statement is laid on the Table of the House.

Statement

(a) and (b) The Government of India launched Rajiv
Gandhi Grameen Vidyutikaran Yojana (RGGVY), a
flagship scheme, with an objective to provide access to
electricity to rural households by creating rural electricity
infrastructure and also to provide free electricity single
point connection to Below Poverty Line (BPL)
househoids. Under the scheme, Government of india
provides 90% of the project cost as capital subsidy for
establishing Rural Electricity Distribution Backbone
(REDB) and Village Electrification Infrastructure (VEI) and
provides free electricity single point connections to BPL
households, in order to provide affordable access. The
supply of electricity to consumers is the responsibility of
Distribution Companies/Power Departments of State
Governments.

Ministry of Power has proposed to continue Rajiv
Gandhi Grameen Vidyutikaran Yojana (RGGVY) in 12th
Plan for providing access to electricity to remaining
households and villages/hamlets irrespective of their
population subject to availability of sufficient funds.

(c) to (e) The details of number of transformers
provided under RGGVY and reported burnt is at Annex.
Some of the reasons for burning of transformers are:

(i) Overloading due to un-authorized connections/
illegal hooking.

(i) Connected load being more than approved load
in households given connections under the
scheme.
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(i) Distribution transformers have suitable
protection system to avoid burning in case of
overloading or fault. When such protections are
bypassed, Distribution Transformers get burnt
in case of overloading or fault.

Repair/replacement of burnt transformers is the
responsibility of implementing agency before the
infrastructure is handed over to the Discoms/Power
Departments. After handover, the responsibility for the
same shifts to the Discoms/Power Departments, who are
expected to carry out the same as per their norms and
procedures.

Annexure

State-wise details of transformers burnt under RGGVY
as per the information made available by State
Distribution Utilities to Rural Electrification
Corporation (REC), the nodal
agency for RGGVY

SI.No. Name of State No. of Transformers burnt

1. Andhra Pradesh 1201
2. Arunachal Pradesh 77
3. Bihar 6236
4, Gujarat 7
5. Haryana 390
6. Himachal Pradesh 134
7. Jammu and Kashmir 224
8. Jharkhand 4392
9. Karnataka 879
10. Kerala 11
11, Madhya Pradesh 678
12. Manipur 20
13. Meghalaya 124
14. Orissa 1451
15. Tamil Nadu 200

SHRI ARJUN CHARAN SETHI: Madam Speaker, |
would seek your protection because | have asked
specific questions but the hon. Minister has not replied
to them. | would like to refer to parts ‘d’ and ‘e’ of the
Question.
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“(dy if so, the details thereof, the reasons therefor
and the time by which such burnt transformers are
likely to be replaced, State-wise; and

(e) the remedial steps taken or are being taken to
address the issue?”

Madam, transformers installed under Rajiv Gandhi
Grameen Vidyutikaran Yojana, as has been stated by
the hon. Minister himself, frequently get burnt. So, | have
asked the hon. Minister as to how many transformers
have been burnt in different States of the country and
what are remedial measures they have taken so that
these burnt transformers may get replaced immediately
for the benefit of the BPL consumers. He has not
mentioned anything about this point.

[Translation]

SHRI JYOTIRADITYA M. SCINDIA: Madam Speaker,
it is a very important issue because here the power
generation is important and | think that the transmission
and distribution of power is all the more important to
ensure the reach of power to the last man of the line
in this country. Arjun Sethi also has a question as to by
what time the transformers that have been burnt, will be
replaced. Madam, in this regard at first | would like to
tell you that Rajiv Gandhi Grameen Vidyutikaran Yojna
is a very ambitious scheme of the UPA under which a
target had been laid down by the Prime Minister in
2012 to take power to each of the household by 2017.
Regarding the transmission and distribution of power
also, | would like to say that no doubt, this is a Union
Government Scheme and we contribute 90 per cent of
the funds but in respect of the implementation of the
scheme, the biggest responsibilty is that of the State
Government ...(Interruptions)

MADAM SPEAKER: Please listen to the Hon'ble
Minister.

...(Interruptions)
MADAM SPEAKER: Let the Minister give his reply.
...{Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: Please give me
the chance to say something ...(Interruptions) Madam,
this responsibility is important because, in the entire
country, 648 schemes had been sanctioned and in
respect of the 70-80 per cent of them, the State Electricity
Boards and Discoms have assumed powers for the
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implementation of the Schemes. | want to put the facts
before you. When the contract is given by the SEB and
Discom to the third party but at the time of
implementation, the scheme is hand over to the SEB
and Discom. Then the responsibility of replacement of
the burnt transformer does not lie with the third party.
But till the scheme is handed over, then certainly hundred
per ent ...(Interruptions).

SHRI DEVJI M. PATEL: Will it be changed by the
public? ...(Interruptions)

SHRI JYOTIRADITYA M. SCIND!A: | have myself
faced it because in the year 2005-2006, | had taken this
sheme to my parliamentary constituency ...(Interruptions)

[English]
MADAM SPEAKER: All these will not go on record.
...(Interruptions)*
[Translation]

SHRI JYOTIRADITYA M. SCINDIA: | myself have
faced your difficulties and critical situations. Therefore, |
have written a humble letter to all of you, giving therein
the information in respect of each and every scheme
and the details of matrix of the ways as to how we can
monitor this scheme.

As regards the transformers that have been burnt
...(Interruptions)

SHRI YASHWANT SINHA: Kindly include the
members of Parliament in this monitoring.

SHRI JYOTIRADITYA M. SCINDIA: Yashwant Sinha
ji, in that letter | ...(Interruptions)

[English]
MADAM SPEAKER: Please let him reply.
...(Interruptions)
[Translation]
MADAM SPEAKER: What are you doing?

...(Interruptions)
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SHRI DEVJI M. PATEL: Why the electricity is not
being given there? ...(Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: The power is not
available as the State Governments are not contributing
power in the grid ...(Interruptions)

[English]
MADAM SPEAKER: Please address the Chair.
...(Interruptions)
[Translation]
MADAM SPEAKER: Please sit down.

...(Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: As far the area of
Arjun Charan Sethi ji is concerned, he must have
received my letter...(Interruptions). Please let me reply
the question ...(Inferruptions)

MADAM SPEAKER: Please sit down. Minister, please
speak.

...(Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: | am requesting
you very politely that let me reply the
question...(Interruptions) | will reply to your point
too....(Interruptions)

[English]
MADAM SPEAKER: Nothing will go on record.
...{Interruptions)”
[Translation]

MADAM SPEAKER: Please sit down. Mr. Minister,
please speak looking to the Chair.

SHRI JYOTIRADITYA M. SCINDIA: The Central
Government have sanctioned the scheme of 282 crores
of rupees. Where the contracting agencies have not
handed over the work, it is the responsibility of that
contracting agency to replace the burnt transformers.

Madam, | have given State-wise information that
how many transformers have burnt in which State and

| would like to reply that also that particularly in Bihar
and Jharkhand...(Interruptions) 1 have mentioned in the
reply that how many transformers have

burnt?...(Interruptions)

*Not recorded.

*Not recorded.
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SHRI DHANANJAY SINGH: Mr. Minister, this reply is
confusing, you have given zero in Uttar Pradesh.

SHRI JYOTIRADITYA M. SCINDIA: We have given
accordingly the information we received. As far as Bihar
and Jharkhand are concerned, Discom has started the
replacement work of burnt transformers and 2900
transformers out of 4392 burnt transformers have been
replaced and rest will also be replaced soon.

SHRI DEVJI M. PATEL: Mr. Minister, there are no
figures of Rajasthan.

SHRI JYOTIRADITYA M. SCINDIA: | am replying to
his question, when your turn come, | will reply to your
question ...(Interruptions)

MADAM SPEAKER: Why are you doing so? Please
sit down. Mr. Minister is replying to his question. Sit
down please.

...(Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: As | have said, it
is the responsibility of State Government ...(Interruptions).
If you like to listen, | will reply ...(Interruptions).

SHRI BHISMA SHANKAR AL/AS KUSHAL TIWARI:
Madam, get it discussed separately ...(Interruptions)

MADAM SPEAKER: All right. It will be discussed
separately.

...(Interruptions)
[English]

SHRI ARJUN CHARAN SETHI: Madam, there are
some States in the country where distribution of electricity
has been privatized including Odisha. When it has been
privatized and it is in the hands of the private utilities,
what are the instruments available at the State level so
that they can be brought to book when there is any
discrepancy in the installation and also replacement of
transformers?

SHRI JYOTIRADITYA M. SCINDIA: Madam, we have
a quality control mechanism which looks into the
implementation of the scheme on a three-tier basis. The
first tier is when the project implementation agency itself
engages third parties to survey 50 per cent of the villages
to see whether the work has actually been done or not.
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The second tier is when the REC itself appoints quality
monitors where ten per cent of the villages are surveyed
and the third tier is when the Ministry of Power itself
inspects one per cent of the villages. These surveys
have been done from time to time. If required, | will give
all the information with regard to the surveys to the hon.
Member.

Also | have written a letter to all the hon. Members
and | have tried to make an effort on my part because
this scheme cannot see success or the light of the day
unless we all work together. And for that, | would need
your assistance as well because you are on the ground
and you are able to see whether things are happening
correctly or not. Therefore, | tried on my behalf to send
you a monitoring matrix by which the progress can be
assessed. | have also stated in that letter

[Translation]

That every Member of Parliament can review the
implementation of this scheme on the basis of their own
district Vigilance Evaluation Committee. | know for this
purpose we have to take formal permission from the
Ministry of Rural Development, but you can do such
things informally. So far informal is concerned, | have
discussed the matter with Shri Jairam Ramesh, the
Minister of Rural Development and he had assured me
that | will get formal letter from his Ministry by which this
scheme will also be included in district Vigilance
Evaluation Committee.

SHRIMATI SUSHMA SWARAJ: Madam Speaker, |
congratulate the Minister on taking over the charge of
new department that he may be the successful and
renowned minister of that department and ask him his
question that as he said that Rajeev Gandhi Grameen
Vidyutikaran Yojana is your flagship programme and
you want to provide electricity to each and every house
of the country during the next five years. But do you
know that many districts of India have yet not included
in this scheme and my Parliamentary constituency district
Raisen, to which you yourseilf also have attachment,
was not out of this scheme. | requested very much to
Shinde ji, written letter and | got the reply that he will
include it in third phase. Just now you have told that
implementation is done by the State Governments,
Central Government provide funds only. But it is the
Central Government who decides that which districts
are to be included in this scheme and which schemes
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will be sanctioned. The State Government have nothing
to do in this regard. So, | want to ask that Raisen
district, where a large number of tribes are inhabited,
where people have not seen even the electric bulb,
whenever | go there they say we do not want anything,
but electrify our area. Whether you will include Raisen
in this scheme and provide electricity to each and every
house in that area? If so, by when? If you give me this
assurance then | will be glad.

SHRI JYOTIRADITYA M. SCINDIA: Madam Speaker,
the issue which Smt. Sushma Swaraj ji has raised is
related to her Parliamentary constituency, | want to thanks
her that she has blessed me. | will check the data, but
according to the information available with me, all the
districts of Madhya Pradesh are sanctioned under Rajeev
Gandhi Grameen Vidutikaran Yojana and we have
organised many programmes together in Raisen. When
Shinde Saheb was the Minister, | have also written him
about Raisen. | cannot tell you cent per cent, but | am
sure 99 per cent and believe that Raisen is already
sanctioned and that information | will sent you after the
sitting of the House.

Secondly, | would like to seek help from all the
hon'ble Member. As Sushmaiji said that this an ambitious
scheme of Government of India to provde electricity to
each and every house of the country. | got the information
of Raisen. | was right that Raisen has already been
sanctioned, implementing agency is State Electricity
Board. We have sanctioned 648 schemes in the entire
country, out of them 504 schemes are to be implemented
by the agencies of State Governments. Only 144 schemes
are the Central schemes. Our responsibility is to evaluate
the DPR received from the State Government. We see
whether that DPR is prepared on the basis of cost
norms and sanction it. It is not our responsibility to
select the scheme for particular district and we do not
send our officers to prepare DPR. The DPR is sent to
us by the State Government. For example, Uttar Pradesh
and Bihar demanded funds, we provided 3200 thousand
crore rupees to Uttar Pradesh for phase 2 of Rajeev
Gandhi Grameen Vidutikaran and told UP Government
that we will not be able to do for the village having
population of hundred. U.P. Government said that we
will do on the basis of population of 300 and so you will
accord sanction for these 22 schemes. We have accorded
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sanction to those 22 schemes. To say that Central
Government decides is not fully correct. The State
Government plays an important role. The funds are ours.
As you talked about Raisen, we have taken 1380 partially
electrified villages and 30 thousand BPL households.
65 crore rupees scheme has been sanctioned on 27th
January, 2012. Madam Speaker, | would like to put one
more issue in the House with your permission that we
have to implement this scheme truly and to reach every
household. We have to provide electricity to 5 lakh 74
thousand households, we need about 30 thousand crore
rupees. About 2.70 lakh BPL households are to be
provided electricity for which 8 thousand crore rupees
are required. | would like to say to the Finance Minister
to allocate 36 thousand crore rupees during the 12th
Plan for Rajeev Gandhi Grameen Vidutikaran Yojana.

[English]

MADAM SPEAKER: Now, we go to Q.No. 84—Shri
Abdul Rahman. ‘

[Translation]

SHRI DARA SINGH CHAUHAN, Madam, | have given
a very important question, let me ask this thing
...(Interruptions)

MADAM SPEAKER: Now, next question has been
taken up. | think that this is an important issue.
...(Interruptions)

SHRI DARA SINGH CHAUHAN: The reply given is
confusing. This is a wrong reply and misleading
...(Interruptions)

MADAM SPEAKER: We want to discuss, Dara Singh

...(Interruptions)

MADAM SPEAKER: Please do not do like this. Sit
down please.

...(Interruptions)

MADAM SPEAKER: What are you doing? Please sit
down.

...(Interruptions)
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MADAM SPEAKER: You also sit down. | am
understanding, if you will give a notice, | will get it
discussed.

...(Interruptions)

SHR! DARA SINGH CHAUHAN: You will get it
discussed, but the entire reply is wrong. He is an
energetic Minister and | and the entire country rely on
him. But you have not drafted the reply, your officers has
drafted and you have replied in the House, Uttar Pradesh
is such a big State ...(Interruptions)

[English]
MADAM SPEAKER: All right.
...(Interruptions)*
[Translation]
MADAM SPEAKER: All right. We will get it discussed.
...(Interruptions)

MADAM SPEAKER: We will get it discussed Dara
Singh ji.

...(Interruptions)
MADAM SPEAKER: Give notice for that.
...(Interruptions)
[English]

MADAM SPEAKER: Q. No. 84—Shri Abdul
Rahman—not present.

Shri D.B. Chandre Gowda—not present.
Let the hon. Minister reply.
...(Interruptions)

MADAM SPEAKER: Please sit down. Nothing is
going on record.

...(Interruptions)*

MADAM SPEAKER: The Members are not present.
So, the Question has become the property of the
House. | am requesting the hon. Minister to kindly answer.

*Not recorded.
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Employment in Lieu of Land Acquired

+
*84. SHRI ABDUL RAHMAN:
SHRI D.B. CHANDRE GOWDA:

Will the Minister of RAILWAYS be pleased to state:

(a) the salient features of the policy guidelines
issued by the Railways in 2010 for providing employment
to those whose land has been acquired for railway
projects;

(b) the details of the progress made so far in the
implementation of the said guidelines;

(c) the number of persons whose land has been
acquired for railway projects since the issue of the said
guidelines, State-wise;

(d) the number of eligible persons as per the criteria
laid down under the said guidelines given employment
so far, State-wise; and

(e) the steps taken/being taken by the Railways to
give employment to the eligible persons?

THE MINISTER OF RAILWAYS (SHRI PAWAN
KUMAR BANSAL): (a) to (e) A Statement is laid on the
Table of the House.

Statement

(a) As per policy instructions issued vide Railway
Board’s letter dated 16.7.2010 and 13.8.2010, Railway
may call and consider application for employment to
Pay Band-1 of Rs. 5200-20200 with Grade Pay of
Rs. 1800/- from land losers on account of acquisition of
land for projects on the Railways (excluding those for
Deposit work). The salient features are: (i) The applicant
shall be a person (sole owner of land or son/daughter/
husband/wife of the sole owner) whose land or a portion
thereof has been acquired for the project. In case, the
land is owned by more than one person, the Competent
Authority, as defined in the Railway (Amendment) Act,
2008/Land Acquisition Officer, will decide who shall be
considered as applicant. Only one job shall be offered
to an applicant from the land loser family; (i) The

+8ince both the Members were not present, Hon'ble Speaker
allowed the Hon. Minister to answer the question.
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displaced person has not received any land from the
State Government in lieu of his’ther land acquired/being
acquired for the project; (iii) The applicant should
normally fulfil the eligibility and other conditions
prescribed for the post against direct recruitment quota
from open market. In exceptional circumstances, General
Manager of the Railway can relax condition in respect
of educational qualifications; and (iv) General Manager
of the Railway in whose jurisdiction the land acquisition
is to be undertaken, shall be responsible for ensuring
a fair and transparent selection of candidates.

(b) to (e) All Zonal Railways and Production Units
have been advised to implement the revised policy for
the land acquired after issue of these instructions.

As regards number of persons whose land has been
acquired, the information is being collected and will be
laid on the Table of the House. Railways maintain data
only zonal railway-wise/production unit-wise and not
State-wise.

MADAM SPEAKER: Is there anyone to ask the
supplementary?

All right.
We go to Q. No. 85—Shri Ravindra Kumar Pandey.

Shri Ravindra Kumar Pandey is not present. Again,
the hon. Minister has to reply.

Rationalisation of Fare and Freight Structures

*85. SHRI RAVINDRA KUMAR PANDEY: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways keep in mind the socio-
economic conditions prevailing in the country while fixing
fares;

(b) if so, the details thereof;

(c) whether the Railways have conducted any
exercise to rationalise the fare and the freight structure;
and

(d) if so, the details thereof and if not, the reasons
therefor?
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THE MINISTER OF RAILWAYS (SHRI PAWAN
KUMAR BANSAL): (a) to (d) A Statement is laid on the
Table of the House.

Statement

(a) and (b) Yes, Madam. It is on account of socio-
economic considerations that Railways fares are
structured in different classes to serve different economic
strata. In addition, number of concessions are being
extended to more than 50 categories of rail travelers.

(c) and (d) The evaluation of various alternatives
relating to rationalization of the fare and freight structures
iS an ongoing process.

MADAM SPEAKER: Is there anybody to ask the
supplementary?

[Translation]

SHRI HUKMADEO NARAYAN YADAV: Madam
Speaker, | would like to know from the Minister that how
the railway fare are decided. The basic thing is whether
socio-economic conditions are taken into consideration.
AC first class coaches and sleeper coaches
manufacturing cost and maintenance is more and the
2nd class general coaches, in which poor, weaker,
labourer, dalits and backward classes people travels,
costs loss. The manufacturing and maintenance cost of
AC first class coaches costs more and few people travels
in that class and it has four toilets. Whereas in general
coaches, which are filled to over capacity, 150 people
travels and have four toilets only. | mean to say whether
these things are taken into consideration?

SHRI PAWAN KUMAR BANSAL: Madam, we
continuously try to increase the number of coaches and
I would like to tell the Hon’ble Members that the fare
were decided years back according to the relativity of
all thing separately. There is less fare for ordinary classes
at some places and more for other classes. The damages
cost less in higher classes than lower. But the
Government take the decision with due care. Taking into
consideration the socio-economic conditions of the lower
strata of the society who cannot travel by paying more
and do not have means and resources, the fares are
kept lower.
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WRITTEN ANSWERS TO QUESTIONS
[Translation]
National Arrear Grid

*86. DR. KIRODI LAL MEENA: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether National Arrears Grid has been
established under e-courts project;

(b) if so, the details thereof;

(c) if not, the reasons therefor and the time by
which the grid is likely to be established including the
action taken by the Government in this regard; and

(d) the manner in which the aforesaid Grid would
monitor arrears and judicial data?

THe MINISTER OF LAW AND JUSTICE (SH.
ASHWANI KUMAR): (a) to (c) The National Arrears Grid
which is rechristened as National Judicial Data Grid
(NJDG), is targeted to be established by December,
2013. The essential pre-requisites before the NJDG is
made functional, are computerization of 14,249 district/
subordinate courts approved under the e-Courts Project,
completion of backlog data entry, establishment of
connectivity through Wide Area Network (WAN),
development of Functional Requirement Specifications
(FRS) and Business Intelligence (Bl) tools to decide the
information which would be made available in the public
domain. National Informatics Centre (NIC) as the
implementing agency and the e-Commitee of the
Supreme Court are working on all these aspects. In fact,
NIC has already installed 50 virtual machines at its
National Data Centre for the NJDG.
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(d) The NJDG will provide the Indian Judiciary a
web portal with real time data of arrears in every court
in the country, which will empower them to monitor/
analyse the arrears; provide timely inputs for policy
decisions to reduce delay and arrears in the justice
delivery system; and facilitate better monitoring of court
performance and better resource management.

[English]
Production of Fertilizers

*87. SHRI RATAN SINGH:
SHRI VIRENDRA KUMAR:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the quantum of production of fertilizers including
urea in the country during each of the last three years
and the current year, company-wise;

(b) whether the production of fertilizers is less than
its demand in the country;

(c) if so, the details thereof and the reasons therefor;
and

(d) the steps being taken by the Government to
meet the demand of fertilizers in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) The
quantum of production of fertilizers including urea in the
country during last three years and current year,
company-wise is attached as Statement.

(b) and (c) The total demand and production of
major fertilizers namely Urea, DAP, MOP and Complexes
is given in the table below:

(In Lakh Metric Tonnes)

SI.No. Product

Year

2009-10

2010-11 2011-12

Demand Prod. Gap

Demand Prod. Gap

Demand Prod. Gap

1. Urea 282 211 71
2. DAP 107 42 65
3. MOP 44 - 44
4, Complexes 88 80 8

291 219 72 304 220 84
121 35 86 126 40 86
48 - 48 48 - 48
92 87 5 107 78 29
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As can be seen from the above table, the demand
of various fertilizers far exceeds the domestic production.
The major reason for the gap in production and demand
primarily is the shortage of assured gas feedstock for
production of urea and acute limitation of rock phosphate
and potash in the country for manufacturing of
Phosphatic and Potassic fertilizers.

(d) In order to encourage investments in the urea
sector, Government is considering a New Investment
Policy which is likely to add additional urea capacity of
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7 to 8 million tonnes. In order to encourage indigenous
production of P and K fertilizers, NBS policy has been
implemented w.e.f. 01.04.2010 which has allowed the
industry to grow in a liberalised policy regime and with
the freedom to fix the MRPs of P and K fertilisers,
competitively. The Government is also encouraging the
private and public sector to explore the possibilities of
joint ventures abroad for mining and production in the
P and K sector. However, in the short term, the gap
between the demand and indigenous production of all
fertilizers will continue to be met through imports on

regular basis.

Statement

Plant-wise production of Urea for the years 2009-10 to 2011-2012 and April to Oct. 2012

(Figures in ‘000" MT)

Name of Plant 2009-10 2010-11 2011-12 April to Oct. 2012
1 2 3 4 5
PUBLIC SECTOR:

NFL:Nangal-I| 474.0 478.5 503.4 305.9
NFL:Bhatinda 514.7 553.0 482.9 258.1
NFL:Panipat 512.9 470.0 500.3 319.4
NFL:Vijaipur 878.5 916.6 902.1 528.8
NFL:Vijaipur Expn. 949.6 961.5 1011.7 459.0
Total(NFL): 3329.7 3379.6 3400.4 1871.2
BVFCL:Namrup-I! 79.2 86.1 102.3 61.8
BVFCL:Namrup-Ili 2304 198.9 176.5 157.8
Total(BVFCL): 309.6 285.0 278.8 219.6
RCF:Trombay-V 306.9 341.1 336.0 231.4
RCF:Thal 1782.2 1783.4 1772.5 1046.3
Total(RCF): 2089.1 21245 2108.5 1277.7
MFL: Chennai 435.9 477.9 486.7 259.0
TOTAL PUBLIC SECTOR: 6164.3 6267.0 6274.4 3627.5
COOP. SECTOR:

IFFCO:Kalol 601.2 600.1 600.0 346.0
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1 2 3 4 5
IFFCO:Phuipur 722.6 7451 701.3 411.7
IFFCO:Phulpur Expn. 1000.1 1026.2 1132.8 555.6
IFFCO:Aonla 1000.3 988.5 1065.9 615.6
IFFCO:Aonla Expn. 1000.3 1042.6 986.8 647.6
Total(IFFCO): 4324.5 4402.5 4486.8 2576.5
KRIBHCO:Hazira 1779.6 1840.3 1432.4 1239.7
TOTAL COOP. SECTOR: 6104.1 6242.8 5919.2 3816.2
Total (Pub.+Coop.) 12268.4 12509.8 12193.6 7443.7
PRIVATE SECTOR:

GSFC:Vadodara 281.5 2455 286.6 201.3
SFC:Kota 382.2 403.4 385.9 2317
DIL:Kanpur 0.0 0.0 0.0 0.0
ZIL:Goa 387.5 396.8 365.4 220.1
SPIC:Tuticorin 0.0 300.9 621.7 263.9
MCF:Mangalore 379.5 379.4 379.4 227.6
GNFC:Bharuch 601.7 643.2 701.8 393.2
IGF:Jagdishpur 1096.1 1098.5 1162.2 607.0
NFCL:Kakinada-I 757.0 831.6 792.5 433.3
NFCL:Kakinada-Ii 723.1 824.0 769.1 475.6
CFCL:Gadepan-i 1019.6 1032.2 1106.5 564.9
CFCL:Gadepan-l| 1011.2 1068.0 1039.5 598.3
TCL:Babrala 1231.7 1116.7 1164.6 611.8
KSFL:Shahjhanpur 972.8 1030.5 1015.6 561.4
TOTAL PRIVATE SECTOR: 8843.9 9370.7 9790.8 5390.1
TOTAL(PUB.4+COOP.+PVT.): 211123 21880.5° 21984.4 12833.8
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Plant-wise production of DAP for the years 2009-10 to 2011-2012 and April to Oct. 2012

(Figures in ‘000" MT)

Name of Plant 2009-10 2010-11 2011-12 April to Oct. 12
PUBLIC SECTOR: - - - -
COOP. SECTOR:

IFFCO:Kandla 722.7 60.1 496.6 446.5
IFFCO:Paradeep 402.3 916.5 995.1 663.2
TOTAL CO-OP SECTOR: 1125.0 976.6 1491.7 1109.7
PRIVATE SECTOR:

GSFC:Vadodara 0.0 0.0 0.0 0.0
ZIL:Goa 351.8 151.6 180.2 56.3
SPIC:Tuticorin 0.0 30.4 180.5 104.2
MCF:Mangalore 198.1 177.8 128.2 81.8
TCL:Haldia 183.7 190.3 269.3 45.6
GSFC:Sikka-l & I 921.8 706.1 534.0 262.2
ClL:Kakinada 520.6 402.5 360.0 67.6
ClIL: Vizag 0.0 31.8 6.6 0.0
Hindalco Indus:Dahej 181.8 214.2 209.8 105.8
PPL:Paradeep 763.7 655.6 602.3 163.2
TOTAL PRIVATE SECTOR: 31215 2560.3 2470.9 886.7
TOTAL(CO-OP. +PVT.): 4246.5 3536.9 3962.6 1996.4

Plant-wise production of Complexe Fertilizer for the years 2009-10 to 2011-12 and April to Oct. 2012

(Figures in ‘000° MT)

Name of Company/Unit 2009-10 2010-11 2011-12 April to Oct. 2012
1 2 3 4 5

Public Sector:

FACT:Ud/Cochin 758.1 643.8 616.4 339.6

RCF:Trombay 503.3 603.9 649.8 400.2

MFL:Chennai 0.0 0.0 35.9 64.3
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1 2 3 4 5
Total Public Sector: 1261.4 1247.7 1302.1 804.1
Cooperative Sector:
IFFCO 2749.4 3201.6 2457.6 820.7
Private Sector:
GSFC:Vadodara 292.9 280.3 302.5 158.2
CIL:Vizag 1053.4 858.8 972.4 468.7
ZIL:Goa 366.2 509.5 370.6 159.4
SPIC:Tuticorin 174.4 175.4 209.5 122.3
MCF:Mangalore 84.1 45.7 44.0 21.4
CIL:Ennore 212.6 260.8 254.7 143.2
GNFC:Bharuch 166.5 166.2 196.3 108.7
TCL:Haldia 394.0 361.2 311.9 159.7
GSFC:Sikka-ll 0.0 0.0 0.0 0.0
ClL:Kakinada 735.6 958.8 747.4 487.3
Hindalco Ind:Dahej 0.0 0.0 0.0 0.0
DFPCL:Taloja 100.6 123.5 175.2 90.6
PPL:Paradeep” 447.2 537.5 426.0 398.0
Total Private Sector: 4027.5 4277.7 4010.5 2317.5
Total (Pub.+Coop.+Pvt.): 8038.3 8727.0 7770.2 3942.3

Exploitation of Canal Water

*88. SHRI J.M. AARON RASHID: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether certain States have permitted beverage
companies to use water from canals which are primarily
meant for drinking and irrigation purpose of the farmers
and the people of the respective areas;

(b) if so, the details thereof including the total quantity
of water being used by these companies from those
canais and the revenue earned by the respective State

Governments as a result thereof during the last two
years and the current year, State and year-wise; and

(c) the steps taken or being taken by the Union
Government to protect the interests of the farmers and
the people of the respective areas?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (c) Allocation of water and
levying of water charges are within the jurisdiction of
State Governments. Hence, information has been sought
from all the State Governments. After receipt of the
information, it will be laid on the Table of the House.
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Cap on Maximum Prices of Essential Drugs

*89. SHR!I ANAND PRAKASH PARANJPE:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government proposes to put a cap
on the maximum price at which the essential drugs can
be sold in the country;

(b) if so, the details thereof;

(c) whether the drug manufacturers have been
consulted in this regard and if so, their response in this
regard;

(d) whether the Government intends to boost the
sale of generic drugs to control the price of essential
drugs; and

(e) if so, the measures taken or being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) to (c)
The Department of Pharmaceuticals had prepared a
draft National Pharmaceutical Pricing Policy, 2011
(NPPP-2011) based on the criteria of essentiality as per
the medicines as under National List of Essential
Medicines-2011, as stipulated by the Ministry of Health
and Family Welfare. The draft National Pharmaceutical
Pricing Policy, 2011 (NPPP-2011) was circulated among
the concerned Ministries/Stakeholders. The draft Policy
was aiso available for comments of any other interested
person on the Department's website www.pharma-
ceuticals.gov.in. The views/inputs received on the draft
NPPP-2011 were examined and the matter was placed
before the Group of Ministers (GoM). Based on the
recommendations of the GoM, National Pharmaceuticals
Pricing Policy-2012(NPPP-2012) was formulated and
placed before the Cabinet. The Cabinet considered
NPPP-2012 in its meeting held on 22.11.2012 and
approved the same with certain modifications.

(d) Yes, Madam.

NOVEMBER 29, 2012

to Questions 60

(e) The Department of Pharmaceuticals, Government
of India, had launched “Jan Aushadhi Campaign” in
November, 2008, under which Jan Aushadhi Generic
Drug Stores are being opened in the Government
Hospitals to make available (unbranded) quality Generic
medicines at much affordable prices to all by way of
supply of medicines through Central Pharma Public
Sector Undertakings (CPPSUs). Under this campaign, at
least one Jan Aushadhi Store in each district is intended
to be opened, wherever the State Governments extend
their support and cooperation in allotting the space in
the Government Hospitals or at any other suitable
locations and also identify the agencies amongst
Hospitals/NGOs/Charitable/Cooperative/Government
Bodies to manage such stores. The first Jan Aushadhi
Store was opened under the Jan Aushadhi Campaign
in the Civil Hospital, Amritsar in November, 2008 and till
31st October, 2012, 145 Jan Aushadhi Stores have been
opened, spread over in twelve States, namely, Punjab,
Haryana, Odisha, Andhra Pradesh, Rajasthan, Delhi,
Uttarakhand, West Bengal, Jammu and Kashmir,
Jharkhand, Himachal Pradesh, including UT of
Chandigarh. 319 generic medicines, covering several
therapeutic groups, are listed for sale through the Jan
Aushadhi Stores. In terms of value, Rs. 9,02,74,091/-
worth of medicines have been sold through these stores
till October, 2012.

Subsidy on Fertilizers

*90. SHRI PURNMAS| RAM:
SHRI VISHWA MOHAN KUMAR:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the farmers are getting the requisite
benefit of subsidy on fertilizers;

(b) if so, the facts thereof;

(c) whether some fertilizer companies resort to tactics
of gold plating i.e. indicating lower production capacity
and on the basis of percentage production obtain huge
subsidy;

(d) if so, the details thereof and the action taken by
the Government in this regard; and

(e) the steps taken to ensure that the poor and
marginal farmers get the maximum benefit of subsidy?
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THE MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) Yes,
Madam.

AGRAHAYANA 8, 1934 (Saka)
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(b) Apart from Urea Government is providing subsidy
on 21 grades of Phosphatic and Potassic (P and K)
fertilizers as per the Statement. The details of subsidy
paid during last five years are as under:

In crores

Period Amount of subsidy disbursed on

P and K Fertilizers Urea All fertilizers
2007-08 16933.8 26385.36 43319.16
2008-09 65554.79 33939.92 99494.71
2009-10 39452.06 24580.23 64032.29
2010-11 41500 24336.68 65836.68
2011-12 36107.94 37683 73790.94
BE 2012-13 28576.12 37016.01 65592.13

Urea is provided to the farmers at MRP fixed by the Statement

Government. The difference between cost of delivered
price of Urea and its MRP is paid by the Government
as subsidy. In case of P and K fertilizers, the Government
is implementing Nutrient Based Subsidy (NBS) Policy
w.e.f. 1.4.2010. Under the policy, a fixed amount of
subsidy decided on annual basis is
provided to each grade of subsidized P and K fertilizers
depending upon its nutrient content. Maximum Retail
Prices (MRP) of P and K fertilizers is fixed by fertilizer

companies.

(c) and (d) The production capacities of all the urea
manufacturing units in the country had been reassessed
by Fertilizer Industry Coordination Committee (FICC), an
attached office of Department of Fertilizers and the same
were notified with effect from April, 2000. Subsidy is
paid to the Urea Manufacturing units as per New Pricing
Scheme (NPS-lIl) and New Investment Policy dated 4th
September, 2008, which do not provide any scope/
incentive for gold plating.

(e) The subsidised fertilizer is made available to all
farmers irrespective of their land holding

List of Subsidised Fertilizers

SlI.No. Fertilizer grades
1 2
1. Urea

2. DAP: 18-46-0-0
3. MAP: 11-52-0-0
4, TSP: 0-46-0-0
5. MOP: 0-0-60-0
6. 16-20-0-13

7. 20-20-0-13

8. 10-26-26-0

9. 12-32-16

10. 14-28-14

11. 14-35-14

12. 15-15-15
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1 2
13. AS: 20.6-0-0-23
14, 20-20-0-0

15. 28-28-0-0

16. 17-17-17-0

17. 19-19-19

18. SSP

19. 16-16-16-0

20. DAP lite (16-44-0-0)
21, 15-15-15-09

22. 24-24-0-0

Assistance for Irrigation Projects

*91. SHRI TARACHAND BHAGORA: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Union Government provides
assistance for irrigation projects in areas included under
the Desert Development Programme (DDP) at par with
the Drought Prone Area Programme (DPAP) and the
Tribal Areas Development (TAD) areas for the Repair,
Renovation and Restoration (RRR) scheme;

(b) if so, the details thereof;

(c) whether the Union Government has received
any proposals from the State Governments in this regard;
and

(d) if so, the details thereof including the action
taken by the Union Government thereon?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) The scheme of Repair,
Renovation and Restoration (RRR) of water bodies is
being implemented by Ministry of Water Resources since
X Plan. During X and XlI Plan, Water Bodies covered
under Desert Development Programme (DDP) were not
treated at par with Drought Prone Area Programme
(DPAP) and Tribal areas. However, during Xl Plan, it is
proposed to treat DDP areas at par with DPAP areas
and Tribal areas.
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(c) and (d) Yes, Madam. Government of Rajasthan
has submitted a proposal in July, 2012 for funding of 19
water bodies amounting to Rs. 34.53 crore under Desert
Development Programme. The proposal was examined
and additional information has been asked from the
Government of Rajasthan.

Setting up of Minority Commissions

*92. SHRI ASADUDDIN OWAISI: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether several States in the country including
Jammu and Kashmir are yet to set up the Minority
Commissions;

(b) if so, the details thereof indicating the names of
such States and the reasons therefor;

(c) whether the Union Government has taken up
the matter with the States concerned to set up such
Minority Commissions; and

(d) if so, the response of the State Governments
thereto and the steps taken or are being taken by the
Union Government in this regard?

THE MINISTER OF MINORITY AFFAIRS (SHRI K.
RAHMAN KHAN): (a): Yes, Madam.

(b) The States which have not set up Minority
Commissions till 15th October 2012 are Arunachal
Pradesh, Gujarat, Goa, Haryana, Himachal Pradesh,
Kerala, Meghalaya, Mizoram, Nagaland, Odisha, Sikkim,
Tripura and UTs of Chandigarh, Andaman and Nicobar
Islands, Daman and Diu, Dadra and Nagar Hauveli,
Lakshadweep and Puducherry.

(c) and (d) The State Minority Commissions are set
up by the State Governments in the respective States
under their own statutes. Since the National Commission
for Minorities Act, 1992 did not extend to the State of
Jammu and Kashmir, the Government has requested
the Government of Jammu and Kashmir to consider
extending the validity of this Act to the State of Jammu
and Kashmir as well as for enactment of law for
promulgation of a Jammu and Kashmir State Minorities
Act.



65 Written Answers

Corporate Governance

*93.  SHRI ANTO ANTONY:
SHRI M. VENUGOPALA REDDY:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Government has recently brought
out a Legal Compliance Manual (LCM) to facilitate the
companies to get acquainted with the laws and norms
of corporate governance;

(b) if so, the details thereof;

(c) whether the Government proposes to amend the
Accounting Standards in the Companies Act;

(d) if so, the details thereof and the reasons therefor;
and

(e) the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) and
(b) No, Madam. The Government has not brought out
any Legal Compliance Manual. However, the Indian
Institute of Corporate Affairs, as part of its MOU with an
agency had facilitated the release of a ready reckoner
for acquainting stakeholders with various laws including
Companies Act, 1956.

(c) to (e) Examination of various rules and
Accounting Standards under the Companies Act, 1956
is an ongoing process. The Accounting Standards are
amended from time to time keeping in view the
requirements of the situation. No amendment to the
Standards is currently being considered.

Electoral Reforms

*94.  SHRI P. LINGAM:
SHRI GURUDAS DASGUPTA:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether the Government proposes to carry out
comprehensive electoral reforms;
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(b if so, the details thereof including the steps
taken by the Government in this regard,;

(c) whether the Core Committee constituted under
the Chairmanship of Additional Solicitor General has
submitted its recommendations to the Government on
the basis of inputs received from different quarters;

(d) if so, the details thereof including the decisions
taken by the Government in this regard; and

(e) the time by which the Government is likely to
initiate electoral reforms process in the country?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (e) With a view to carrying
out comprehensive electoral reforms, a Core-Committee
was constituted on 1st October, 2010 under the
Chairmanship of Shri Vivek K. Tankha, Additional Solicitor
General. The talking points of the Committee included
(i) De-criminalisaion of Politics; (i) Funding of Elections;
(iii) Conduct and better Management of Elections;
(iv) Regulation of Political Parties; (v) Audit and Finances
of Political Parties; and (vi) Review of Anti-Defection
Law. The Committee under the aegis of Legislative
Department and in co-sponsorship of the Election
Commission of India conducted seven regional
consultations at Bhopal, Kolkata, Mumbai, Lucknow,
Chandigarh, Bengaluru and Guwahati, wherein the
stakeholders have been consulted, who inter-alia
included leaders and workers of the political parties,
legislators, legal luminaries, representatives of NGOs,
eminent persons, civil servants (serving and retired),
students etc. and views have been gathered. The details
of these consultations have been put on the website of
the Ministry of Law and Justice ie. www.lawmin.nic.in.
On the basis of the inputs received in these consuitations,
discussion with all political parties is contemplated. In
view of the complexity of the subject, it is not possible
to lay down any rigid time-frame in this regard.

Upgradation of Rural Roads

*95. DR. KIRIT PREMJIBHAI SOLANKI:
SHRI NARANBHAI KACHHADIA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the status of the proposals submitted by the
various States in the country especially Gujarat for
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construction/upgradation of roads under the Pradhan
Mantri Gram Sadak Yojana (PMGSY), State-wise;

(b) the details of the proposals approved, State-
wise;

(c) whether some of the proposals submitted by the
States especially Gujarat are pending for a long time;

(d) if so, the details thereof and the reasons therefor,
and

(e) the steps taken or proposed to be taken by the
Union Government for the expeditious approval of the
same?

NOVEMBER 29, 2012
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) The list of proposals of various States for
construction/upgradation of roads under PMGSY
approved during the current financial year is enclosed
at Statement-I.

(c) to (e) There is no proposal pending in respect
of State of Gujarat at present. Government of Gujarat
had submitted project proposals amounting to Rs. 345.38
crore for 409 road works, which were cleared by the
Ministry on the recommendations of the Empowered
Committee on 28th August, 2012. Clearance of proposals
under PMGSY is an on-going process. Status of pending
proposals from other States is given in the enclosed
Statement-II.

Statement-I

State-wise details of proposals cleared under PMGSY during 2012-13

Sl.No. Gtate Value No. of No. of Length Status Date of
(in Rs. Crores) roads Bridges in Km Clearance
1. Andhra Pradesh 398 266 802 Cieared 17-Sep-12
2. Assam 310 172 426 Cleared 29-Jun-12
3. Bihar 2,439 1,350 96 3,846 Cleared 8-Jun-12
4 Chhattisgarh 221 217 579 Cleared 22-Aug-12
5. Gujarat 345 409 775 Cleared 28-Aug-12
6. Jammu and Kashmir 1,248 484 50 2,651 Cleared 20-July-12
7. Jharkhand 404 291 10 1,109 Cleared 27-Apr-12
187 56 Cleared 15-Oct-12
8. Karnataka 60 41 0 155 Cleared 29-Jun-12
9. Madhya Pradesh 634 426 1,722 Cleared 5-July-12
1,239 811 3,154 Cleared 2-Nov-12
10. Maharashtra 450 9 452 92 Cleared 14-Aug-12
628 149 207 708 Cleared 23-Aug-12
11. Manipur 254 46 44 425 Cleared 24-May-12
12. QOrissa 1,498 823 3,143 Cleared 21-Sep-12
13. Punjab 339 61 0 717 Cleared 22-May-12
14, Rajasthan 550 687 1,892 Cleared 19-Jun-12
15. Uttar Pradesh 574 733 1,223 cleared 2-Nov-12
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Statement-ll
State-wise details of status of pending proposals under PMGSY during 2012-13
SI.No. State Value in No, of No. of Length in Status
Crores roads Bridges Km

1 2 3 4 5 6 7

1. Arunachal Pradesh 1910.36 150 89 2059.45 Compliance to observations of Pre-
Empowered Committee meeting held
on 8.10.12 received and being
scrutinized.

2. Assam 421.46 - 289 - Proposals under scrutiny at National
Rural Roads Development Agency
{(NRRDA).

3. Chhattisgarh 740.75 518 - 1798.38 Compliance to the observations of
scrutiny of sampie DPRs is awaited
from State.

4, Himachal Pradesh 123.15 75 - 439.79 Compliance to Pre-ECM held on
6.9.12 has been received from State.
ECM wili be held after Model Code
of Conduct is over in the State.

5. Jammu and Kashmir 526.37 119 5 843.52 Compliance to observations of
Empowered Committee held on
10.56.12 regarding crediting of
maintenance fund is awaited from
State.

6. Meghalaya 47.13 16 - 54.57 Sample DPRs are being scrutinised
by NRRDA.

7. Mizoram 412.38 40 - 559.91 Compliance to the observations of
scrutiny of sample DPRs is awaited
from State.

8. Punjab 670.51 146 - 1092.88 Proposals were placed before the EC
held on 18.9.12,

9. Rajasthan 515.76 571 - 1676.05 Full compliance to observations of
Pre-ECM held on 18.10.12 is awaited
from State.

10. Tamil Nadu 1132.38 1343 45 3095.87 Proposals complied as per

observations of Pre ECM held on
15.11.12 have been received and
Proposals are being placed before
the EC.
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1 2 3 4 6 7
11. Uttar Pradesh 2574.01 1112 1 7007.15 Recommended by EC held on

12. Uttarakhand 477.69 118

13. West Bengal 3506.49 1425

16.11.12. Clearance is being issued

by Ministry.

8 1139.78 Proposals complied as per
observations of Pre ECM held on
21.10.12 have been received and
Proposals are being placed before
the EC.

- 6147.17 Recommended by EC held on

2.11.12. Compliance is awaited from
the State.

EC: Empowered Committee.

[Translation]
Fast Track Courts

*96. SHRI MAHENDRASINH P. CHAUHAN:
SHRIMATI MANEKA GANDHI:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) the present status of the Fast Track Courts in the
country;

(b) the number of Fast Track Courts functioning in
the country as on 31 December, 2011, State-wise;

(c) the total funds allocated for such Courts during
the last three years and the current year, State-wise;

(d) the details of the achievements made by these
courts including the number of cases transferred and
disposed of during the said period, State-wise; and

(e) whether the Government has any proposal to
set up evening courts in the country and if so, the
details thereof including the time by which such courts
are likely to be set up in the country?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) The Central Government had
provided financial assistance to the State Governments
for Fast Track Courts from 2000-01 to 2010-11. The
scheme has not been extended beyond 31.03.2011.

However, some of the State Governments have
continued the Fast Track Courts beyond 31.03.2011 from
their own funds.

In its judgement in Brij Mohan Lal vs. Union of India
& Others on 19.04.2012, the Supreme Court has directed
the States that they shall not take a decision to continue
the Fast Track Courts scheme on an adhoc and
temporary basis. They (States) will need to decide either
to bring the Fast Track Courts scheme to an end or to
continue the same as a permanent feature in the State.

(b) The number of Fast Track Courts functioning in
the country as on 31 March, 2011 is enclosed as
Statement-|.

(c) Central funds for Fast Track Courts were released
upto 31st March, 2011, State-wise details of central funds
released for such Courts during the three years 2008-
09, 2009-10 and 2010-11 are enclosed as Statement-Il.

(d) The State-wise number of cases transferred to
Fast Track Courts, disposed of by these courts and
pending in these courts is enclosed as Statement-lIl.

(e) An amount of Rs. 2500 crores has been
allocated under Thirteenth Finance Commission award
for increasing the number of court working hours using
the existing infrastructure by holding morning/evening/
shift courts. Based on the information received from
States, the Status of Physical and Financial Progress in
respect of Morning/Evening/Shift Courts upto 31st
October, 2012, is enclosed as Statement-IV.
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Statement | 1 ) 3
Sl Name of the Number of Fast Track 1. Maharashtra® 51
No. State Courts functioning
as on 31.03.2011 15, Manipur 2

! 2 8 16. Meghalaya 3
1. Andhra Pradesh 108 17 Mizoram 3
2. Arunachal Pradesh 3 18. Nagaland 2
3. Assam 20 19.  Odisha 35
4. Bihar 179 20.  Punjab** 15
5. Chhattisgarh 25 o1. Rajasthan 83
6. Goa 5 22.  Tamil Nadus 49
7. Gujarat” 61 23. Tripura 3
8. Haryana™ 6 24. Uttar Pradesh 153
9. Himachal Pradesh 9 25, Uttarakhand 20
10.  Jharkhand 39 26.  West Bengal 109
11. Karnataka® 87 Total 1192
i2. Kerala 38 * As on February, 2011

** As on December, 2010
13. Madhya Pradesh** 84 * As on August, 2010

$ As on December, 2008

Statement I
Central Grants released to States for Fast Track Courts from 2008-09 to 2010-11
® in_lakh)

SI.No. Name of the State 2008-09 2009-10 2010-11
1 2 4 5
1. Andhra Pradesh 142.40 0 1096.00
2. Arunachal Pradesh 14.40 14,40 14.40
3. Assam 91.20 96.00 96.00
4, Bihar 720.00 720.00 720.00
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1 2 3 4 5
5. Chhattisgarh 148.80 148.80 129.60
6. Goa 19.20 14.40 24.00
7. Gujarat 580.80 0 777.60
8. Haryana 38.40 76.80 67.20
9. Himachal Pradesh 38.40 43.20 43.20
10. Jharkhand 249.60 196.80 192.00
11, Karnataka 182.40 446.40 441.60
12. Kerala 148.80 148.80 148.80
13. Madhya Pradesh 312.00 316.80 316.80
14. Maharashtra 417.60 412.80 537.60
15. Manipur 9.60 9.60 9.60
16. Meghalaya 28.80 _ 28.80
17. Mizoram 14.40 14.40 14.40
18. Nagaland 9.60 9.60 9.60
19. Odisha 158.40 168.00 168.00
20. Punjab 0 163.20 81.60
21. Rajasthan 398.40 398.40 398.40
22 Tamit Nadu 0 470.40 235.20
23. Tripura 0 11.56 0
24, Uttar Pradesh 1161.60 1161.60 1094.40
25. Uttarakhand 0 - 99.62
26. West Bengal 571.20 571.20 571.20
Total 5456.00 5613.16 7315.62
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Sl.LNo. Name of the State Total Cases Total Cases No. of Cases
Transferred as on Disposed as on Pending as on
31.03.2011 31.03.2011 31.03.2011

1 2 3 4 5

1. Andhra Pradesh 236928 199953 36975
2. Arunachal Pradesh 4162 1660 2502
3. Assam 72191 55811 16380

4, Bihar 239278 159105 80173

5. Chhattisgarh 94670 76575 18095

6. Guijarat* 537636 434296 103340

7. Goa 5096 4017 1079

8. Haryana** 38359 33590 4769
9. Himachal Pradesh 40126 33427 6699
10. Jharkhand 110027 87789 22238
11. Karnataka# 218402 184067 34335
12. Kerala 109160 95367 13793
13. Madhya Pradesh* 360602 317363 43239
14, Maharashtra* 423518 381619 41899
15. Manipur 3059 2861 198
16. Meghalaya 1031 843 188
17. Mizoram 1868 1635 233
18. Nagaland 845 716 129
19. Odisha 66199 60441 5758
20. Punjab** 58570 46347 12223
21. Rajasthan 149447 123024 26423
22. Tamil Nadu® 411957 371336 40621
23. Tripura 5812 5591 221
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1 2 3 4 5
24. Uttarakhand 98797 89791 9006
25. Uttar Pradesh 464775 411658 53117
26. West Bengal 146083 113903 32180
Total 3898598 3292758 605813
* As on February, 2011 i 2 3
** As on December, 2010
" As on August, 2010 Maharashtra 89.27 399
$ As on December, 2008
Manipur 1.07
Statement IV Meghalaya 0.31 -
Physical and Financial Progress of Morning/ Mizoram 1.88 -
Evening/Shift Courts) Nagaland 0.85 .
(As on 31st October, 2012) Odisha 24.98 198
. ) . Punjab 16.28 46
State Financial Physical Progress
Progress (Z in  in Numbers Rajasthan 38.80 -
Crores) Sikkim 0.41
1 2 3 Tamil Nadu 24.71 3
Tripura 3.76 135
Andhra Pradesh 43.55
Uttar Pradesh 102.25
Arunachal Pradesh 10.63 -
Uttarakhand 12.84 5
Assam 9.06 48
West Bengal 32.83 -
Bihar 64.30 38
Total 713.97 1139
Chhattisgarh 10.91 -
Goa 1.54 - [English]
Gujarat 48.35 - Child Witness Court Room
Haryana 18.48 55 *97. SHRI SURESH KUMAR SHETKAR: Will the
Himachal Pradesh 7.90 . Minister of LAW AND JUSTICE be pleased to state:
Jammu and Kashmir 0.78 (a) whether the first child witness court room, has
been opened recently in the country;
Jharkhand 16.52 -
(b) if so, the details thereof including its aims and
Karnataka 41.01 L
objectives;
Kerala 20.23 5
(c) whether the Union Government proposes to assist
Madhya Pradesh 61.47 - the States to open such court rooms in other parts of

the country; and
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(d) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (d) The first Child Witness
Court Room in Delhi was inaugurated on 16th
September, 2012 at Karkardooma Court Complex. It aims
to ensure compliance with child friendly procedure for
investigation, trial and examination as per directives in
judicial pronouncements as well as with the recently
enacted provisions of Protection of Chiidren from Sexual
Offences Act, 2012.

The Central Government has been extending
financial assistance to States for augmenting their
resources for infrastructure development of subordinate
judiciary under a Centrally Sponsored Scheme. The
design, level of facilities in court complexes including
those for sensitive witnesses like children, women and
handicapped persons are finalized by the State
Governments in consultation with respective High Courts.

Aggregate Technical and Commercial Losses

*98. SHRI PC. GADDIGOUDAR:
SHRI SANJAY NIRUPAM:

Will the Minister of POWER be pleased to state:

(a) whether the Government has taken note of the
increase in the cost of power generation due to loss/
wastage of electricity during Transmission and
Distribution (T and D);

(b) if so, the details thereof along with the extent
and percentage of Aggregate Technical and Commercial
(AT and C) losses of electricity in the country during the
last three years and the current year, State, company
and year-wise;

(c) the measures taken by the Government for
encouraging research and development activities for
electricity generation, transmission and distribution in
the country during the aforesaid period;

(d) whether the Government has conducted any
study on loss/wastage of electricity during the T and D
in the country; and

(e) if so, the details thereof and the steps taken or
proposed to be taken for maintaining strict grid discipline
and reducing AT and C losses in the country?

AGRAHAYANA 8, 1934 (Saka)
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THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
Transmission and Distribution (T and D) losses impact
the cost of power for consumers and not as such cost
of power generation. Aggregate Technical and
Commercial (AT and C) losses which include
transmission and distribution (T and D) losses, for the
States and UTs, for the years 2008-09, 2009-10 and
2010-11 as per the PFC's report are given in the enclosed
Statement. Audited data for AT and C losses for the year
2011-12 and current year is not available.

(c) R and D policy of the Government is to promote
R and D project that help the nation become self-reliant
in technology. The R and D activities under Ministry of
Power are undertaken by central public sector
undertakings. The Government is funding National
Perspective Plan for R and D in Indian power sector,
Research Scheme on Power and several research
projects of Central Power Research Institute. In the
Thermal Generation sector work being done is in the
areas of stabilization of super critical units of 660 MW
capacity, efficiency improvement of thermal power plants,
control instrumentation etc. In the area of hydro
generation, NHPC and other Hydro utilities along with
BHEL have contributed in improving turbine design. In
the transmission field, 800 kV DC has been introduced.
Introduction of 1200 kV level high voltage AC System
has been developed indigenously by Powergrid under
public private partnership. These technologies will
increase the stability of the System, apart from improving
generation and transmission efficiency.

(d) The Government through Power Finance
Corporation, the nodal agency to operationalize the
Restructured-Accelerated Power Development and
Reforms Programme (R-APDRP), is carrying out the study
on Component-wise AT and C Losses under the
supervision of Forum of Regulators (FoR).

{(e) To maintain strict grid discipline, Regional Load
Dispatch Centres (RLDC) take action in accordance with
Electricity Act, 2003 and the Indian Electricity Grid Code
(IEGC) for supervision and control over Inter-State
Transmission System (ISTS). Action is initiated by Central
Electricity Regulatory Commission (CERC) under
Sections 142 and 143 of the Electricity Act, 2003 against
the States violating the Grid discipline.
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To reduce the AT and C losses in the country and
to improve the power distribution sector of State utilities,
Government of India has launched the Restructured-
Accelerated Power Development and Reforms
Programme (R-APDRP) during 11th Plan period. The
focus of R-APDRP is on actual demonstrable
performance by utilities in terms of sustained AT and C
loss reduction in the project areas. Projects under the
scheme are taken up in two parts in towns having
population more than 30,000 (10,000 for special category
States) as per census 2001. Part-A of the scheme is for

NOVEMBER 29, 2012

to Questions 84

establishing IT enabled system for energy accounting/
auditing and Supervisory Control and Data Acquisition
(SCADA) for big cities (population:4 lacs and Annual
Energy Input: 350MU) whereas Part-B is for up-gradation,
augmentation and strengthening of electrical
infrastructure in project towns.

So far, under R-APDRP, projects worth Rs.32323.70
crores (Part-A: Rs.6638.79 crores covering 1402 towns
and 63 SCADA projects in 63 towns; Part-B: Rs.25684.91
crores in 1134 towns) have already been sanctioned.

Statement

AT and C losses(%) for utilities selling directly to the consumers

Region State Utility 2008-09 2009-10 2010-11
1 2 3 4 5 6
Eastern Bihar BSEB 34.37 43.92 47.44
Bihar Total 34.37 43.92 47.44
Jharkhand JSEB 54.16 10.21 46.79
Jharkhand Total 54.16 10.21 46.79
Orissa CESCO 46.84 39.98 45.54
NESCO 38.90 36.70 38.47
SESCO 50.59 51.00 54.12
WESCO 37.55 37.58 43.84
Orissa Total 42.20 39.70 44 35
Sikkim Sikkim PD 46.81 55.36 51.96
Sikkim Total 46.81 55.36 51.96
West Bengal WBSEDCL 25.81 33.24 27.40
West Bengal Total 25.81 33.24 27.40
North Eastern Arunachal Pradesh Arunachal PD 60.15 58.82 61.45
Arunachal Pradesh Total 60.15 58.82 61.45
Assam CAEDCL 39.36
LAEDCL 29.23
UAEDCL 31.42
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1 2 3 4 5 6
APDCL 29.31 29.19
Assam Total 32.68 29.31 29.19
Manipur Manipur PD 81.32 47.55 40.17
Manipur Total 81.32 47.55 40.17
Meghalaya MeSEB 43.37 48.77 -
MeECL 51.63
Meghalaya Totai 43.37 48.77 51.63
Mizoram Mizoram PD 41.08 38.95 41.00
Mizoram Total 41.08 38.95 41.00
Nagaland Nagaland PD 4412 46.16 50.07
Nagaland Total 4412 46.16 50.07
Tripura TSECL 31.91 29.16 34.48
Tripura Total 31.91 29.16 34.48
Northern Delhi BSES Rajdhani 20.59 19.83 15.80
BSES Yamuna 13.73 28.63 18.13
NDPL 17.64 15.68 13.75
Delhi Total 17.92 20.78 15.76
Haryana DHBVNL 32.60 28.11 26.29
UHBVNL 34.00 30.58 29.85
Haryana Total 33.29 29.32 28.02
Himachal Pradesh HPSEB 12.85 18.46 35.48
HPSEB Ltd. 12.22
Himachal Pradesh Total 12.85 18.46 15.72
Jammu and Kashmir J and K PDD 69.05 70.44 72.86
Jammu and Kashmir Total 69.05 70.44 72.86
Punjab PSEB 18.51 17.73
PSPCL 17.47
Punjab Total 18.51 17.73 17.47
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1 2 3 4 5 6
Rajasthan AWNL 31.28 33.04 26.80
JDWNL 30.19 31.51 23.73
JWNL 28.40 26.70 22.66
Rajasthan Total 29.83 30.07 24.19
Uttar Pradesh DWN 28.25 49.62 55.39
KESCO 53.44 51.66 4411
MWN 29.90 37.58 37.57
Pash WN 29.38 27.68 31.61
Poorv WN 49.75 27.86 40.43
Uttar Pradesh Total 35.04 35.73 40.29
Uttarakhand Ut PCL 39.89 28.35 28.48
Uttarakhand Total 39.89 28.35 28.48
Southern Andhra Pradesh APCPDCL 14.24 17.93 20.56
APEPDCU 10.26 9.69 14.51
APNPDCL 14.37 18.52 16.07
APSPDCL 11.36 16.63 14.20
Andhra Pradesh Total 12.99 16.43 17.50
Karnataka BESCOM 19.17 21.10 22.75
CHESCOM 25.33 28.21 28.73
GESCOM 38.80 38.05 25.75
HESCOM 33.90 28.51 26.22
MESCOM 14.01 18.40 13.75
Kamataka Total 24.94 25.34 23.71
Kerala KSEB 21.61 14.90 14.09
Kerala Total 21.61 14.90 14.09
Puducherry Puducherry PD 18.47 19.35 14.43
Puducherry Totai 18.47 19.35 14.43
Tamil Nadu TNEB 14.39 18.87 19.90
Tamil Nadu Total 14.39 18.87 19.90
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1 2 3 4 5 6
Western Chhattisgarh CSEB 30.46
CSPDCL 38.29 36.28 28.64
Chhattisgarh Total 32.73 36.28 28.64
Goa Goa PD 21.69 6.12 14.08
Goa Total 21.69 6.12 14.08
Gujarat DGVCL 16.11 15.23 13.08
MGVCL 14.98 15.27 14.83
PGVCL 31.78 32.35 26.75
UGVCL 16.31 18.89 7.20
Gujarat Total 22.04 22.81 16.89
Madhya Pradesh MP Madhya Kshetra VVCL  50.24 42.26 43.95
MP Paschim Kshetra VVCL  36.38 36.16 31.12
MP PurvKshetra VVCL 55.84 46.11 37.99
Madhya Pradesh Total 46.61 41.03 37.28
Maharashtra MSEDCL 31.19 25.02 23.30
Maharashtra Total 31.19 25.02 23.30

Note: AT and C Losses for Sikkim PD (for 2008-09 to 2010-11), APSPDCL (for 2009-10 and 2010-11) and BSES Rajdhani
(for 2010-11) include transmission losses since the figure for transmission losses is not available

Collection efficiency for J and K PDD for 2008-09 to 2010-11 has been calculated based on figures for revenue realised

available in Resource Plan.

TANGEDCO operational w.e.f. 1st November, 2010. The complete information for calculation of AT and C losses is not

available.

(Source: PFC’s Report on Performance of State Power Utilities for the years 2008-09 to 2010-11)

Review of Old Projects

*99. SHRI N.S.V. CHITTHAN:
SHRI BHOOPENDRA SINGH:

Will the Minister of RAILWAYS be pleased to
state:

(a) whether the Railways propose to review all old
projects particularly those which are more than 15-year
old;

(b) if so, the details thereof including the number of

such projects pending for the last 15 years in the country,
along with the reasons therefor, zone-wise;

(c) the steps being taken by the Railways in this
regard; and

(d) whether the Railways have curtailed some
powers of the Zonal Railways regarding sanctioning of
various projects and if so, the details thereof along with
the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PAWAN
KUMAR BANSAL): (a) to (c) All railway projects including
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older than 15 years are reviewed periodically at various
levels. Zone-wise number of new line, gauge conversion
and doubling projects ongoing for more than 15 years
is enclosed as Statement.

As on 01.04.2012, Railways have 347 ongoing
projects under New Lines, Gauge Conversions and
Doubling having a throwforward of about 1.47 Lakh
Crore with limited availability of resources. As a result,
projects have long gestation period. Apart from limited
availability of resources, following factors also contribute
to delay in execution of projects:

(i) Delays in land acquisition and forestry
clearances;

(i) Adverse law and order condition and other
market forces;

(iii) Failure of contracts.

To expedite completion of projects, a number of
initiatives have been taken to generate additional
resources through non-budgetary measures like funding
by State Governments and other beneficiaries, execution
of projects through Rail Vikas Nigam Limited on Special
Purpose Vehicle basis, etc.

Efforts made by Railways have started giving results.
On the request of railway, 10 State Governments have
come forward for sharing cost of 4760 Km of projects.
5 projects have been taken up with participation of
industry/stakeholders.

Besides, to reduce delays on account of land
acquisition, security issues and forestry clearances, etc.
meetings with State Officials at various levels are held
from time to time. Field units have been empowered
with further delegation of powers and the contract
conditions have been modified to bring efficiency in
contract management. Security, land acquisition and
environment issues are also taken up with State
Governments and Ministry of Environment and Forest
for early approvals.

(d) No, Madam.

NOVEMBER 29, 2012
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Statement

Zone-wise number of ongoing new line, gauge
conversion and doubling projects ongoing
for more than 15 years

SL.No. Railway Zone No. of ongoing projects

1. Central 2
2. East Coast 5
3. East Central 4
4. Eastern 3
5. Northern 2
6. North Central 2
7. North Eastern 1
8. Northeast Frontier 4
9. North Western 1
10. Southern 2
11. South Central 2
12. South Eastern 4
13. South East Central 2
14, South Western 3
15. West Central 0
16. Western 2

Over-Drawal of Power by States

*100. SHRI UDAY SINGH:
SHRI P. VISWANATHAN:

Will the Minister of POWER be pleased to state:

(a) the operating grid frequency at present along
with the quantum of power drawn by various States
over and above the quantity allotted to them during the
last one year, State-wise;
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(b) the penal provisions for power companies over-
drawing power from the Northern Grid along with the
total amount of penalty coilected from the power
companies for the last three years and the current year,
State-wise;

(c) whether the Union Government proposes to
legally empower agencies like the Regional Load
Despatch Centres and the National Load Despatch
Centres to take action against the States over-drawing
power and te control overloading of power grids; and

(d) if so, the details thereof along with the
amendments proposed to be undertaken by the
Government in the Electricity Act, 2003 in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) The
frequency level required to be maintained for drawing
power/electricity from the grid is 49.7 to 50.2 Hz., as per
Regulation 5.2(m) of the Central Electricity Regulatory
Commission (Indian Electricity Grid Code) Regulations,
2010. The details of over-drawal/under-drawal by the
States during the period April, 2012 to September, 2012
are enclosed as Statement.

(b) The panel provisions for over-drawing power
from the grid are as per provisions of the IEGC and/or
directions issued by RLDCs under Sections 29, 142
and 143 of the Electricity Act, 2003.

The details of penalties imposed by CERC during
last 3 years and the current year and the penalty
deposited by erring power companies of the Northern
Region are as under:

AGRAHAYANA 8, 1934 (Saka)
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State Penalty imposed Penalty
(Rs.Lakhs) Deposited
(Rs.Lakhs)
Uttar Pradesh 913.01 374.26
Rajasthan 10.00 10.00
Delhi 2.50 2.50
Punjab 14 14
Jammu and Kashmir 8 8
Uttarakhand 9 9
Haryana 8 8
Total 964.51 425.76

(c) and (d) Monitoring and regulation of drawal of
power with reference to the schedule by different regions/
States from the grid is done by the National Load
Dispatch Centre (NLDC)/Regional Load Dispatch
Centres (RLDCs) in accordance with the provisions laid
down by the CERC in the Indian Electricity Grid Code
(IEGC). As per clause 2.3.1 (4) of the IEGC, RLDCs may
give such directions and exercise such supervision and
control as may be required for ensuring stability of grid
operations and for achieving the maximum economy
and efficiency in the operation of the power system in
the region under its control.

The powers of Load Despatch Centres and
Regulatory Commissions related to non-compliance of
statutory/regulatory provisions including that for non-
compliance of directions and non-payment of Ul charges,
will be reviewed. Appropriate amendments if any would
be carried out in the Electricity Act, 2003 after such
review.

Statement

Schedule and Drawal as per Ul Account for the year 2012-13 (upto September, 2012)

April to September, 2012
(Figures in MU)

States Schedule Drawal Over-drawal (+)/
Under-drawal (-)
1 2 3 4

Northern Region
Chandigarh 1004.310

Delhi 12171.990

[from 01.04.12 to 30.09.12]
963.050 -41.260

10920.290 -1251.700
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1 2 3 4

Haryana 9656.410 10690.280 1033.870

Himachal Pradesh 1070.300 926.990 -143.310

Jammu and Kashmir 2811.510 2652.240 -159.270

Punjab 15434.130 16153.660 719.530
Rajasthan 7628.740 8713.150 1084.410

Uttar Pradesh 17519.880 20416.730 2896.850
Uttarakhand 2024.310 2393.970 369.660

Western Region [from 01.04.12 to 30.09.12]
Chhattisgarh 2429.520 2432.090 2.570

Gujarat 7567.720 6420.280 -1147.440

Madhya Pradesh 8982.030 8298.820 -683.210
Maharashtra 20579.750 20653.590 73.840

DD 1043.950 1021.640 -22.310

DNH 2560.980 2455.530 -105.450

Goa 1557.990 1553.590 -4.400

Southern Region {from 01.04.12 to 30.09.12]
Andhra Pradesh 10034.867 10249.211 214.344
Karnataka 5923.218 5864.748 -58.470

Kerala 5511.039 6098.010 586.971

Tamil Nadu 9564.041 9453.855 -110.186
Puducheny 1270.233 1130.553 -139.680

Eastern Region [from 02.04.12 to 30.09.12]
Bihar 6931.906 6467.890 -464.016

bvC -2902.204 -2787.975 114.229
Jharkhand 2023.326 1637.328 -385.998

Odisha 3671.620 3791.811 120.191

West Bengal 5629.293 5567.639 -61.654

Sikkim 188.462 182.176 -6.286
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1 2 3 4

N.E.Region [from 01.04.12 to 30.09.12]
Arunachal Pradesh 302.027 286.533 -15.494

Assam 2161.227 2194.113 32.886

Manipur 323.176 258.610 -64.566
Meghalaya 378.361 363.304 -15.057

Mizoram 183.779 163.250 -20.529
Nagaland 197.338 207.300 9.962

Tripura 180.352 146.310 -34.042
[Translation] key role in inter-personal communication for hygiene

Public Awareness Programme on Sanitation

921. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of DRINKING WATER AND SANITATION be
pleased to state:

(a) whether Panchayats have been entrusted with
the responsibility to play an important role in public
awareness on cleanliness and hygiene more particularly
inculcating hygienic habits in children;

(b) if so, the details thereof and the steps taken
by the Government in this regard in various States of
the country including Maharashtra; and

(¢) the initiatives taken by the Government to
improve the community based Total Sanitation
Programme and to cover a maximum member of
Panchayats under it?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI BHARATSINH
SOLANKI): (a) and (b) Yes Madam, steps taken by
the Government in this regard in all States/UTs of
the country including Maharashtra are as under:

As per Nirmal Bharat Abhiyan (NBA), Gram
Panchayats have a pivotal role in the implementation
of the program at all levels. Gram Panchayats will
carry out the social mobilization for the construction
of toilets and also maintain a clean environment by
way of safe disposal of wastes. GPs will also play a

education. Panchayats and implementing agencies have
also been urged to ensure good co-ordination with
Deptt. of Education and Health and other partners to
provide a safe, healthy learning environment to all
children in the schools by providing hygiene education
to the children on all aspects of hygiene.

(c) Govt. of India started Total Sanitation Campaign
(TSC) in 1999 to promote personal hygiene, household
toilets, garbage disposal and waste water disposal.
Under this program financial incentives were provided
to BPL households for construction and usage of
Individual Household Latrines.

To accelerate the progress of sanitation in rural
areas, Government of India has designed a paradigm
shift in Total Sanitation Campaign (TSC) which is now
called the Nirmal Bharat Abhiyan (NBA), in the XII
Five Year Plan. The objective of NBA is to achieve
sustainable behaviour change with provision of sanitary
facilities in entire communities in a phased, saturation
mode with ‘Nirmal Grams' as outcomes. The new
strategy is to transform rural India into ‘Nirmal Bharat'
by adopting community saturation approach. NBA goal
is to achieve 100% access to sanitation for all rural
households by 2022.

The provision of incentive for individual household
latrine units has been widened to cover all APL
households who are SC/ST, small and marginal farmer,
landless labourer with homestead, physically challenged
and women headed households along with all BPL
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households. Financial incentive for construction of toilets
has been raised for all eligible beneficiaries to Rs. 4600
under NBA. In addition upto Rs. 4500 to be booked
under Mahatma Gandhi NREGA for construction of the
toilet is permitted and a beneficiary contribution of
Rs. 900, taking the total unit cost of toilet to Rs. 10000/-

The component of Solid and Liquid Waste
Management (SLWM) has been prioritized through
focused funding.

The Government has taken sufficient technical and
financial measures to cover maximum numbers of
Panchayats with enhancement in funding for construction
of Individual household latrine, school and anganwadi
toilets, Solid and Liquid Waste Management. Government
has increased the allocation under NBA from Rs. 1500
crore in the year 2011-12, the last year of the X| Five
Year Plan to Rs. 3500 crore as Budget Estimate during
the year 2012-13, the first year of the XIl Five Year Plan.

Under NBA, assistance is also being provided for
public awareness and for training to Village Water and
Sanitation Committee (VWSC) and PRI members, block
and district functionaries, grass root functionaries in
trades such as masonry work, brick-making, toilet pan
making and plumbing etc., required for creation of
sanitation facilities.

Production Cost Of Decontrolled Medicines

922. SHRI SAJJAN VERMA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the production cost of the decontrolled
medicines is manifold higher than the controlled
medicines;

(b) if so, the reasons therefor;
(c) the steps taken by the Government in this regard;

(d) whether the Government has formulated any
policy to reduce the prices of drugs of cancer, AIDS and
other life saving drugs; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
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MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) to (c)
Details of differentiali cost of production of the
decontrolled drugs vis-a-vis controlled drugs are not
being maintained centrally. Under the provisions of the
Drugs (Price & Control) Order, 1995, (DPCO, 1995),
prices of 74 bulk drugs and the formulations containing
any of these scheduled drugs are controlled. National
Pharmaceuticals Pricing Authority (NPPA) fixes or revises
prices of scheduled drugs/formulations as per the
provisions of the DPCO, 1995. No one is authorised to
sell any scheduled drug/formulation at a price higher
than the price fixed by NPPA.

In respect of non-scheduled drugs, i.e. drugs not
under price control, manufacturers fix the prices by
themselves without seeking the approval of Government/
NPPA. However, as a part of price monitoring activity,
NPPA reguiarly examines the movement in their prices.
Wherever a price increase beyond 10% per annum is
noticed, the manufacturer is asked to bring down the
price voluntarily failing which, subject to prescribed
conditions, action is initiated under paragraph 10(b) of
the DPCO, 1995 for fixing the price of the formulation
in public interest. This is an ongoing process.

(d) and (e) The Drug Policy as amended from time
to time also envisages making available quality
medicines to the masses at a reasonable price.

Funding for Power Projects in UP

923. SHRI P.L. PUNIA: Will the Minister of POWER
be pleased to state:

(a) whether the Union Government has received
any proposal from the State Government of Uttar Pradesh
regarding funding of power projects from World Bank’s
Clean Technology Fund;

(b) if so, the details thereof; and

(c) the action taken by the Union Government
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) Yes,
Madam.
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(b) Department of Economic Affairs, Ministry of
Finance, Government of India has informed that a
reference was received from the Chief Minister of Uttar
Pradesh regarding funding of State’s power project
through World Bank’s Clean Technology Fund (CTF).

{(c) The Department of Economic Affairs has informed
that after examining the proposal the Government of
Uttar Pradesh was informed that it may not be possible
to fund the project from the CTF owing to a number of
projects already in the pipeline.

[English]
Sujlam Suflam Yojana

924. SHRI JAGDISH THAKOR: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Sujlam Suflam Scheme in Gujarat
was cleared by Central Water Commission;

(b) if so, the details thereof;

(c) whether the clearance from the partner States
was taken by the Gujarat Government for this scheme;
and

(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) No Madam.

(¢) and (d) Such status for unapproved project is
not maintained by Ministry of Water Resources,
Government of India.

[Translation]
Cartelization by Cement Companies

925. SHRI JEETENDRA SINGH BUNDELA Will the
Minister of CORPORATE AFFAIRS be pleased to state:

(a) whether the cement companies of the country
have allegedly increasing the prices of cement by
resorting the cartelization;

(b) if so, the details of the said companies; and
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(c) the action taken by the Government against such
companies till date?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) to (c)
The Competition Commission of India has found 11
cement companies and a Cement Manufacturers’
Association to be in contravention of section 3(3)(a) and
3(3)(b) read with Section 3(1) of the Competition Act,
2002 pertaining to anti-competitive agreements and has
imposed a penalty of Rs. 6714.83 crore on them.

Quality of Drinking Water

926. SHRI MADHU KODA: Will the Minister of
DRINKING WATER AND SANITATION be pleased to
state:

(a) whether the Government has constituted any
team of expert to evaluate the requirement and quality
of drinking water in various States including Jharkhand;
and

(b) if so, the details thereof along with the salient
recommendations of the said team?

MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) and (b) Yes Madam. Central
Teams comprising of technical experts from various
related Ministries and of this Ministry were deputed during
the last 2 years to study and report on drinking water
quality issues in the following cases:

(1) To visit saline tracts of Maharashtra State during
23-27 May 2011.

(2) To visit arsenic affected Ballia district, Uttar
Pradesh during 14-17 September 2011.

(8) To visit fluoride and fluorosis affected Garwha
district in Jharkhand during 25-28 September
2011.

(4) To visit various water quality affected habitations
in Jharkhand during 3-5 November 2011.

(5) To visit fluoride and arsenic affected villages in
Uttar Pradesh State during 16-19 April 2012.

Major recommendations of the above Central Teams
are given in the enclosed Statement.
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Statement

Major recommendations of the Central Teams that
have visited water quality affected habitations in

various States of the Country

(1) Recommendations of the Central Team that visited
saline tracts of Maharashtra State during 23-27
May 2011.

2

*

Provide Reverse Osmosis (RO) plants in heavy
metal and salinity affected villages to supply 8
litres per capita per day (Ipcd) of safe drinking
water by instaling RO plants as short-term
solution.

Conduct 100% testing of all water quality
affected habitations in the 3 salinity affected
districts.

Amravati district water quality testing laboratory
may be upgraded as Regional Salinity
Research Laboratory.

Provide butk water to 40 salinity affected
vilages in Buldhana district from the existing
Shegaon urban water supply till a new water
supply project is commissioned to provide safe
water to these 40 salinity affected villages.

Recommendations of the Central Team that
visited arsenic affected Ballia district, Uttar
Pradesh State during 14-17 September 2011.

*

The State level Arsenic task force set up in
Uttar Pradesh needs to be re-activated
immediately.

Adopt “river bank filtration” system to provide
safe drinking water.

Minimum capping of upper arsenic
contaminated aquifer as recommended by
CGWB has to be ensured to tap arsenic free
water from deeper aquifers.

Raise handpump platforms so as to avoid
bacteriologicai contamination.

A well-structured awareness campaign should
be immediately organized to inform people to
consume only safe water for drinking and
cooking purposes.

3
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100% testing of all drinking water sources
should be conducted and all sources marked
with red paint wherever contamination is found.

Local people should be trained for testing
quality of drinking water by using field test kits.

Immediate upgradation of Ballia laboratory is
recommended along with providing adequate
trained manpower.

Strengthening Village Water and Sanitation
Committee (VWSC) is one of the key
requirements for a sustainable water supply
system.

Proper capacity building of villagers in line with
the successful work initiated by Water Aid
should be replicated in all 310 arsenic-affected
habitations in Ballia district.

To commission block level activated alumina
regeneration units.

A proper communication strategy should be
devised and implemented.

All Gowvt. doctors and if possible, select private
doctors shall be given extensive training in this
regard.

A strong monitoring mechanism involving Water
and Sanitation Support Organisation (WSSO)
at the State level should be set up and proper
convergence with National Rural Health Mission
(NRHM) and Integrated Disease Surveillance
Project (IDSP) be put into place for water quality
monitoring and disease surveillance.

Recommendations of the Central Team that
visited fluoride and fluorosis affected Garwha
district in Jharkhand State during 25-28
September 2011.

*

To develop infrastructure for a State of the art
Water Quality Testing (WQT ) Laboratory in the
district.

To develop infrastructure for a State of the art
Fluorosis Diagnostic Laboratory in the District
Hospital.

Man-power to be recruited both for water supply
and Health sectors.
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Engineers & Administrators to be up-dated on
all aspects of WQT & Supply of Safe water to
the Community in the shortest possible time
frame.

Doctors & Hospital Administrators to be
sensitized on all aspects of Fluorosis diagnosis
& Diet Counseling and Prevention & Control of
Fluorosis.

Newly recruited staff (Technicians &
Microbiologist) to undergo training on Use of
lon Meter & other procedures for WQT in
National Environmental Engineering Research
Institute (NEERI), Nagpur.

Technicians & Research Officer to undergo
training on Fluorosis Diagnostic procedure &
Diet Counseling in New Delhi.

Grass-root level functionaries to be sensitized.

Training material to be provided to Engineers,
Doctors & Field functionaries.

Water Quality Testing Laboratory infrastructure
to be developed and testing of water samples
to commence in Drinking Water testing
laboratory at the earliest.

Fluorosis Diagnostic Testing Laboratory
infrastructure to be developed and diagnostic
service for patients to commence in District
Hospital at the earliest.

100% ground water sources to be tested Gram
Panchayat (GP) wise in all Blocks in Garhwa.

Proper record of victims of Fluorosis, Diet
Counseling & Monitoring to be maintained.

Replication of Model (Pilot) Project in 12 other
endemic districts in Jharkhand (2013-2016;
Medium Term Strategy)

Seeking External Aid & Technical Support for
Project Implementation in districts endemic for
Fluoride and Fluorosis: (Long Term Strategy).

Provision of treated water to the community in
Garhwa through stainless steel tanker: An
interim strategy.

@
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Recommendations of the Central Team that
visited various water quality affected habitations
in Jharkhand State during 3-5 November 2011.

*

Revive all arsenic removal plants set up in
Sahibganj district. Success story of the Women
Self Help Groups (SHG) managed arsenic
removal plant in Ballia district of Uttar Pradesh
State, facilitated by Water Aid may be emulated.

100% source testing in Quality affected
habitations along with Giobal Positioning
System (GPS) coordinates and depth of ground
water may be immediately taken up, once each
in pre-monsoon and post-monsoon seasons.

Piped water supply schemes with household
tap connections may be provided in all water
quality affected areas from safe sources.

Strengthen the existing State level laboratory
and all district laboratories immediately and
provide proper trained staff to conduct water
quality testing of specific parameters.

The option of creating posts of chemists, micro-
biologists and hydro-geologists is strongly
recommended.

Provide field test kits to GPs, wherever required.
Also provide chemical refills and re-usable
bacteriological vials to the GPs and refresher
training to atleast 2-3 grass-root workers in
each GP may be taken up immediately using
5% NRDWP-Support funds.

Dual pumps are amongst of the most suitable
technologies to provide piped water
connections in dispersed habitations and in
rural schools in larger habitations.

The riser pipes in Handpumps which are found
to be highly corroded and rusted may be
replaced by Unplasticised Poly Vinyl Chloride
(UPVC) riser pipes.

Strengthen VWSCs for undertaking Operation
& Management of water treatment plants in
arsenic and fluoride affected areas.
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* Repair cracked hand pump platforms and
provide proper drainage facility.

Recommendations of the Central Team that
visited fluoride and arsenic affected villages in
Uttar Pradesh State during 16-19 April 2012.

* Establish reliability of water quality data in the
State and then plan piped water supply
schemes with household connections.

* To the extent possible move way from ground
water based sources to surface water based
sources.

* Wherever feasible, take up works relating to
dilution of contaminants through artificial
groundwater recharge.

* Identify oxbow lakes, paleo-channels, meanders,
etc. wherein yield will be very high. These could
be potential drinking water sources.

* In Japanese Encephalitis/Acute Encephalitis
Syndrome affected districts, massive awareness
drive along with replacement of public shallow
hand pumps with India Mark-Il hand pumps,
proper sealing of hand pump platforms, proper
soakage pit network may be taken up on top
priority.

* Capping up of upper aquifers contaminated with
arsenic should be done properly.

* Revive the usage of field test kits and provision
of refills including vials. Retrain 2-3 people from
each GP on use of Field Test Kits.

* River bed filtration technology along Ganges
river could yield sustainable and safe water
source.

* Upgradation of all labs is to be taken up
under 3% NRDWP-Water Quality Monitoring
and Surveillance funds. Trained manpower
should be deployed immediately in all
labs.

[English]
Reforms in Fertilizer Industry

927. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the fertilizer industry expects reforms;
and

(b) if so, the details thereof and the steps taken/
proposed to be taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) Yes,
Madam.

(b) Formulation of policy for existing urea units
beyond Stage-lll of New Pricing Scheme and New
investment Policy 2012 are under consideration of
Government of India to reform fertilizer industry. Already,
the Department of Fertilizers has implemented Nutrient
Based Subsidy policy for P and K fertilizers w.e.f. 1st
April 2010, wherein a fix subsidy per unit of each nutrient
is decided annually and the MRP of fertilizer is decided
by manufacturers/importers depending on market forces.

Misappropriation of Funds under Sanitation
Programme

928. SHRI DANVE RAO SAHEB PATIL: Will the
Minister of DRINKING WATER AND SANITATION be
pleased to state:

(a) whether the Government has received any report/
complaint about the Maharashtra State regarding the
misappropriation of funds under rural sanitation
programme for BPL families;

(b) if so, the details thereof; and

(c) the steps/action taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a): A search was made in the
records of the Ministry and no such complaint was found.
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(b) Does not arise.
(c) Does not arise.
[Translation]
Per Capita Storage Capacity

929. SHRI HARSH VARDHAN:
SHRIMATI USHA VERMA:
SHRI MAHESHWAR HAZARI:
SHRIMATI SEEMA UPADHYAY:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether water storage capacity in India is 225m?
per person while in China, US and Brazil it is 2500m3,
6155m® and 2155m? per person respectively;

(b) if so, whether the Government is making efforts
to increase the present storage capacity;

(c if so, the details thereof along with the names of
the schemes on which work is being done to increase
the water storage capacity and the outcome thereof;

{(d) whether the work on these schemes is lagging
far behind the target; and

(e) if so, the details thereof and the steps being
taken/proposed to be taken thereon?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) The per capita water storage
capacity in India is about 209m3. As per Food and
Agriculture Organization (FAO) global information system
on water and agricultural AQUASTAT, the per capita
storage capacity of China, United States of America and
Brazil are 416m?3 2192m3 and 2632m?3 respectively.

(b) to (e} Several measures for increasing the
storage capacity are taken up by the State Governments
viz. construction of dams, check dams and farm ponds.
Government of India supplements the efforts of the State
Governments for increasing storage capacity by
rendering technical and financial assistance through
programmes like Accelerated Irrigation Benefits
Programme and Repair, Renovation and Restoration of
Water Bodies. As a result of these efforts, the storage
capacity in the country has increased from the live
storage capacity available in the country at the time of
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independence 15.6 Billion Cubic Meter to about 253.388
BCM. In addition, the live storage capacity of dams
under construction and under consideration for
construction by the respective State Governments are
50.959 BCM and 109.673 BCM respectively.

Demand For Rajdhani Trains

930. SHRI YASHBANT LAGURL
SHR! KADIR RANA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to introduce any
express/mail service or Rajdhani Express on
Bhubneshwar-Delhi route via Kendujhar;

(b) if so, the details thereof;

(c) whether the Railways also propose to introduce
Rajdhani Express train between Delhi and Dehradun;

(d) if so, the details thereof, and

(e) the time by which the said demands are likely
to be fulfilled?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) No, Madam.

(b) Does not arise.

(¢) No, Madam.

(d) and (e) Do not arise.
National Projects

931. SHRI GANESH SINGH: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government has established fast
track schemes/National Projects to complete large
irrigation projects;

(b) if so, the amount spent on such schemes as on
date, State-wise;

(c) whether right bank canal of Bargi Dam in Madhya
Pradesh will benefit crores of people;

(d) if so, the reasons for non-inclusion of above
project in the national scheme so far;
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(e) whether any time limit has been fixed for
inclusion of above project in the national scheme; and

() if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) The Union Cabinet in its meeting
held on 7.2.2008 approved the scheme of National
Projects with a view to expedite completion of identified
National Projects and also approved 14 projects as
National Projects. Recently, one more project namely
Saryu Nahar Pariyojana of Uttar Pradesh has been
included in the scheme of National Projects.

(b) Out of 15 identified National Projects, no
expenditure has been incurred under the scheme of
National Projects for 12 projects. The Central Assistance
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(CA) released against the remaining three National
Projects is given in the enclosed Statement.

(c) Right bank canal of Bargi Dam is to provide
annual irrigation to 3.76 lakh ha in Jabalpur, Katni,
Satna and Rewa districts of Madhya Pradesh.

(d) to (f) Government of Madhya Pradesh has
requested to include Bargi Diversion Project of Madhya
Pradesh in the scheme of National Projects. The proposal
has been examined. A new project is declared as
national project after ascertaining its eligibility for
assistance and availability of funds, clearance from
Expenditure Finance Committee/Project Investment Board
and on the recommendation thereupon of a high
powered Steering Committee and thereafter obtaining
the approval of Union cabinet.

Statement

Details of Central Assistance (CA) released

under the scheme of National Projects

Si.LNo Name of the State

Name of the Project

Central Assistance
Released
(Rs. in crore)

1. Punjab Shahpur Kandi Project 26.036
2. West Bengal Teesta Barrage Project 178.20
3. Maharashtra Gosikhurd Project 2582.94

Employment in Drought Affected Areas

932. SHRI RAJU SHETTI:
DR. KIRODI LAL MEENA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to appoint
officers in the rural areas to promote employment
schemes;

(b) if so, the details thereof;

(c) the details of employment provided in drought
affected areas under Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), State-wise;

(d) whether a decline in employment provided under
the Scheme has been registered in the drought affected
areas of the country; and

(e) if so, the details thereof along with the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) As per Section 18 of the Act, it is the responsibility
of the State Government to make available to the District
Programme Coordinator and the Programme Officers
necessary staff and technical support as may be
necessary for the effective implementation of the Scheme.
Permissible administrative expenditure limit has also been
enhanced from 4% to 6% for deployment of dedicated
staff for the purposes of MGNREGA. To ensure adequate



113 Written Answers

man power and technical support to the district and
sub-district levels for implementing Mahatma Gandhi
National Rural Employment Guarantee Scheme
(MGNREGS), the Central Government has suggested
that States can deploy core professional staff namely
Panchayat Development Officer and Junior Engineer in
Gram Panchayats of the Left Wing Extremism (LWE)
affected Districts.

(c) to (e) As per the information received from the
States, blocks/talukas of 24 districts in Maharashtra, 16
districts in Gujarat, 5 districts in Rajasthan, 28 districts
in Karnataka and 24 districts in Jharkhand have been
notified as drought affected by the respective State
Governments. The details of employment provided in
terms of persondays of employment generated in these
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drought affected districts in the current year up to
October, 2012 and during the previous year 2011-12
are given in the enclosed Statement. Being aware of the
fact that rainfall has been lower than normal in some
parts of the country and that this may lead to an
increased demand for employment under MGNREGA,
the Union Rural Development Ministry has taken a
decision to provide for additional employment up to 50
days over and above 100 days per household in notified
drought affected talukas/blocks in the financial year
2012-13. The State Governments have been advised to
prepare supplementary shelf of projects to meet
increased demand for work with emphasis on water and
soil conservation works so as to mitigate the impact of
deficient rainfall.

Statement
State Sl.No. Districts notified Persondays Generated (in Lakhs)
by State as FY 2012-13 FY 2011-12 %age Increase/
drought affected up to Oct, 12 up to Oct, 11 Decrease
1 2 3 4 5 6
Gujarat 1 AHMEDABAD 267159 389708 -31.4
Gujarat 2 AMRELI 427256 146319 192.0
Gujarat 3 ANAND 168782 227261 -25.7
Gujarat 4 BANAS KANTHA 2183671 1821891 19.9
Gujarat 5 BHARUCH 211822 177319 19.5
Gujarat 6 BHAVNAGAR 164904 279786 -41.1
Gujarat 7 GANDHINAGAR 260443 207029 25.8
Gujarat 8 JAMNAGAR 435026 366300 18.8
Gujarat 9 JUNAGADH 1205151 1237651 -2.6
Gujarat 10 KACHCHH 154503 218111 -29.2
Gujarat 11 KHEDA 333414 330809 0.8
Gujarat 12 MAHESANA 213719 227811 -6.2
Gujarat 13 PATAN 810178 531919 52.3
Gujarat 14 RAJKOT 298195 676165 -55.9
Gujarat 15 SURENDRANAGAR 621992 1611535 -61.4
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Gujarat 16 VADODARA 977336 937596 4.2
Gujarat Drought Affected Total 8733551 9387210 -7.0
Jharkhand 1 BOKARO 825049 993805 -17.0
Jharkhand 2 CHATRA 1184459 2311525 -48.8
Jharkhand 3 DEOGHAR 2277644 2138365 6.5
Jharkhand 4 DHANBAD 840311 1255262 -33.1
Jharkhand 5 DUMKA 1710129 1652897 35
Jharkhand 6 EAST SINGHBUM 15637338 911776 68.6
Jharkhand 7 GARHWA 1968252 2024905 -2.8
Jharkhand 8 GIRIDIH 2357056 3521582 -33.1
Jharkhand 9 GODDA 1331033 1819328 -26.8
Jharkhand 10 GUMLA 1083155 1790428 -39.5
Jharkhand 11 HAZARIBAGH 862387 1708045 -49.5
Jharkhand 12 JAMTARA 679035 957418 -29.1
Jharkhand 13 KHUNTI 879382 1115514 -21.2
Jharkhand 14 KODERMA 646661 657476 -1.6
Jharkhand 15 LATEHAR 2198230 2505039 -12.2
Jharkhand 16 LOHARDAGA 588507 1102638 -46.6
Jharkhand 17 PAKUR 1251800 1643241 -23.8
Jharkhand 18 PALAMU 862720 1398881 -38.3
Jharkhand 19 RAMGARH 571539 776792 -26.4
Jharkhand 20 RANCHI 1677784 1735117 -9.1
Jharkhand 21 SAHEBGANJ 1362607 1291530 55
Jharkhand 22 SARAIKELA KHARSAWAN 1086719 1213575 -10.5
Jharkhand 23 SIMDEGA 1063304 1411610 -24.7
Jharkhand 24 WEST SINGHBHUM 1926341 919628 109.5
Jharkhand Drought Affected Total 30671442 36856377 -16.8
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State Sl Districts notified as Persondays Generated (in Lakhs)
No. drought affected FY 2012-13 FY 2011-12 %age Increase/
by State up to Oct, 12 up to Oct, 11 Decrease
1 2 3 4 5 6
Karnataka 1 BAGALKOTE 8519082 623964 36.5
Karnataka 2 BANGALORE 11528 17987 -35.9
Karnataka 3 BANGALORE RURAL 274708 286030 -4.0
Karnataka 4 BELGAUM 502004 2366223 -78.8
Karnataka 5 BELLARY 539954 285154 89.4
Karnataka 6 BIDAR 182644 303048 -39.7
Karnataka 7 BIJAPUR 554861 355734 56.0
Karnataka 8 CHAMARAJA NAGARA 190468 346703 -45.1
Karnataka 9 CHIKKABALLAPURA 180704 398323 -54.6
Karnataka 10 CHIKMAGALUR 332277 902455 -63.2
Karnataka 11 CHITRADURGA 77546 49979 55.2
Karnataka 12 DAVANAGERE 1616632 2299361 -29.7
Karnataka 13 DHARWAR 528549 575876 -8.2
Karnataka 14 GADAG 715643 296178 141.6
Karnataka 15 GULBARGA 541617 89517 505.0
Karnataka 16 HASSAN 129276 101902 26.9
Karnataka 17 HAVERI 300268 774038 -61.2
Karnataka 18 KODAGU 201035 389003 -48.3
Karnataka 19 KOLAR 49387 37004 33.5
Karnataka 20 KOPPAL 331378 1144760 ~71.1
Karnataka 21 MANDYA 123032 346137 -64.5
Karnataka 22 MYSORE 225899 47149 379.1
Karnataka 23 RAICHUR 1220040 1021896 19.4
Karnataka 24 RAMANAGARA 218563 144306 51.5
Karnataka 25 SHIMOGA 873918 578871 51.0
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Karnataka

Karnataka

Karnataka

26

27

28

TUMKUR

UTTARA KANNADA

Yadgir

Karnataka Drought Affected Total

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

1

15

16

17

18

19

20

21

AHMEDNAGAR

AKOLA

AMRAVATI

AURANGABAD

BEED

BULDHANA

DHULE

GADCHIROLI

HINGOLI

JALGAON

JALNA

KOLHAPUR

LATUR

NANDED

NANDURBAR

OSMANABAD

PARBHANI

PUNE

SANGLI

SATARA

SOLAPUR

489376

317576

185876

11766741

2822226

586817

1665334

1484843

1994513

596096

1139462

1306718

1494397

898072

2643866

815358

1801881

5106529

1308474

2740638

397660

848359

1308770

1378073

1129570

131471

814538

485449

15213056

1461681

203394

884172

1430500

1541150

553717

837382

1381748

254255

473253

564957

491741

2115427

2944840

1879428

1213061

302748

190694

1188011

199192

2579403

272.2

-61.0

-61.7

-22.7

93.1

188.5

88.3

3.8

29.4

7.7

36.1

487.8

89.8

368.0

65.8

-14.8

73.4

-30.4

125.9

314

344.9

10.2

591.8

-56.2
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1 2 3 4 5 6
Maharashtra 22 WARDHA 778193 249360 2121
Maharashtra 23 WASHIM 697850 267881 160.5
Maharashtra 24 YAVATMAL 1605868 1194377 34.5
Maharashtra Drought Affected Total 36549567 24402372 49.8
Rajasthan 1 BARMER 11515590 9577273 20.2
Rajasthan 2 BIKANER 4228184 6115542 -30.9
Rajasthan 3 JAISALMER 2321316 2178469 6.6
Rajasthan 4 JODHPUR 7959027 9199360 -13.5
Rajasthan 5 NAGAUR 8406401 6336165 32.7
Rajasthan Drought Affected Total 34430518 33406809 3.1
Grand Total (Drought Affected Districts) 122151819 119265824 24

[English]
National Reforms Council

933. SHRI C.R. PATIL: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the details of the composition of the National
Reforms Council headed by Prime Minister;

(b) the number of times the Council met during the
last three years and the current year; and

(c) the details of the recommendations of the said
Council and action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) The composition of the National Council for Land
Reforms under the Chairmanship of the Prime Minister
is as under:

Prime Minister

(A) Govt. of India Ministers

(i) Minister of Rural Development

(i) Minister of Agriculture

(iii) Minister of Environment and Forests

(iv) Minister of Panchayati Raj

v) Minister of Tribal Affairs

(vi) Minister of Social Justice and Empowerment

(vii) Dy. Chairman, Planning Commission

Chairman

Member

Member

Member

Member

Member

Member

Member
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(B) Chief Minister of States

(i) Chief Minister, Andhra Pradesh
(i) Chief Minister, Bihar

(iii) Chief Minister, Karnataka
(iv) Chief Minister, Kerala

(v} Chief Minister, Maharashra
(vi) Chief Minister, Orissa

(vii) Chief Minister, Rajasthan
(viii)  Chief Minister, Tripura

(ix) Chief Minister, Uttar Pradesh
(x) Chief Minister, West Bengal
(C) Other Members

(i) Dr. Bina Agarwal

ii) Dr. C.H. Hanumantha Rao
(iif) Dr. O.K. Chadha

(iv) Shri P.V. Rajgopal

(v) Shri D. Bandhopadhyay*

(vi) Dr. S.S. Johal

(vii) Prof. V.S. Vyas

(viii)  Shri Walter Fernades

Secretary, Department of Land Resources,
Ministry of Rural Development

Member
Member
Member
Member
Member
Member
Member
Member
Member

Member

Member
Member
Member
Member
Member
Member
Member
Member

Member Secretary

*He has been included as member in place of Shri S.R. Sankaran who has passed away.

(b) and (c) The first meeting of the ‘National Council
for Land Reforms’ is yet to be held. However, a
preparatory meeting for the ‘National Council for Land
Reforms’ has been held on 26th June, 2012 with the
non-official members under the Chairmanship of Hon’ble
Minister of Rural Development.

[Translation]
Nirmal Gram Puraskar

934. SHRI ARJUN RAM MEGHWAL: Will the Minister
of DRINKING WATER AND SANITATION be pleased to
state:

(a) the details of Nirmal Gram Puraskar Yojana and
the number of villages in the country conferred with this
prize so far, State-wise;

(b) the details of amount provided by the
Government of India to those Gram Panchayats which
have received Nirmal Gram Puraskar, State-wise;

(c) whether there is any provision to review the
Nirmal Gram Puraskar Yojana and if so, the details
thereof, State-wise; and

(d) whether there is any provision to curtail the
prize money, if any Gram Panchayat is found not as per



125 Written Answers

the criteria of Nirmal Gram Puraskar and if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) To encourage the
Panchayati Raj Institutions to take up sanitation
promotion, the incentive award scheme of Nirmal Gram
Puraskar (NGP) has been launched. The award is given
to those PRIs which attain 100% open defecation free
environment. The concept of Nirmal Gram Puraskar has
been acclaimed internationally as a unique tool of social
engineering and community mobilization and has helped
a difficult programme like rural sanitation to pick up.
Each Gram Panchayat getting the NGP has a ripple
effect in the surrounding villages. The Nirmal Gram
Puraskar has ignited the imagination of Panchayat
leaders throughout the country and made them
champions of sanitation. It has been the prime mover
behind the amazing progress achieved in rural sanitation
coverage since 2005.

Number of Gram Panchayats (GPs) awarded NGP
so far, State-wise is enclosed as Statement.

(b) The details of amount provided by the
Government of India to those Gram Panchayats which
have received Nirmal Gram Puraskar, State-wise is
enclosed as Statement.

{c) Yes Madam, there is provision of reviewing NGP
Guideline every year. Comments of State Governments,
UNICEF, WSP are being sought and suitably
incorporated in the NGP Guidelines. As NGP is a central
scheme, therefore no separate details are available.

(d) The Ministry has evolved a mechanism to ensure
sustainability of NGP awarded GPs through revised
Nirmal Gram Puraskar Guidelines. Guidelines include
release of prize money in two equal installments. The
first installment will be released immediately after GPs
are selected for the award. For release of second
installment, random checks will be carried out by the
State after 6 months in all the awarded GPs, and the
same will only be released on the sustainability of Open
Defecation Free (ODF) status and Nirmal Gram status
attained by that GP.
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Statement

State-wise No. of Gram Panchayats awarded Nirmal
Gram Puraskar and amount provided

Sl.No. State Name No. of GPs  Amount provided
awarded NGP to these GPs
ill date (Rs. in lakh}

1 2 3 4
1. ANDHRA PRADESH 1273 1996.15
2. ARUNACHAL PRADESH 31 16.70
3. ASSaM 31 143.65
4, BHAR 217 1064.00
5. CHHATTISGARH 817 1069.05
6. GUJARAT 281 2909.50
7.  HARYANA 1578 2077.50
8. HMACHAL PRADESH 1011 1444.50
9. JAMMU AND KASHMIR 14 13.00
10.  JHARKHAND 225 804.50
11.  KARNATAKA 1069 3720.70
12.  KERALA 90 8598.40
13. MADHYA PRADESH 2068 2892.52
14.  MAHARASHTRA 9523 13197.95
15. MANPUR 2 400
16.  MEGHALAYA 588 295.25
17.  MIZORAM 8 76.40
18.  NAGALAND D 87.95
19. ODISHA 284 983.95
20. PUNJAB 166 143.50
21. RAJASTHAN 21 936.45
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1 2 3 4
2. SIKKIM 164 452.00
23.  TAMIL NADU 2385 4930.98
24.  TRPURA 113 296.50
25.  UTTAR PRADESH 1080 2796.50
26.  UTTARAKHAND 525 446.25
27.  WEST BENGAL 1077 6829.00
Total 28002 58227.85
[English]

Delay in Fund Flow under PMGSY

935. SHRI NILESH NARAYAN RANE: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether as per the Impact Assessment Report
of Pradhan Mantri Gram Sadak Yojana (PMGSY), the
delay in release of money to the contractors by the
Districts Rural Development Agencies (DRDAs) hampers
the timely construction;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Government has taken into account.

the recommendation of placing the funds for the
construction directly with the works department; and

(d) if so, the steps taken by the Government to
monitor quality in construction of rural roads?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) to (c) Rural Road is a State subject and the works
under Pradhan Mantri Gram Sadak Yojana (PMGSY) are
executed through their executing Agencies ie. State
Rural Road Development Agencies (SRRDAs). The funds
for the projects sanctioned under PMGSY are made
available to the SRRDAs in the States based upon their
demand, absorption capacity, works undertaken and
fulfilling of certain conditions laid down in the Programme
Guidelines for release of funds.
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(d) As per the programme guidelines, ensuring the
quality of the road works is the responsibility of the
State Governments who are implementing the
programme. A Three Tier Quality Mechanism has been
put in place for ensuring the quality of road works under
the programme. First tier is in-house quality control and
second tier is independent monitoring at State level.
These two tiers are the responsibility of the State
implementing Agency. The third tier is envisaged as an
independent monitoring mechanism at the central level.
Under 3rd tier, independent National Quality Monitors
are engaged for inspections of roads, selected on
random basis. Detailed responsibilities for each tier of
the quality mechanism are given in the Programme
Guidelines.

Sale of Vehicles

936. SHRI E.G. SUGAVANAM: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the sale of heavy vehicles, two wheelers
and autos has been greatly affected in the last few
months;

(b) if so, the details thereof and losses incurred to
the Government as a result thereof;

(c) whether the Government has taken any steps to
boost the production and sales and improve the revenue
through auto sales;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHR! PRAFUL PATEL): (a) and
(b) As per the information received from the Society of
Indian Automobile Manufacturers (SIAM), there has been
reduction in sales in case of Medium and Heavy
Commercial Vehicle segment only. In case of Three
Wheelers and Two Wheelers segment, there is a
marginal increase in sales. The segment-wise sales
during the last few months is as under:
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(in number)
Category Domestic Sales
April-September
Segment 2011-12 2012-13 % change
M and HCVs 160780 140700 (-) 12.49
Three Wheelers 149017 250497 0.59
Two Wheelers 8390808 8694152 3.62

So far as quantum of loss to the Government in this
regard is concerned, the information is being collected.

(c) and (d) Various steps have been taken in
pursuance of the Automotive Mission Plan (2006-16)
and the new Foreign Trade Policy provides additional
incentives which will expectedly boost the production,
sales and revenue through auto sales.

(e} Does not arise.
[Translation]
Monitoring Results under MGNREGS

937. SHRI KAPIL MUNI KARWARIYA:
SHRI RAM SUNDAR DAS:

* Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has achieved desired
results with regard to the implementation of Mahatma
Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) through the indpendent monitoring,
verification by the national level monitors and inspection
tours of Central Employment Guarantee Council, State
and district level vigilance committees along with the
social audit undertaken;

(b) if so, the details thereof; and

(c) the details of the shortcoming/flaws found by the
said agencies in this regard during each of the last
three years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
(c) The primary objective of Mahatma Gandhi National
Rural Employment Guarantee Act (MGNREGA) is to
enhance the livelihood security of the rural households,
by providing on demand up to at least 100 days of
guaranteed wage employment in a year to every rural
househoid for doing unskilled manual work. Creation of
durable assets and strengthening the livelihood resource
base of the rural poor is also an important objective of
the Act. As Implementation of schemes formulated under
Section 4 of MGNREG Act is the responsibility of the
States/UTs, employment is required to be provided to
the job seekers as per demand. The number of
households provided employment, persondays generated
and works completed in last two years and current year
are given in the enclosed Statement. Through review
and monitoring of MGNREGA implementation by the
independent monitoring, verification by the national level
monitors, inspection tours of the members of Central
Employment Guarantee Council, State and district level
vigilance commitiees along with the social audit, a
number of shortcomings or flaws have come to the
notice of the Ministry. The shortcoming relate to job
cards not provided, misappropriation of funds,
engagemet of contractors, forgery of muster roll,
manipulation in job cards, under payment of wages,
non-payment of wages, corruption and other
irregularities, use of machinery, delay in payments etc.
effecting the achievement of result as envisaged in the
Act. The findings of such monitoring agencies are referred
to State Governments for remedial action.
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Statement
(In lakh)
Year Number of Households Persondays of Works
provided employment employment Generated Completed
2010-11 549.47 25715.24 25.90
2011-12 (provisional) 504.24 21634.43 18.56
2012-13 (till 2.11.2012) 378.33 11976.29 08.07

Survey on Jaisalmer-Kandla Section

938. SHRI HARISH CHAUDHARY: Will the Minister
of RAILWAYS be pleased to state:

{(a) whether the survey for laying of new railway fine
on Jaisalmer-Sechor-Kandia route has been completed:;

(b) if so, the details and the present status thereof;
and

(c) the further action taken thereon by the Railways?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (c)
Surveys for Jaisalmer-Barmer (145 km) and Barmer-
Bhabhar (194 km) new lines have been completed.
There exists a railway line between Bhabhar-Kandla. As
per the survey report, the cost of Jaisalmer-Barmer new
line is ¥ 516.305 crore with a Rate of Return of (-)
7.74% and the cost of Barmer-Bhabhar new line is
¥785.66 crore with a Rate of Return of
(-)7.38%.

The examination of the survey reports has been
taken up.
[English]
Drought Like Situation
939. SHR! SHIVARAMA GOUDA: Will the Minister of

DRINKING WATER AND SANITATION be pleased to
state:

(a) the names of the States where drought like
situation has arisen leading to shortage of drinking water;

(b) the steps taken by the Union Government to
overcome the situation;

(c) whether the Union Government has received

any request for additional financial assistance from these
States;

(d) if so, the details thereof, State-wise; and
(e) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) The names of the States
where drought like situation has arisen leading to
shortage of drinking water are Karnataka, Maharashtra,
Gujarat, Rajasthan, Haryana and Punjab.

(b) The Ministry has written to all State Governments
in June, 2012 informing them about the forecast by
India Meteorological Department (IMD) and advising them
1o take steps for preparedness and response in order to
tackle drought like situations in States and also to ensure
preparedness for any drought like situation that may
develop during South-West monsoon 2012. The States
were requested to prepare a Contingency Plan for the
same. As per Standard Operating Procedure, States have
prepared Contingency Plans which include deepening
of wells; rejuvenation, repair, replacement of pumping
machinery including handpumps; augmentation of source;
construction of new wells, re-boring of old tube wells,
hydro-fracturing and water supply through tankers. The
Ministry had also requested the States to send regular
reports on the various activities taken up by them to
mitigate drinking water problems. Minister of Agriculture
and Food Processing Industries and Minister of Rural
Development and Drinking Water and Sanitation along
with a team of Central officials visited the affected States
in August 2012, to assess the drought situation including
scarcity of drinking water.

(c) and (d) The States of Karnataka, Maharashtra,
Gujarat, Punjab, Haryana and Rajasthan had submitted
requests for additional financial assistance for water
supply for Rs. 397.98 crore, Rs. 206 crore, Rs. 478.63
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crore, Rs. 26 crore, Rs. 43.24 crore and Rs. 819.11
crore respectively.

(e) The Ministry has, after obtaining approval from
the Empowered Group of Ministers (EGOM) on drought,
released funds under the National Rural Drinking Water
Programme NRDWP (calamity component) to the States
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of Karnataka, Maharashtra and Rajasthan and preponed
the release of the 2nd installment of NRDWP funds for
2012-13, to the States of Karnataka, Gujarat, Punjab,
Haryana, Maharashtra. The details of the funds released
to the affected States under NRDWP for rural water
supply in 2011-12, are as below:

(In Rs. Cr.)
State NRDWP (Program) NRDWP (Calamity) Total release
component component
Release Release
Maharashtra 459.42 15.00 474.423
Gujarat 381.62 0.0 381.62
Karnataka 563.24 24.00 587.24
Rajasthan 650.41 11.00 661.41
Haryana 230.95 0.0 230.95
Punjab 90.33 0.0 90.33

Appointment of Members of ST Community as
Judges in Courts

940. SHRIMATI JYOTI DHURVE:

SHRI NARANBHAI KACHHADIA:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(@) the sanctioned strength and actual strength of
judges in High Courts and the Supreme Court, SC, ST,
OBC and General, category-wise;

(b) whether the members of ST community have not
been appointed as judges in the Supreme Court and
High Court;

(c) if so, the details thereof and the reasons therefor;
and

(d) the steps being/proposed to be taken to fill all
the vacancies pertaining to ST category, expeditiously?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMARY): (a) to (d) A Statement showing the
sanctioned strength and actual strength of judges in
High Courts and the Supreme Court as on 23.11.2012,
is enclosed as Statement.

Appointment of Judges of the Supreme Court and
High Courts is made under Articles 124 and 217 of the
Constitution of India respectively, which do not provide
for reservation for any caste or class of persons. The
Government has, however, requested the Chief Justices
of the High Courts to send proposals for appointment of
Judges from suitable candidates belonging to Scheduled
Castes, Scheduled Tribes, Other Backward Classes,

Minorities and from amongst women.

Statement
Sl.No. Name of the Court Sanctioned Working Vacancy of
Strength Strength Judges
1 2 3 4 5
A Supreme Court of India 31 25 6
B. High Court
1. Allahabad 160 86 74
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1 2 3 4 5
2. Andhra Pradesh 49 31 18
3. Bombay 75 55 20
4. Calcutta 58 41 17
5. Chhattisgarh 18 12 06
6. Delhi 48 35 13
7. Gaubhati 24 23 01
8. Gujarat 42 31 11
9. Himachal Pradesh 11 11 -
10. Jammu and Kashmir 14 07 07
11. Jharkhand 20 11 09
12. Karnataka 50 37 13
13. Kerala 38 30 08
14. Madhya Pradesh 43 32 11
15. Madras 60 50 10
16. Orissa 22 12 10
17. Patna 43 36 07
18. Punjab and Haryana 68 42 26
19. Rajasthan 40 22 18
20. Sikkim 03 02 01
21. Uttarakhand 09 08 01
Total 895 614 281
[Translation] (c) whether the cost of irrigation projects is

Irrigation Related Proposals from Bihar

941. SHRIMATI RAMA DEVI: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether irrigation related proposals from Bihar
are pending with the Union Government;

(b) if so, the details thereof and the reasons therefor:

increasing due to the said delay; and
(d) if so, the reaction of the Government thereto?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) Government of Bihar has
submitted four numbers of Preliminary Project Reports
(PPRs) for In-principal consent of Central Water
Commission for preparation of Detailed Project Report
(DPR). Out of four proposals, two proposals viz. {)]
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Dhanarjay Reservoir Scheme and Link to Phulwaria
Reservoir Scheme and (ii) Bagmati Irrigation and
Drainage Project (Phase-l) have been examined and
observations sent to Government of Bihar for compliance.
The remaining two proposals (i) Burhi Gandak-None-
Baya-Ganga Link Project and (ii) Kosi-Mechi Intra State
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Link Project received recently by Central Water Commission.
The Status of Appraisal is enclosed as Statement-l.

(¢) and (d) The cost of above projects is not firmed
up so far and there is no delay as these projects are
under examination at this stage.

Statement

Preliminary Project Report (PPR) of Projects Under Appraisal

(As on 21.11.2012)

BIHAR

Sl Name of Major/ River/ Estt. Cost Status

No. Projects Medium Basin (Cr)

1.  Dhanarjay Major Kiul- 300.07 + Preliminary Report received in Central
Reservoir Harohar Water Commission on 04.07.2012.
Scheme and «  Observations on various aspects sent
Link to Phulwaria to Project Authorities during September,
Reservoir Scheme 2012 to October, 2012.

2. Bagmati Major Bagmati 186.00 e+ Preliminary Report received in Central
irrigation and Water Commission on 17.07.2012.
Drainage Project «  Observations on various aspects sent
(Phase-l) to Project Authorities during September,

2012 to November, 2012.

3. Burhi Gandak- Major Burhi 382.00 ¢ Preliminary Project Report received on
None-Baya-Ganga Gandak/  (PL 11.10.2012.

Link Project Ganga 2008-09 ¢ International and Inter-State aspect
have been cleared.

4.  Kosi-Mechi Intra Major Kosi/ 4441.82 «  Preliminary Report received in Central
State Link Project Ganga Water Commission on 16.11.2012.

[English] (c) the reaction of the State Governments

of POWER be pleased to state:

accountable for implementing power reforms;

Power Reforms

942. SHRI R. THAMARAISELVAN: Will the Minister

(a) whether the Government proposes to make a
law to hold State Power Distribution Companies

(b) if so, the details thereof; and

thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (c)
Government of India has approved the scheme for
Financial Restructuring of State owned Distribution
Companies for financial turnaround by restructuring their
debt with support through a Transitional Finance
Mechanism by the Central Government.
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The scheme is effective from the 5.10.2012 and
would remain open upto 31st December, 2012, or as
extended by the Government of India. One of the
conditions of the schemes stipulates the preparation of
draft model legislation on State Electricity Distribution
etc. Responsibility Bill.

Improvement in Condition of Backward
Communities and Minorities

943. SHRI K.P. DHANAPALAN: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether the conditions of backward communities
and minorities have improved as per the human
development index prepared by the Planning
Commission; and

(b) if so, the details thereof, State/Community and
caste-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) From
the Human Development Report, 2011 prepared by the
Institute of Applied Manpower Research (an autonomous
body of the Planning Commission) it appears that the
condition of the backward communities and minorities
has improved in general when compared with the
condition in the past. Across religious group the
incidence of poverty among Muslims in rural areas is
actually less than the aggregate, while amongst
Christians and Sikhs the same is considerably lower
than the aggregate. The unemployment rate according
to the Report among SC and ST workers has decreased
in both rural and urban areas and for Muslim there is
a similar pattern. The three groups (SCs/STs/Muslims)
are converging towards the national average in terms of
literacy rate.
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(b) The details State/Community and caste-wise are
available in the website http://www.iamrindia.gov.in

Release of Fund to SC and Tribal Sub-plan

944. SHRI L. RAJA GOPAL: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) the details of the funds earmarked, sanctioned
and released under various schemes/programmes
relating to Micro, Small and Medium Enterprises for the
Scheduled Caste Sub-Plan (SCSP) and the Tribal Sub-
Plan (TSP) in the Government during each of the last
three years and the current year, State-wise;

(b) the details of utilisation of funds under the above
schemes/programmes during the said period, State-wise;

(c) the physical targets set and achieved for the
purpose during the period, State-wise;

(d) whether separate budget heads are in operation
for SCSP and TSP in above financial years; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIYAPPA): (a) and (b) Madam, the details of
funds allocated and utilised under various schemes
relating to Micro, Small and Medium Enterprises (MSMEs)
under Scheduled Caste Sub Plan (SCSP) and Tribal
Sub-Plan (TSP) during the last three years and the
current year, are given below. The funds are not allocated

State-wise.
(Rs. in crore)

Year Allocation Utilization

SCSP TSP SCSP TSP
2009-10 231.10 122.48 174.99 87.00
2010-11 298.10 156.74 255.94 135.68
2011-12 324.20 221.70 217.29* 119.00*
2012-13 340.20 232.55 130.66# 73.36#
*Provisional.

*Upto 31.10.2012
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(c) The funds are directed to the targeted
beneficiaries under SCSP and TSP However beneficiary-
wise details under SCSP and TSP are not maintained.

(d) and (e) Budget heads are in operation separately
for SCSP and TSP viz. 789 and 796 respectively.

Intercity Train Service

945. SHRI BADRUDDIN AJMAL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have received
representation for introduction of Intercity train service
between Guwahati and North Lakhimpur;

(b) if so, the details thereof; and

(c) the time by which the said service between
Guwahati and North Lakhimpur will be become
operational?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (c)
Representations for introduction of trains are received at
various levels of Railway administration, a complete
compendium of which is not maintained. At present,
there is no proposal for introduction of an Intercity train
between Guwahati and North Lakhimpur as Rangiya-
North Lakhimpur section is under gauge conversion.

[Translation]
Misuse of EVMs

946. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) the number of cases of misuse of Electronic
Voting Machines (EVMs) brought to the notice of the
Government during the period from March, 2012 to till
date, State-wise; and

(b) the action taken by the Government In this
regard?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMARY): (a) The EVMs are used by the
Election Commission of India. The Commission has
informed that no case of misuse of Electronic Voting
Machines (EVMs) has been brought to their notice during
the period from March, 2012 till date.
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(b) Does not arise.
[English]
Pricing System of Essential Drugs

947. SHRI A. SAl PRATHAP: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government is planning to change
the present system of essential drugs;

(b) if so, the details thereof;

(c) whether the Supreme Court has issued an order
directing the Government not to alter the present
essential drugs pricing system;

(d) if so, the details thereof and the reasons therefor;
and

(e) the response of the Government to such
directions with suitable answers and to go ahead with
changes as proposed by the Government?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) and (b)
The Department of Pharmaceuticals had prepared a
draft National Pharmaceutical Pricing Policy, 2011 (NPPP-
2011) based on the criteria of essentiality as per the
medicines as under National List of Essential Medicines-
2011, as stipulated by the Ministry of Health and Family
Welfare. The draft National Pharmaceutical Pricing Policy,
2011 (NPPP-2011) was circulated among the concerned
Ministries/Stakeholders. The draft Policy was also
available for comments of any other interested person
on the Department’'s website www.pharma
ceuticals.gov.in. The views/inputs received on the draft
NPPP-2011 were examined and the matter was placed
before the Group of Ministers (GoM). Based on the
recommendations of the GoM, National Pharmaceuticals
Pricing Policy-2012(NPPP-2012) was formulated and
placed before the Cabinet. The Cabinet considered
NPPP-2012 in its meeting held on 22.11.2012 and
approved the same with certain modifications.

(c) No such final order has been given by the
Hon’ble Supreme Court.

(d) and (e) in view of the reply (c) above, does not
arise.
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Allocation of Surplus Power

948. SHRI S. SEMMALAI: Will the Minister of POWER
be pleased to state:

(a) whether any request has come from State
Government of Tamil Nadii to allocate the surplus power
proposed to be surrendered by the Delhi Government to
Tamil Nadu; and

(b) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) Yes,
Madam.

(b) The matter is subjudice in Hon’ble Supreme
Court.

Ban on Vendors on Trains

949. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have decided to ban
vendors in trains;

(b) if so, the reasons therefor;

(c) whether the Railways have taken any step to
protect the interests of vendors; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) No, Madam.
There is no ban on authorized vendors in trains.

(b) Does not arise.

(c) and (d) Proper identity cards with travelling
authorities are issued to the authorized staff of catering/
vending licensees to enable them to manage catering
service effectively.

Measures to Deal with Exorbitant Cost of Litigation
to Litigants in Supreme Court

950. SHRI G.M. SIDDESHWARA.: Will the Minister of
LAW AND JUSTICE be pleased to state:
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(@) whether the Government is aware that common
man is unable to access the Supreme Court due to
exorbitant costs of litigation including legal fees and
other charges;

(b) if so, the details thereof;

(c) the steps taken/proposed to be taken by the
Government to modify the present system to reduce the
financial burdens of litigants;

(d) whether the Government is considering to
establish benches of Supreme Court in various regions
in the country to reduce the cost of litigation to ordinary
litigants; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (e) As regards cost of litigation
(including fees payable to counsel, expenditure incurred
on journey from far flung area of the country to the
Supreme Court and lodging and fooding charges etc.)
is concerned, the successive Law Commissions i.e. 10th,
11th and 18th considered the above matters. The 11th
Law Commission in its 125th Report entitted “The
Supreme Court—-A Fresh Look”, (May 1988) while
considering the question of splitting the Supreme Court
into two, endorsed the view taken by the 10th Law
Commission in its 95th Report entitled “Constitutional
Division within the Supreme Court-A proposal for”, and
made the following observation:

“The Supreme Court sits at Delhi alone. Government
of India, on couple of occasions, sought the opinion
of the Supreme Court of India for setting up a Bench
in the South. This proposal did not find favour with
the Supreme Court. The result is that those coming
from distant places like Tamil Nadu in the South,
Gujarat in the West and Assam and other States in
the East have to spend huge amount on travel to
reach the Supreme Court. There is a practice of
bringing one’s own lawyer who has handled the
matter in the High Court to the Supreme Court. That
adds to the cost. And an adjournment becomes
prohibitive. Adjournment is a recurrent phenomenon
in the Court. Costs get multiplied. Now if the
Supreme Court is split into Constitutional Court and
Court of Appeal or a Federal Court of Appeal, no
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serious exception could be taken to the Federal
Court of Appeal sitting in Benches in places North,
South, East, West and Central India. That would not
only considerably reduce costs but also the litigant
will have the advantage of his case being argued
by the same advocate who has helped him in the
High Court and who may not be required to travel
to long distances. ...This cost benefit ratio is an
additional but important reason for reiterating support
to the recommendations made in that report”

Again, the 18th Law Commission in its 229th Report
entitled “Need for division of the Supreme Court into a
Constitutional Bench at Delhi and Cassation Benches in
four regions at Delhi, Chennai/Hyderabad, Kolkata and
Mumbai” after taking into account the 95th and 125th
Reports of the 10th and 11th Law Commissions and
2nd, 6th 15th, 20th, 26th and 28th Reports of the
Parliamentary Standing Committee on Law and Justice
made the following recommendations:

“[1] A Constitution Bench be set up at Delhi to deal
with constitutional and other allied issues as
aforesaid.

[2] Four Cassation Benches be set up in the
Northern region/zone at Delhi, the Southern region/
zone at Chennai/Hyderabad, the Eastern region/zone
at Kolkata and the Western region/zone at Mumbai
to deal with all appellate work arising out of the
orders/judgments of the High Courts of the particular
region.”

As regards parts (d) and (e) of the question is
concerned, at present there is no such proposal under
consideration of the Government. On receipt of 229th
Report of the Law Commission, Secretary, Department
of Legal Affairs, Ministry of Law and Justice forwarded
the same to the Secretary, Department of Justice for
decision of the Government on the implementation of
the same. Department of Justice informed this
Department that the recommendations contained in 229th
Report of the Law Commission of India has been
considered in consultation with the Chief Justice of India
and the Attorney-General for India and it has been
decided not to accept the same.

Wages to Khadi Spinners

951. SHRI TATHAGATA SATPATHY: Will the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:
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(a) whether the Khadi spinners have been granted
a hike in wages in the last two years;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether any Committee/Commission has been
set up to address the concerns of khadi spinners; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIYAPPA): (a) and (b) Madam, Khadi and Village
Industries Commission (KVIC) has taken a number of
steps to increase the earnings of khadi artisans who are
employed by Khadi institutions.

State-level cost charts for making payments to
artisans on piece-rate basis for the conversion of raw
material into semi-finished/finished goods have been
prescribed by KVIC, which are required to be adhered
to by the Khadi institutions. The cost charts revised by
KVIC with effect from 01.04.2012 provide 50%
enhancement in spinning wages ie. from Rs. 2 per
hank to Rs.3 per hank.

Under the Market Development Assistance scheme,
Khadi institutions are provided assistance @ 20% of
value of production; of this, 25% is earmarked for
artisans, which is in addition to their wages.

Khadi institutions registered with KVIC and State
Khadi and Village Industries Boards (KVIBs) are required
to contribute 12% of wages of artisans to Artisans Welfare
Funds.

(c) Does not arise.

(d) and (e) Khadi and Village Industries Commission
(KVIC) is a statutory organisation that has been set up
for the promotion and development of khadi and village
industries. It inter alia also addresses the concerns of
khadi spinners.

e-Court

952. SHRI AK.S. VIJAYAN:
SHRI NITYANANDA PRADHAN:

Will the Minister of LAW AND JUSTICE be pleased
to state:
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(a) the present status of the e-courts project in the
country;

(b) the allocation in this regard during the last three
years and the current year, State-wise and year-
wise;

(c) the number of courts in the country that have

been already computerised; and

(d) the time by which all the Courts in the country
are likely to be computerised, State-wise and the steps
taken by the Government in this regard?
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THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (d) The e-Courts Mission Mode
Project envisages the computerization of 14,249 district
and subordinate courts by 31st March, 2014; upgrading
the Information and Communication Technology (ICT)
infrastructure of the Supreme Court and the State High
Courts in the country. As on 31st October, 2012, 11,165
district and subordinate courts have been computerised.
State-wise details of computerization are given in the
enclosed Statement. The balance 3,084 district and
subordinate courts would be computerized by 31 March,
2014.

Rs. 935 crores are allocated for the e-Courts project,
of which year-wise expenditure is as under:

(in Rs. Crores)

Financial Year 2009-10 2010-11 2011-12 2012-13
(upto Oct., 2012)
Expenditure 65.00 120.00 90.00 28.98
Computerisation of 14,249 district/subordinate courts 1 2 3 4
has been approved by the competent authority after
taking into account the number of courts in the country 5. Chhattisgarh 313 18
as they existed on 20th July, 2010. Since then, a number
of new courts have been added at the district/ 8. Delhi* 303
subordinate level in the country. The newly set up courts )
would be either computerised by the High Courts with 7 Gauhati 378 318
funding support from the respective State Government 8. Gujarat 800 708
or would be included in the next phase of the e-Courts
project post 2014. 9. Jammu and Kashmir 172 131
Statement 10. Jharkhand 532 350
Software Installation Status: 11,165 Courts 1. Kemataka & 568
SI.No. High Court No. of Courts 2. Kerala 42 22
No of Courts No of Courts 13. Madhya Pradesh 1,018 780
approved for  Computerised”* 14, Madras 779 463
computerisation
15. Orissa 399 378
1 2 3 4
16. Patna 1,060 156
1. Allahabad 2,053 1,918 17. Punjab and Haryana 589 664
2. Andhra Pradesh 937 582 18 Rajasthan 789 691
3. Bombay 1,843 1,979 19 Shimla 108 100
4. Calcutta 759 770

20. Sikkim 10 8
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1 2 3 4
21. Uttarakhand 232 167
Total 14,249 11,165

*Courts computerised through other projects, not through e-
Courts.

**Hardware, LAN connectivity and application software is
installed at these courts. There are some courts mainly under
the jurisdiction of Bombay High Court where existing
infrastructure is used as these courts were already
computerized earlier.

Funds Released under MFMS

953. SHRI HEMANAND BISWAL:
SHRI JAYANT CHAUDHARY:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Mobile Fertilizer Monitoring System
(MFMS) has been implemented for all the fertilizers in
the country; and

(b) if so, the funds released for the scheme so far
and the States in which it is currently being implemented
especially Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) Yes,
Madam. The MFMS Phase-l has been implemented for
all the fertilizers in the country with effect from 1st
November, 2012.

(b) An amount of Rs. 2 Crores has so far been
released to NIC for implementation of the Scheme across
the country including Odisha. Further, funds will be
released as per the requirement of NIC.

Power Generation

954. PROF. SAUGATA ROY: Will the Minister of
POWER be pleased to state:

(a) the total power generation in both the Hydel
and Thermal sectors in the country by the end of the
current Five Year Plan as against the installed capacity
in this regard;
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(b) the comparative ratio of power availability and
its consumption in the industrial, agricultural and
domestic sectors as against the demand thereof; and

(c) the comparative rise in the cost of power
generation and the rise in the power tariffs in the
country?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) As per
18th Electric Power Survey (EPS) report, the projected
all-india peak demand and energy requirement at the
end of 12th Plan (2016-17) is 199,540 MW and 1354.874
BU respectively at power station bus-bar. To meet this
projected demand, capacity addition of 88,537 MW s
required during 12th Five Year Plan from conventional
sources including thermal and hydro. In addition, the
installed capacity of grid-interactive renewable sources
of power generation is expected to be about 54,000
MW at the end of 12th Plan period. This capacity is
expected to be adequate to generate power to meet the
stipulated energy requirement (net) at the end of the
current Five Year Plan period.

(b) As per All India electricity statistics General
Review ratio of All India electrical energy sales to
ultimate consumers category-wise (utilities) for the years
2009-10 and 2010-11 are given below:

Sl.No. Category Percentage of total

electrical energy sold

2009-10 2010-11
1. Domestic 24.90 25.17
2. Agriculture 20.98 20.48
3. Industrial Power 36.73 36.47
4. Others* 17.39 17.88
Total 100.00 100.00

*Others include electric energy sales of categories like
commercial, public lighting, railways, public water works and
sewage, pumping and miscellaneous.

(c) As per the Planning Commission’s Annual Report
2011-12 on the Working of State Power Utilities and
Electricity Departments, the average tariff has increased
in the past few years but the rise has not been
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commensurate with the increase in the cost of power
supply.
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Average cost of power supply and average tariff
realized from 2007-08 to 2011-12 is given in the table

as under:
(Paise/kWh)
Description 2007-08 2008-09 2009-10 2010-11 2011-12
(Revised (Projected)
Estimate)
Average Cost of Power Supply 404 462 478 484 487
Average Tariff 305 325 333 357 380

River Based Waterways

955. SHRI NITYANANDA PRADHAN: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether it is proposed to develop river based
waterways and corridors in the country;

(b) if so, the details thereof;

(c) whether the project is proposed to be
implemented under Public-Private Partnership (PPP)
mode; and

(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) As per the report of the
National Transport Policy Committee (1980) there are
about 14500 km of waterways which are navigable by
country boats, out of which about 5685 km of waterways
are navigable by mechanized vessels. Development and
regulation of those waterways declared as National
Waterways come under the purview of Inland Waterways
Authority of India (IWAl). The responsibility of
development of other waterways rests with the respective
State Governments.

The following waterways have so far been declared
as National Waterways (NWs):

(i) Ganga-Bhagirathi-Hooghly river system
(Allahabad-Haldia-1620 km) in the States of
Uttar Pradesh, Bihar, Jharkhand and West
Bengal as NW-1, declared in 1986.

River Brahmaputra (Dhubri-Sadiya-891 km) in
the State of Assam as NW-2, declared in 1988.

(ii)

(i) West Coast Canal (Kottapuram-Kolltam) along
with Udyogmandal and Champakara Canals
(205 km) in the State of Kerala as NW-3,
declared in 1993.

Kakinada-Puducherry canals along with
Godavari and Krishna rivers (1078 km) in the
States of Andhra Pradesh, Tamil Nadu and
Union Territory of Puducherry as NW-4,
declared in 2008.

(iv)

East Coast Canal integrated with Brahmani river
and Mahanadi delta rivers (588 km) in the
States of West Bengal and Odisha as NW-5,
declared in 2008.

IWAI is developing the first three National Waterways
for shipping and navigation from Plan funds by providing
a navigational channel with targeted depth and width
for most part of the year, aids for day and night
navigation, fixed/floating terminals at selected locations
for berthing and loading/unloading of vessels and
intermodal connectivity at a few selected locations

(c) and (d) Commercially viable stretches of NW-4
and 5 are proposed to be developed under Public
Private Partnership (PPP) mode with Viability Gap
Funding (VGF). Subsequently, Department of Economic
Affairs (DEA) under their India Infrastructure Project
Development Fund (HPDF) scheme and PPP Pilot Project
initiative through Asian Development Bank (ADB) have
appointed a transaction adviser (consultant) for reviewing
the DPR (already prepared by IWAI) and formulating
PPP projects including their bid processing till selection
of the concessionaire. .
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Sanitation in Rural Areas

956. SHRIMATI JAYSHREEBEN PATEL:
SHRI SUDARSHAN BHAGAT:

Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether the Union Government is willing to
improve the quality of personal hygiene, sanitation and
solid as well as liquid waste management in rural areas
through enhanced technical, financial support to all rural
households;

(b) if so, the proposed enhancements in technical
and financial measures;

(c) if not, the reasons therefor;

(d) whether the level of sanitation in the country is
far below the international standards; and

(e) if so, the action plan formulated by the
Government to raise the standard and to bring further
awareness among the people with regard to sanitation?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING. WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) and (b) Yes Madam, to
accelerate the progress of sanitation in rural areas,
Government of India has designed a paradigm shift in
Total Sanitation Campaign(TSC) which is now called
the Nirmal Bharat Abhiyan (NBA), in the Xl Five Year
Plan. The objective of NBA is to achieve sustainable
behaviour change with provision of sanitary facilities in
entire communities in a phased, saturation mode with
‘Nirmal Grams' as outcomes. The new strategy is to
transform rural India into ‘Nirmal Bharat' by adopting
community saturation approach. NBA goal is to achieve
100% access to sanitation for all rural households by
2022.

The provision of incentive for individual household
latrine units has been widened to cover all APL
households who are SC/ST, small and marginal farmer,
landless labourer with homestead, physically challenged
and women headed households alongwith all BPL
households. Financial incentive for construction of toilets
has been raised for all eligible beneficiaries to Rs. 4600
under NBA. In addition upto Rs. 4500 to be booked
under Mahatma Gandhi NREGA for construction of the
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toilet is permitted and a beneficiary contribution of
Rs. 900, taking the total unit cost of toilet to Rs. 10000.

The component of Solid and Liquid Waste
Management (SLWM) has been prioritized through
focused funding.

The Government has taken sufficient technical and
financial measures to improve the quality of rural
sanitation with enhancement in funding for construction
of Individual household latrine, school and anganwadi
toilets, Solid and Liquid Waste Management as per
funding pattern given in the enclosed Statement. Govt.
has increased the allocation under NBA from Rs 1500
crore in the year 2011-12, the last year of the Xl| Five
Year Plan to Rs.3500 crore as Budget Estimate during
the year 2012-13, the first year of the Xll Five Year Plan.

Under NBA, technical assistance is also being
provided through training to Village Water and Sanitation
Committee (VWSC) and PRI members, block and district
functionaries, grass root functionaries in trades such as
masonry work, brick-making, toilet pan making and
plumbing etc. required for creation of sanitation facilities.

(c) Does not arise.
(d) Yes Madam.

(e) Under NBA action plan, following actions have
been formulated:

¢ Provision of incentives for Individual
Household Latrine (IHHL) of both Below
Poverty Line (BPL) and Identified Above
Poverty Line (APL) households within a
Gram Panchayat (GP).

* Appropriate convergence with MGNREGS
with unskilled man-days and skilled man-
days for construction of Individual household
latrine, school and anganwadi toilets,
sanitary complexes and Solid and Liquid
Waste Management to enhance the total
financial assistance.

* Gram Panchayats where all habitations have
access to water to be taken up. Priority
may be given to Gram Panchayats having
functional piped water supply.
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« Provision of financial assistance for creation

of sanitation facilities in Government Schools
and Anganwadis in Government buildings
within these GPs

Provision of financial assistance for Solid
and Liquid Waste Management (SLWM) for
proposed and existing Nirmal Grams.

Information Education and Communication
(IEC) activities for triggering the demand
for construction and use of sanitary facilities
in the rural areas.

Statement
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+ Extensive capacity building of the stake-

holders like Panchayati Raj Institutions
(PRIs), Village Water and Sanitation
Committees (VWSCs) and field functionaries
for sustainable sanitation.

Convergence with Indira Awas Yojna (IAY),
National Rural Health Mission (NRHM),
Sarva Shiksa Abhiyan (SSA) and Integrated
Child Development Services (ICDS).

Funding pattern of different components of projects under NBA

Components Total incentive/ Centre share State share Beneficiary/
financial Gram Panchayat
assistance share
1 2 3 4 5
Individual Rs. 4600/- 58.18% 25.45% 16.36% Rs. 900/-
household latrine Rs. 3200/- Rs. 1400/- (Beneficiary)
for BPLs and (Rs. 3700/-for Hilly
Identified and difficult
APLs areas)
School toilet Rs. 35000/ 70% 30%
(Rs. Rs. 38500/-for Rs. 24500/ Rs. 10500/-
Hilly and difficult (Rs. 26950/-for {11550/-for
areas) Hilly and difficult Hilly and

Anganwadi toilet

Sanitary
Complexes

Solid and
Liquid Waste
Management

(SLWM)

IEC, Startup
Activities and
Capacity
Building

Rs. 8000/
(Rs. 10000/-for Hilly
and difficult areas)

Rs. 2,00,000

Rs. 7/12/15/20
lakh as per
households in
GPs

Upto 15% of
Total Project
Outlay

areas)

70%

Rs. 5600/

(Rs. 7000/-for Hilly and
difficult areas)

60% Rs. 1,20,000/-

70%

80%

difficult areas)

70% Rs. 2400/-
{Rs. 3000/-

for Hilly and
difficult areas)

30% Rs. 60,000/-

30%

20%

10% Rs. 20,000
{Gram Panchayats)

0
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1 2 3 4 5
Rural Sanitary Upto Rs. 35 lakh 80% 20% 0
Mart(RSM)/Pro-

duction Centre(PC)

Administrative Charge Upto 4% of 80% 20% 0

Project Outlay

[Translation]

Frequency of Trains

957. SHRIMAT! RAJKUMARI CHAUHAN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to increase the
frequency of train No. 14317/14318 Indore-Dehradun
Express running twice a week via Ujjain-Gwalior-
Mathura-Nizamuddin-Merrut further by two days via
Indore-Ujjain-Gwalior-Agra Cantt-Aligarh;

(b) if so, the time by which it will be materialised;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (c)
Running of 14317/14318 Indore-Dehradun Express via
Indore-Ujjain-Gwalior-Agra Cantt-Aligarh is not feasible
at present due to operational/resource constraints
including line capacity constraints on certain sections
enroute.

[English]
Defraying Legal Expenditure for Poor

958. SHR! VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of LAW AND JUSTICE be pleased to
state:

(a) whether the Government is considering defraying
or subsidising legal expenses of poor and below poverty
line people who have to approach the Supreme Court
for cases involving of their fundamental rights;

(b) if so, the details of the funding and/or subsidy
schemes being worked out thereon;

(c) whether any guidelines have been drawn up to
help the poor people who have to litigate in Supreme
Court for their rights; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) and (b) Under Section 12 of
Legal Services Authorities Act, 1987, read with rule 7 of
Supreme Court Legal Services Committee Rules, 2000,
a person in receipt of annual income less than Rs.
1,25,000, if the case is before the Supreme Court of
India, is entitled to free legal services.

(c) and (d) The Supreme Court Legal Services
Committee Regulations, 1996, and the National Legal
Services Authority (Free and Competent Legal Services)
Regulations 2010, have been framed to help poor people
who need free legal services in the Supreme Court of
India.

[Translation]
Irregularities under MGNREGS

959. SHRI PRATAPRAO GANPATRAO JADHAO: Will
the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether employment has not been provided in
some States including Maharashtra under Mahatma
Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) after demand has been made by the job-
seekers;

(b) if so, the details thereof, State-wise during each
of the last three years; and

(c) the action taken by the Government in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) The Ministry receives a large number of complaints
about implementation of MGNREGA in the country. The
complaints categorized for remedial action also relate to
job card not issued and employment not provided. The
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State-wise details of such cases as compiled as on
23.8.2012 are given in the enclosed Statement.

(c) As implementation of the Act is done by the
State Governments in accordance with the Schemes
formulated by them as per the provisions of the Act, all
such complaints received in the Ministry are forwarded
to the concerned State Governments for taking
appropriate action including investigation as per law.
The State Government is required to submit an Action
Taken Report (ATR) within the stipulated time period.
Closure of such cases or otherwise is decided on
satisfactory investigation of the complaints as may be
revealed in the ATR submitted by the State Government.

Statement

Report as on 23.08.2012

SI. No. State Job card not Work not
provided provided
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1 2 3 4
1. Andhra Pradesh 0 0
2. Arunachal Pradesh 0 0
3. Assam 7 3
4, Bihar 15
5. Chhattisgarh 2
6. Goa 0
7. Guijarat 1
8. Haryana 8
9. Himachal Pradesh 3
10. Jammu and Kashmir 0
11. Jharkhand 1
12. Karnataka 0
13. Kerala 1
14. Lakshadweep 0
15. Madhya Pradesh 16
16  Maharashtra 1

1 2 3
17. Manipur 0 0
18. Meghalaya 0 0
19. Mizoram 0 0
20. Nagaland o 0
21. Odisha 3 0
22. Punjab 2 2
23. Puducherry 0 0
24. Rajasthan 10 6
25. Tamil Nadu 0 2
26. Tripura 0 0
27. Uttar Pradesh 26 84
28. Uttarakhand 1 7
29. West Bengal 1 6
30. Sikkim 0 0
Total 77 158
[English]

Merger of Sick Fertilizer Units

960. SHRI RAVNEET SINGH:
SHRI MAROTRAO SAINUJI KOWASE:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government proposes to merge the
sick fertilizer units with profit-earning units; and

(b) if so, the details thereof and the time frame
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS -
AND FERTILIZERS (SHRI SRIKANT JENA): (a) No,
Madam. There is no proposal to merge sick fertilizer
units with profit earning units.
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(b) Question does not arise.
Credit Linked Capital Subsidy Scheme

961. SHRI RAMSINH RATHWA: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) whether the Government is implementing Credit
Linked Capital Subsidy Scheme for technology
upgradation of Micro, Small and Medium Enterprises in
the country;

(b) if so, the details thereof;

(c) the details of terms and conditions for getting
assistance under the scheme; and

(d) the number of Micro, Small scale enterprises
which are covered under the Scheme in the country
including Gujarat during each of the last three years
and the current year, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIYAPPA): (a) Yes, Madam.

(b) and (c) Under the Scheme, capital subsidy at
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15% of value of plant and machinery is provided on
loans upto Rs. 1 crore. The scheme is implemented
through 11 Nodal Banks/agencies such as Small
Industries Development Bank of India (SIDBI), National
Bank of Agriculture and Rural Development (NABARD),
State Bank of India, Andhra Bank, State Bank of Bikaner
and Jaipur, Bank of Baroda, Punjab National Bank,
Canara Bank, Bank of India, Tamilnadu Industrial
Investment Corporation Limited and the National Small
Industries Corporation Ltd. Presently, 48 well established
and improved technologies/sub-sectors have been
approved under the scheme.

The beneficiaries eligible under the Scheme include
sole Proprietorships, Partnerships, Co-operative societies,
Private and Public Limited companies in the Micro and
Small Enterprises sector; Industries graduating from small
scale to medium scale on account of sanction of
additional loan under CLCSS are aiso eligible for
assistance. The units covered include existing and new
units registered with the State Directorate of Industries,
setting up or upgrading their facilities with technology
listed under the Scheme guidelines.

(d) State-wise details of number of MSEs covered
under the Scheme during last three years and current
year are enclosed as Statement.

Statement

Statewise number of MSEs covered under CLCS Scheme during last three years and current year

(Amt. Rs. in Lakh)

SI.No. Financial year/ 2009-10 2010-11 2011-12 2012-13
State (upto Sep., 12)
No. of Units No. of Units No. of Units No. of Units

1 2 3 4 5 6

1. Andhra Pradesh 119 187 202 76

2. Andman and Nicobar Islands 0 0 0 0

3. Arunanachal Pradesh 0 0 0 0

4, Assam 1 0 0 0

5. Bihar 3 3 2 0

6. Chandigarh 35 23 14 7
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1 2 3 4 5 6
7. Chhattisgarh 14 9 7 12
8. Dadra and Nagar Haveli 1 5 2 3
9. Daman and Diu 0 2 2 8
10. Goa 5 7 4 3
11. Gujarat 321 730 937 1416
12. Haryana 66 160 190 153
13. Himachal Pradesh 0 1 1 3
14. Jammu and Kashmir 0 1 0 0
15. Jharkhand 17 27 7 11
16. Karnataka 289 593 408 318
17. Kerala 16 23 17 30
18. Lakshadweep 1 0 0 0
19. Madhya Pradesh 21 27 28 20
20. Maharashtra 365 370 337 513
21. Manipur 0 0 0 0
22. Meghalaya 0 0 0 0
23. Mizoram 0 0 0 0
24, Nagaland 2 0] 0 0
25. New Delhi 17 60 43 31
26. Orissa 12 83 27 12
27. Puducherry 0 1 6 4
28. Punjab 235 448 305 348
29. Rajasthan 92 175 221 161
30. Sikkim 1 0] 0 0
31. Tamil Nadu 862 934 418 485
32. Tripura 4 0 0 0
33. Uttar Pradesh 34 84 51 51
34. Uttarakhand 0 2 2 8
35. West Bengal 20 29 17 17

Total 2553 3984 3248 3690
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Pilot Projects by PGCIL

962. SHRI P. KUMAR: Will the Minister of POWER
be pleased to state:

(a) whether the Power Grid Corporation of India
Limited (PGCIL) has taken up pilot projects for improving
the power supply situation in many parts of the country
through information technology, namely smart grid
projects;

(b) if so, the details thereof;

(¢) whether the PGCIL is keen to undertake such
projects in all the States; and

(d) if so, the State-wise details thereof along with
the response of the State Governments thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (d)
Power Grid Corporation of India Ltd. (PGCIL) has taken
the initiative to implement several Smart Grid pilot
Projects in the transmission sector. Towards this, a Pilot
project in Northern Region (NR) involving Wide Area
Measurement System (WAMS) using Phasor
Measurement Units (PMUs) and associated hardware
and software at control center has already been
implemented. Similar pilot projects in the Northern Region
(NR), Western Region (WR), Eastern Region (ER),
Southern Region (SR) and North Eastern Region (NER)
have been taken up. A similar project covering all States
and the Inter-State Transmission System (ISTS) network
has been taken up for regulatory approval of CERC.

In distribution, POWERGRID has already taken up
implementation of Smart Grid Pilot Project at Puducherry.

Financial Loss to Fertilizer Units

963. SHRIMATI DARSHANA JARDOSH: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether some of the fertilizer producing units
are suffering from financial loss since long time due to
existing Urea Pricing Policy, NPS-II;

(b) if so, the details thereof;

(c) the current status of New Pricing Policy for urea
sector;
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(d) whether the Government intends to announce
New Pricing Policy for four fertilizer producers of urea
sector;

(e) if so, the details thereof; and

(f) the time by which the new Urea Pricing Policy is
likely to be announced by the Government?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) to (f)
Formulation of policy for existing urea units beyond
Stage-lil of New Pricing Scheme (NPS) is under
consideration of the Government of India.

Proposals by Karnataka

964. SHRI PRALHAD JOSHI: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the number of schemes submitted by Karnataka
Irrigation and Public Health Department to the Central
Water Commission, the Flood Management Board and
the Central Ground Water Board during the last three
years, year-wise;

(b) the number of schemes sanctioned and the
number under consideration; and

(c) the time by which they are likely to be
sanctioned?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) As informed by Central Ground
Water Board (CGWB), no proposal was received in
CGWSB for funding from the Irrigation and Public Health
Department of Karnataka during last three years. The
Status of flood management and irrigation schemes
submitted by the lrrigation and Public Health Department, .
Karnataka to Central Water Commission (CWC) during
the last three years is given in the enclosed Statement
. There is no Organization in the name of Flood
Management Board in Government of India.

(b) and (c) In view of the processes of techno-
economic appraisal and compliance to the related
observations of appraisal agencies, investment clearance
and sanction of competent authorities involved etc. it is
not possible to indicate any specific time frame for
sanction of such schemes.
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Statement
Status of Flood Management and Irrigation Scheme
Year Flood Management Schemes Irrigation Schemes
Received Status of Sanction/ Received in Status of Sanction/
inCWC Clearance/Appraisal oNC Clearance/Appraisal
2009-10 2 Ni Ni 12 schemes (received earlier) cleared by Advisory
Committee of MOWR
2010-11 5 2 cleared by Advisory Committee of MOWR 1 CWC has techno-economically appraised the 3
imigation schemes indicated above and sent its
2011-12 1 » 5 schemes cleared by Advisory 1 observations to the State Govermemt of Karnataka
Committee of MOWR
+ 3 schemes included under FMP
»  CWC has also appraised the
remaining one scheme
2012-13 Ni Ni 1

Enhancement of Rates under Pension Schemes

965. SHRI PRALHAD JOSHI: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government has any proposal to
enhance the rates of various social security pension
schemes like widow pension, old age pension etc. very
soon from the existing ones;

(b) if so, the details thereof;

(c) whether the various States have demanded such
increase in pensions;

(d) if so, the details thereof; and

(e) the steps taken by the Government in this
regard?

_ THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) and (b) Government has increased central assistance
under Indira Gandhi National Widow Pension Scheme
(IGNWPS) and Indira Gandhi National Disability Pension
Scheme (IGNDPS) from Rs. 200/- to Rs. 300/- per month,
w.e.f. 01.10.2012. Further, the upper age limit for both
these pension schemes have been revised to 79 years
from the existing 59 years.

(c) to (e) West Bengal and Tamil Nadu have
requested for increase in amount under various pension

schemes. Government increased the amount of central
assistance in 2011-12 under Indira Gandhi National Old
Age Pension Scheme (IGNOAPS) from Rs. 200 to Rs.
500 for beneficiaries who are 80 years and above.

Pricing and Regulation of Non-urea Fertilizers

966. SHRI PRATAP SINGH BAJWA: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the policy of the Government on the pricing and
regulation on non-urea fertilizers;

(b) whether the Government has received any report
on the amount of profit earned by non-urea fertilizer
manufacturers;

(c) if so, the details thereof, and

(d) the steps being taken by the Government to
regulate the pricing of non-urea fertilizers better?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) Nutrient
Based Subsidy (NBS) Policy is being implemented w.e.f.
1.4.2010 for Phosphatic and Potassic (P and K)
fertilizers, which are non-Urea fertilizers. Under the policy,
a fixed amount of subsidy decided on annual basis is
provided on each grade of subsidized P and K fertilizer,
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depending upon its nutrient content. Maximum Retail
Prices (MRP) of P and K fertilizers is fixed by the fertilizer
companies.

(b) No, Madam.
(c) In view of (b) above, question does not arise.

(d) As per the NBS Policy, the fertilizer companies
are allowed to fix MRP at reasonable rates. It is
mandatory for the fertilizer companies to enter the MRP
of fertilizers in the web enabled Fertilizer Monitoring
System at the time of making dispatches. Accordingly,
the MRPs fixed by the companies are available on real
time basis. The Government keeps a watch on the
prevailing prices and takes up the matter with the Industry
for corrective action in suitable cases. However, there is
at present no institutional mechanism to monitor the
reasonableness of prices fixed by the companies.

[Transiation]
Diversion of Yamuna

967. SHRI BADRI RAM JAKHAR: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government is aware that people
face a lot of problems due to the overflow of water in
Yamuna river during the rains;

(b) if so, whether the Government has formulated/
proposes to formulate any plan to divert this excess
water to the Luni river in Ajmer, Rajasthan;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) Overflowing of the river Yamuna
during the rainy season causes problems to the people
at locations where there is no embankment or where
embankment is not high enough to prevent such overflow.

(b) As informed by National Water Development
Agency, Government has not formulated any scheme to
divert water of river Yamuna to the Luni river.

(c) and (d) Does not arise
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[English]
Industrial Parks

968. SHRI RAJAIAH SIRICILLA: Will the Minister of
RAILWAYS be pleased to state:

(a) the details and the present status of setting up
of Industrial Parks in the country, location-wise;

(b) the details of funds allocated/spent thereon so
far; and

(c) the objectives of setting up of these parks?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) An
industrial park at Jellingham is being set up. This park
will be a cluster of diverse industrial units whose output
will be consumed by the Railways. West Bengal
Government has nominated West Bengal Industrial
Development Corporation to co-ordinate with Railways
for setting up this park. A unit to manufacture cast steel
bogies and couplers through a joint venture between
Burn Standard Company Limited and Steel Authority
India Limited has already been initiated at this park.

West Bengal Government has been requested to
invite other interested parties to set up diverse industrial
units serving railway sector in this park. West Bengal
Government has been requested to develop common
facilities like power supply, jetty for water borne transport
and serving roads etc.

(b) Funds to the tune of Rs. 10 Crores have been
allocated for Joint Venture Unit between Burn Standard
Company Limited and Steel Authority India Limited of
this park.

(c) Objective is to initially manufacture high volume
safety and vital components for consumption of Indian
Railways. Industrial Park can become an alternative
destination for investments from other sources.

Training Programmes for Judiciary

969. SHRI C. SIVASAMI: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether the Government has conducted
mediation training programmes and referral judges
training programme in various parts of the country;

(b) if so, the details thereof;
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(c) whether it is a fact that 3500 mediators have so
far been trained and that many cases were referred to
the mediation centres across the country and many
cases were settied; and

(d) if so, the details thereof, State-wise?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (d) The information is being
collected and will be laid on the Table of the House.

[Translation]
Regularisation of Water Services

970. SHR! HANSRAJ G. AHIR: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government is contemplating to
regularise water services in the country;

(b) if so, the details thereof;

(c) whether the Water Regulatory Commission has
been constituted in various States of the country for
regularisation of water services;

(d) if so, the details of the Water Regulatory
Commissions set up by the State Governments;

(e) whether the Union Government has issued any
guidelines to the various States in respect of
regularisation of water services; and

(f) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) The water services fall
within the jurisdiction of the State Governments. However,
the National Water Policy, 2002 stipulates
recommendations for regularization of water services.

(c) and (d) As per available information, Andhra
Pradesh has enacted Andhra Pradesh Water Resources
Regulatory Commission Act, 2009 for regulation of water
resources within the State of Andhra Pradesh. This is
with a view to facilitating effective utilization of water
resources within the State to ensure its sustainable and
scientific water management for drinking, agriculture,
industrial and other purposes and matters connected
therewith or incidental thereto.

(e) and (f) National Water Policy, 2002 stipulates
policy recommendations for regularization of water
services. The salient features of National Water Policy,
2002 are given in the enclosed Statement.
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Statement

SALIENT FEATURES OF THE NATIONAL
WATER POLICY, 2002

The National Water Policy, 2002 was adopted by
the National Water Resources Council under the
Chairmanship of the Prime Minister of India in its 5th
meeting held on 1st April, 2002. The salient features of
National Water Policy, 2002 are as follows:

e Water is a prime natural resource, a basic
human need and a precious national asset.
Planning, development and management of
water resources need to be governed by
national perspectives.

* A well developed information system for water
related data at national/State level should be
established with a network of data banks and
data bases integrating and strengthening the
existing central and State level agencies.

* Water resources available to the country should
be brought within the category of utilizable
resources to the maximum possible extent.

* Non-conventional methods for utilization of
water such as through inter-basin transfers,
artificial recharge of ground water and
desalination of brackish or sea water as well
as traditional water conservation practices like
rainwater harvesting, including roof-top
rainwater harvesting, need to be practiced to
further increase the utilizable water resources.
Promotion of frontier research and development,
in a focused manner, for these techniques is
necessary.

* Water resources development and management
will have to be planned for a hydrological unit.
Appropriate river basin organizations should be
established for the planned development and
management of the river basins.

* Water should be made available to water short
areas by transfer from other areas including
transfer from one river basin to another, after
taking into account the requirements of the
areas/basins.
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Planning of water resources development
projects should, as far as possible, be for multi-
purpose with an integrated and multi-
disciplinary approach having regard to human
and ecological aspects including those of
disadvantaged sections of the society.

In the allocation of water, first priority should
be given for drinking water, followed by
irrigation, hydro-power, ecology, agro-industries
and non-agricultural industries, navigation and
other uses, in that order.

The exploitation of groundwater should be
regulated with reference to recharge
possibilities and consideration of social equity.
The detrimental environmental consequences
of over-exploitation of ground water need to be
effectively prevented.

Adequate emphasis needs to be given to the
physical and financial sustainability of existing
water resources facilities. There is need to
ensure that the water charges for various uses
should be fixed such as to cover at least the
operation and maintenance charges initially
and a part of the capital costs subsequently.

Management of the water resources for diverse
uses should incorporate a participatory
approach by involving users and other
stakeholders alongwith various governmental
agencies, in an effective and decisive manner.

Private sector participation should be
encouraged in planning, development and
management of water resources projects for
diverse uses, wherever feasible.

Both surface water and ground water should
be regularly monitored for quality. Effluents
should be treated to acceptable levels and
standards before discharging them into natural
streams. Minimum flow should be ensured in
the perennial streams for maintaining ecology.

Efficiency of utilization should be improved in
all the diverse uses of water and conservation
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consciousness promoted through education,
regulation, incentives and disincentives.

e Land erosion by sea or river should be
minimized by suitable cost-effective measures.
Indiscriminate occupation of, and economic
activity in coastal areas and flood plain zones
should be regulated.

* Needs of drought-prone areas should be given
priority in the planning of project for
development of water resources. These areas
should be made less vuinerable through various
measures.

¢ The water sharing/distribution amongst the
States should be guided by a national
perspective with due regard to water resources
availability and needs within the river basin.

* Training and research efforts should be
intensified as an integral part of water resources
development.

Proposals From Chhattisgarh

971. SHRI MURARI LAL SINGH: Will the Minister
of RAILWAYS be pleased to state:

(a) the details of proposals for railway projects
received by the Railways for the State of Chhattisgarh
during the last three years and the current year,

(b) the details of action taken thereon by the
Railways so far; and

(c) the time by which any decision on the pending
proposals is likely to be taken by the Railways?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (c)
Proposal for railway projects are received at all levels
viz. Zones, Divisions, Stations from Civil Organisations,
public groups and public representaties and details of
each and every demand received is not cetrally
maintained. The details of various projects falling fully/
partly in Chhattisgarh sanctioned during the last three
years (2009-10, 2010-11, 2011-12) are as mentioned
below:
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SlI.No. Name of Project Year of Expenses Outlay Present Status
and length sanction upto proposed
March, in the
2012 budget for
(in crore) 2012-13
(in
crore)
1. Durg-Rajnandgaon 3rd 2010-11  11.05 40 The detailed estimate of this project has
line (31 Kms) (Doubling) been sanctioned and work taken up.
2. Kirandul-Jagdalpur 2011-12 1.00 - Entire cost of project is being funded by

(150 Km) (Doubling)

M/S National Mineral Development
Corporation (NMDC) as interest free
advance to be adjusted as freight rebate on
incremental traffic. Final Location survey is
in progress.

Sales Centres of KVIC

972. SHRI RAM SINGH KASWAN: Will the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) the number of Khadi sales centres being run by
Khadi and Village Industries Commission (KVIC) in the
country including Rajasthan along with their locations,
State-wise;

(b) the details of profits earned/losses incurred by
these centres during each of the last three years and
the current year, State-wise;

(c) the details of the production of Khadi, Cotton
Khadi and Poly Clothes in the country including
Rajasthan during the said period, State-wise;

(d) the details of funds provided to various Khadi
and Village Industries Boards (KVIBs) in the country
including Rajasthan during the said period, State-wise;
and

(e) the measures taken by the Government and
KVIC to promote Khadi sector in the country including
Rajasthan?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI K.
H. MUNIYAPPA): (a) Madam, Presently, 26 retail outlets

of Khadi and Village Industries Commission (KVIC) are
in operation. These inciude ten (10) Departmental Sales
Outlets (DSOs) and sixteen (16) branches operated
under these DSOs. State-wise number of DSOs and
branches is given at Statement-l.

(b) Surplus generated/loss incurred by the DSOs
(including branches) during the last three years is given
at Statement-II.

(c) State-wise production of Cotton Khadi, Woolen
Khadi, Sitk Khadi and Polyvastra during the last three
years is given at Statement-Ill.

(d) State-wise details of funds provided by KVIC to
Khadi and Village Industries Boards (KVIBs) during the
last three years is given at Statement-IV.

(e) KVIC implements various schemes for the
development and promotion of khadi and village
industries in the country including Rajasthan. The
schemes for khadi include: (i) Market Development
Assistance (MDA), (ii) Interest Subsidy Eligibility
Certificate (ISEC), (iii) Scheme of Fund for Regeneration.
of Traditional Industries (SFURTI), (iv) Workshed Scheme
for Khadi Artisans, (v) Product Development, Design
Intervention & Packaging (PRODIP), (vi) Strengthening
Infrastructure of Existing Weak Khadi Institutions and
Assistance for Marketing Infrastructure and (vii) Scheme
for Enhancing Productivity & Competitiveness of Khadi
Industry and Artisans.
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N.A.: Not Available [the unit has been established in July, 2011 and its accounts have not been audited so far]

1 2 3 4
State-wise number of retail outlets of KVIC
4, Tripura 1 -
Sl State/ No. of No. of
No. uTt DSOs branches 5. West Bengal 1 3
1 2 3 4 6. Madhya Pradesh 1 1
1. Delhi 2 8 7. Maharashtra 1 1
2. Rajasthan 1 - 8. Goa 1 1
3, Bihar 1 ) 9. Kerala 1 2
Total 10 16
Statement II
Surplus generated/loss incurred by the DSOs (including branches) of KVIC
Sl State/UT No. of Surplus (+)/Loss(-) (Rs. in lakh)
No. DSOs
(branches®) 2009-10 2010-11 2011-12
1. Delhi 2(8) (-)2.99 (-)55.42 (-31.17
2. Rajasthan 1 - - N.A.
3. Bihar 1 (-)14.45 (-)3.05 (-)12.55
4, Tripura 1 (-)3.71 (-)2.80 (-)4.48
5. West Bengal 1(3) (-)3.99 (-)108.92 (-)45.26
6. Madhya Pradesh 1(1) (-)7.85 (-)7.31 (-)5.25
7. Maharashtra 1(1) 20.72 21.23 26.66
8. Goa 1(1) (-)3.48 (-)4.91 (-)3.08
9. Kerala 1(2) (-)26.36 (-)4.46 5.03
Total 10(16) (-)42.11 (-}165.64 (-)40.10
- *shows number of branches operating under the DSOs
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Statement I

State-wise production of Cotton Khadi, Woollen Khadi, Silk Khadi and Polyvastra
(Rs. in crore)

S.. No. StaseUT 20310 201011 0112

Cotn ~ Woolen  Sik Poly-  Cotn  Woolkn  Sik Poly- Cotin ~ Woolken Sk Poly
Khad Khed Khed vaste Khad Khad  Khad  vasta Khed  Khad Kad  vasta

1 2 3 4 5 6 7 8 8 10 fl R 3 4

1. Jammu and Kashmir 017 1130 0.08 000 017 1130 0.12 0.00 025 1260 0.17 0.00
2. Himachal Pradesh 1.15 3.65 0.00 0.16 1.15 3.66 0.00 1.16 1.12 354 0.00 0.16
3. Punjab 8.65 2.38 0.00 0.01 8.65 3.31 0.00 0.00 8.75 3.35 0.00 0.00
4, UT Chandigarh 0.01 0.00 0.00 0.00 0.01 0.00 0.00 0.00 0.01 0.00 0.00 0.00
5. Uttarakhand 8.37 7.85 0.00 0.48 7.63 7.1 0.00 0.26 8.49 7.84 0.00 0.26
6. Haryana 3036 3050 000 149 3099 3135 0.00 150 3585 3427 0.00 1.53
7. Deihi 222 0.15 0.00 0.16 228 0.20 0.00 021 237 021 0.00 0.21
8. Rajasthan 229 1443 000 1344 2597 1881 000 1348 2623 09.01 000 1372
9. Uttar Pradesh 14458  18.26 323 1322 14706 1985 337 1343 15080 2196 416 1468
10. Bihar 7.80 1.93 2.30 0.63 8.18 1.94 241 0.66 8.59 2.03 277 0.67
1. Sikkim 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
12 Arunachal Pradesh 0.00 0.00 0.07 0.00 0.01 0.00 0.11 0.00 0.12 0.00 0.00 0.00
13 Nagaland 0.00 0.00 0.7 0.00 0.00 0.00 0.72 0.00 0.00 0.00 0.75 0.00
14, Manipur 0.26 0.00 0.41 0.01 0.27 0.00 0.45 0.01 0.27 0.00 0.46 0.01
15, Mizoram 0.02 0.00 0.00 0.01 0.02 0.00 0.00 0.01 0.02 0.00 0.00 0.01
16. Tripura 0.01 0.00 0.0 0.00 0.01 0.00 0.00 0.00 0.02 0.00 0.00 0.00
17. Meghalaya 0.01 0.00 0.01 0.03 0.02 0.00 0.00 0.03 0.04 000 000 003
18. Assam 0.44 0.00 8.2 0.29 0.52 0.00 8.55 0.28 0.57 0.00 9.36 0.29
19. West Bengal 13.72 000 56.09 037 16.86 000 6183 037 1821 000 71.04 0.37
20. Jharkhand 0.46 0.14 3.96 0.32 0.83 0.25 410 0.33 1.66 0.50 6.22 0.33
21. Odisha 1.1 0.00 3.10 0.81 142 0.00 3.90 0.98 1.7 0.00 4.67 0.99

22. Chhattisgarh 1.29 024 1575 229 127 024  13.00 295 1.46 028 1454 3.00
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1 2 3 4 5 § 7 8 9 ] 1 | B '}
23. Madhya Pradesh 3.07 203 5.32 287 3.18 1.89 451 287 321 1.90 455 292
24, Gujarat* 24.73 234 847 1388 2525 232 847 1397 25.50 235 856 14.23
25. Maharashtra** 420 0.00 0.00 0.29 490 0.00 0.00 0.34 495 0.00 0.00 0.35
26. Andhra Pradesh 17.92 0.25 5.88 121 2010 0.74 6.27 121 2028 0.75 6.33 1.24
27. Kamataka 20.92 950 11.81 3% 212 896 11.70 337 2143 1005 1181 343
28. Goa 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2 Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
30. Kerala 21.29 0.00 049 186  26.37 0.00 1.16 195  26.66 0.00 117 1.89
31. Tamil Nadu 28.95 000 3411 1369 3458 000 4049 1375 3772 000 4334 1400
32. Puducherry 00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.04 0.00 0.00 0.00
33. Andaman and Nicohar 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

Islands

Total 364.01 10495 16001 7087 38892 11293 17116 7212 40644 12064 189.90 74.42
*including Daman and Diu
**including Dadra and Nagar Haveli

Statement IV
State-wise details of funds provided by KVIC to State Khadi and Village Industries Boards (KVIBs)
(Rs. in lakh)
Sl No. ST 20910 21011 1212
PMEGP #  Other Total PMEGP #  Other Total  PMEGP#  Other Total

1 2 3 4 5 6 7 8 9 10 1
1. Jammu and Kashmir 1064.67 10530 116967  1435.80 7380 150960 172575 7613  1801.88
2. Himachal Pradesh 190.54 135.26 325.80 347.60 284 350.44 282.34 154.45 436.79
3. Punjab 621.11 5.46 626.57 44555 546 451.01 548.26 5.46 853.72
4, UT Chandigarh® 13.60 0.00 13.60 47.99 0.00 47.99 0.00 0.00 0.00
5. Uttarkhand 335.93 0.00 335.93 335.00 0.00 335.00 268.00 0.00 268.00
6. Haryana 806.00 0.00 806.00 568.03 0.00 568.03 42761 0.00 427.61
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L 2 3 4 5 6 7 8 9 10 i

7. belhi 18.00 0.00 18.00 16147 0.00 161.47 176.40 0.00 176.40
Q. ﬁajasthan 645.12 12.18 657.30 103.84 16.82 1054.66 1049.37 0.00 1049.37
9. Uttar Pradesh 4554.09 000  4554.09 431067 250 431317 511747 000 511747
16. éihar 965.94 17.00 982.94 725.00 35.84 760.84 590.00 45.43 635.43
" éikkim @ 1427 0.00 14.27 88.66 0.00 88.66 0.00 0.00 0.00
12 EArunachal Pradesh 23.33 0.00 23.33 120.32 O.OOY 129.32 104.78 0.00 104.78
13, Nagaland@ 48.84 0.00 48.84 21425 0.00 214.25 208.64 0.00 208.64
14.' ‘ Manipur@ 53.37 0.00 53.37 181.37 0.00 181.37 189.12 0.00 189.12
15« Mizoram@ 27.02 0.00 27.02 135.46 0.00 135.46 152.40 0.00 152.40
16; Efripura@ 53.54 0.00 53.54 160.95 0.00 160.95 860.41 0.00 860.41
17 | Meghalaya@ 54.88 0.00 57.88 257.08 0.00 257.08 250.03 0.00 250.03
16. Assam 511.06 437 515.43 1329.57 7.30 1336.87 1439.61 1241 1452.02
19 West Bengal 4291.41 0.00 429141 253155 0.00 253155  1294.99 000 129499
20 éharkhand 114.01 8.01 122.02 317.13 35.61 352.74 398.04 36.23 434.27
21, é)disha 1213.70 000 121370 151212 000 151212  1166.26 000 1166.26
22‘. Chhattisgarh 1952.54 0.00 195254  2984.00 000 298400 318298 000 318298
26 Madhya Pradesh 390.00 25,08 415,08 1557.02 80.60 1637.32 1551.92 75.25 1627.17
24, Eiujarat' 40210 137642 177852 37810 191051 228861 1857.88 122305  3080.93
25 Rﬂaharashtra** 214326 000 214326  2309.60 000 230960 143325 000 143325
2é Andhra Pradesh 420742 000 420742 331496 11.51 332647  1757.83 1675 177458
27.‘ ] Kamataka 612.77 103.81 716.58 1036.86 64.25 1101.11 1165.73 51.78 1217.51
28'. Goa 85.25 343 88.68 256.14 441 260.55 171.64 5.05 176.69
20, :[:akshadweep@ 252 0.00 252 93.23 0.00 93.23 0.00 0.00 0.00
30 Kerala 813.94 22869 104264 992.75 269.34  1262.09 889.54 33484 1224.38
3. ', famil Nadu 777.05 8.05 785.10 989.21 27090  1260.11 842.73 127.80 970.53
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1 2 3 4 5 6 7 8 9 10 11
32. Puducherry 14.97 0.00 14.97 86.00 4.36 90.36 167.32 11.36 178.68
33. Andaman and Nicobar 59.79 0.00 59.75 64.03 0.00 64.03 171.75 0.00 171.75
Islands
Total 2708204 203306 2911807 3033431 279605 33130.06 2944205 217599 3161804

*including Daman and Diu
**including Dadra & Nagar Haveli

*PMEGP-Prime Minister's Employment Generation Programme

®Allocation has been given for PMEGP (for other States, Release has been given)

Violation by Pharmaceutical Companies

973. SHRI KIRTI AZAD: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the number of cases busted regarding violation
of prices by drug regulator during the last three years
and the current year and the action taken against the
defaulting pharmaceutica! companies; and

(b) the measures taken to ensure availability of life
saving drugs in the country in proper quantity and
reasonable prices?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a)
Whenever any prima-facie overcharging case comes to
the notice of National Pharmaceutical Pricing Authority
(NPPA), NPPA initiates action by issuing Preliminary
Notices to the Pharma companies seeking requisite
information/details from them to examine the matter
further and in confirmed cases of overcharging, demand
notices are issued to the defaulting Pharma companies
for depositing the overcharged amount with the
Government.

During the last three financial years 2009-10, 2010-
11, 2011-12 and the current year 2012-13 {(upto October,
2012) there were 189 cases where fresh demand has
been raised by NPPA in confirmed cases of overcharging
as per year-wise break up given below:

Sl.No. Year Number of cases where fresh
Demand raised in confirmed
cases of overcharging
1. 2009-10 80
2. 2010-11 44
3. 2011-12 26
4, 2012-13 39

(upto October, 2012)

(b) Life Saving Drugs are not defined in DPCO.1995.
NPPA, as an ongoing & regular exercise monitors the
availability (shortage) of drugs in the country through
Drugs Control Administration of State Governments.
Whenever shortage is reported by the State Drug
Controliers or comes to its notice otherwise, NPPA takes
remedial steps for ensuring availability of drugs by
impressing upon manufacturers to rush the stocks to the
places of shortage. The shortages reported are the brand
specific and in most cases equivalent substitutes are
available in the market.

Apart from purchase of samples by the officers of
NPPA from different parts of the country, complaints by
individuals/NGOs and report from the State Drug
Controllers are utilized to ensure compliance of the prices
fixed/notified by the NPPA/Government. Price list
submitted by the companies in Form V are scrutinized
for the purpose. In case a company is found selling any
scheduled formulation at a price higher than notified/
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approved by the NPPA/Government, action is taken
against such company as per the provision of DPCO,
1995 for recovery of the overcharged amount.

The Drug Policy as amended from time to time also
envisages making available quality medicines to the
masses at a reasonable price.

Further, the Department of Pharmaceuticals has
launched ‘Jan Aushadhi Campaign’ with the objective of
making available medicines at affordable prices for all.
Under this campaign less priced quality unbranded
generic medicines are made available through Jan
Aushadhi Stores. 145 Jan Aushadhi Stores have been
opened in different States/UTs in the country as on
31.10.2012.

Closure of PSUs

974. SHRI SUDARSHAN BHAGAT: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

NOVEMBER 29, 2012
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(a) whether the most of the Public Sector
Undertakings (PSUs) manufacturing Pharmaceuticals
remain closed;

(b) if so, the details thereof along with the reasons
therefor, unit-wise; and

(c) the steps taken by the Government to revive
those units?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) and (b)
Some of the PSUs manufacturing Pharmaceuticals, which
were incurring continuous losses for the years have
been declared sick and subsequently closed. A list of
sick and closed Pharmaceutical Public Sector
Undertakings is as under:—

Sl. Name of PSU
No.

Status

1. Hindustan Antibiotics Limited (HAL), Pimpri, Pune

Sick under BIFR

2. Bengal Chemicals & Pharmaceuticals Limited (BCPL), Kolkata Sick under BIFR
3. Indian Drugs & Pharmaceuticals Limited (IDPL), Gurgaon Sick under BIFR
4, Orissa Drugs & Chemicals Limited (ODCL), Bhuvaneshwar (Joint Sector PSU Sick
promoted by IDPL)
5. Bengal Immunity Limited (BIL), Kolkata Closed
6 Smith Stanistreet Pharmaceuticals Limited (SSPL), Kolkata Closed
7. Maharashtra Antibiotics & Pharmaceuticals Limited (MAPL), Nagpur (Joint Closed
Sector PSU promoted by HAL)
8. Manipur State Drugs & Pharmaceuticals Limited (MSDPL), Manipur (Joint Sector Closed

PSU promoted by HAL)

(c) Government approved the Rehabilitation Scheme
of HAL on 9th March, 2006 which inter alia involves
Cash Infusion of Rs. 137.59 crore and waiver of past
loans and interests thereupon to the extent of Rs. 259.43
crore (as on 31.3.2005). Government has further initiated
steps for Second Rehabilitation Scheme of HAL.

Similarly, Government of India also approved the Revival
Scheme of BCPL on 21st December, 2006 which inter
alia involves Cash Infusion of Rs. 207.19 crore and
waiver of past loans and interests thereupon to the
extent of Rs. 233.41 crore (as on 31.3.2005). Revival
Scheme of IDPL is under active consideration of this
Department.
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Grants To NIPER

975. SHRIMAT!| YASHODHARA RAJE SCINDIA: Will
the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the National Institute of Pharmaceutical
Education and Research (NIPER) receives grants from
the Government;

(b) if so, the details of grants received during the
last three years and the current year;

(c) whether the said amount has been fully utilised
by the said Institute;

(d) if so, the details thereof; and

(e) the purpose for which the said grants have been
provided?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) to (e)
Information is being collected and would be laid on the
Table of the House.

[English]
Domestic Tariff in Lakshadweep

976. SHRI HAMDULLAH SAYEED: Will the Minister
of POWER be pleased to state:

(a) whether there is any proposal to hike domestic
tariff in Lakshadweep by 33 per cent to almost 100 per
cent for some units;

(b) if so, the reasons therefor;

(c) whether the proposed hike is likely to increase
the financial burden on the islanders who have limited
means to augment their incomes;

(d) if so, the details thereof; and

(e) the other alternatives being considered by the
Government to reduce revenue loss of the electricity

department of Lakshadweep?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (d)
As per information made available by Joint Electricity
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Regulatory Commission (JERC) (for State of Goa and
Union Territories), the Electricity Department, Union
Territory of Lakshadweep had filed its Aggregate
Revenue Requirement and Tariff Petition for Financial
Year (FY)2012-13 on August 1, 2012 vide petition No.
85/2012 for about 40% hike in electricity tariff during FY
2012-13. Public comments were invited and public
hearing was held by the Commission in Kavaratti,
Lakshadweep on 15.10.2012. The Tariff Order has been
issued by the Commission on 31.10.2012.

According to the Regulatory Commission there was
no tariff increase since 2001. The Commission has
approved only 14.53% annual increase w.e.f. 1.10.2012,
as input prices like diesel cost, manpower cost have
more than doubled. Domestic consumers are paying
only 8.44% of the Average Cost of Supply (ACOS) which
is Rs. 24.20/kWh for FY 2012-13 whereas remaining
cost is being borne by the Government.

(e) Regarding the alternatives considered by the
Government, the Commission has already directed the
Electricity Department Lakshadweep to explore the
alternative sources of cheaper electrical energy. Further,
it has been informed by the Electricity Department of
Union Territory of Lakshadweep that they are in the
process of preparing road map for promoting Renewable
source of Energy and the works for augmentation and
renovation of existing solar power plants entrusted with
M/s BHEL are in progress. Replacing the electro
mechanical meters with electronic meters is also
proposed to be carried out for energy auditing. Efforts
are being made by the Department to bring down the
Transmission and Distribution Loss.

New Features in Suburban Trains

977. DR. P. VENUGOPAL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are considering to add
new features in suburban trains like advance audio-
visual facilities, destination indicators, announcement
about approaching stations, etc. as found in the Delhi
Metro;

(b) if so, the details thereof;

(c) whether the Railways are also considering to
Introduce stainless steel coaches in suburban trains;
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(d) if so, the details thereof;

(e) whether the Railways are planning to introduce
more ladies special trains in .suburban routes as well;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) Yes,
Madam.

(b) Passenger Information System (PIS) has already
been provided in newly manufactured AC/DC Electrical
Multiple Unit (EMU) stock for Mumbai area. The works
for provision of PIS system in suburban trains have also
been sanctioned for Eastern, Southern, South Eastern
and Northern Railways.

(c) Yes, Madam.

(d) A developmental order for manufacturing of
stainless steel Electrical Multiple Unit (EMU) rakes has
been piaced on M/s Bharat Earth Movers Limited,
Bangalore and one stainiess steel EMU rake has already
been inducted in service in Eastern Railway.

(e) At present, there is no such proposal. However,
introduction of train service, including ladies special trains
on sub-urban routes, is an ongoing process subject to
traffic justification, operational feasibility, availability of
resources, competing demands etc.

(f) Does not arise.
Protection from Man-Made Disasters

978. SHRI S.S. RAMASUBBU: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the Law Commission has made certain
recommendations to the Government to protect the
common man from man-made disasters;

(b) if so, the details thereof and the action taken/
proposed to be taken by the Government thereon;

(c) whether the Government has any proposal to
raise minimum jail term for those found guilty of
negligence which causes man-made disasters;
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(d) if so, the details thereof;

(e) whether the Government is aware that the victims
of such disasters are not provided minimum relief;

(f) if so, the action taken by the Government thereon
in such disasters during each of the last three years;

(g) whether it is proposed to create special tribunals
to deal with man-made disasters in all the districts in
the country; and

(h) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) No, Madam.

(b) Does not arise.

(c) to (h) The information is being collected and will
be laid on the Table of the House.

[Translation]
Seif-Help Groups

979. SHRI BHISMA SHANKER AL/AS KUSHAL
TIWARI:

Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(a) the details of on-going Rural Development
programmes/schemes which have participation of Self-
Help Groups;

(b) the details of works assigned to these Self-Help
Groups;

(c) the total number of Women Self-Help Groups
engaged in rural development activities in the country,
State-wise;

(d) whether the Government propose to strengthen
them by providing more financial incentives or loans;
and

(e) if so, the details thereof and action taken or
likely to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRi PRADEEP JAIN): (a)
Swarnjayanti Gram Swarojgar Yojana (SGSY), under
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implementation since April, 1999, is designed as a self
employment scheme aimed at providing sustainable
income to rural BPL families through income generating
assets/economic activities so as to bring them out of the
poverty line. It is a process oriented scheme involving
processes like organization of the rural poor (BPL) into
Self-Help Groups (SHGs) through social mobilization,
capacity building & training, provision of revolving fund,
making available credit and subsidy, technology,
infrastructure & marketing. Each process has a bearing
on the successive process.

The SGSY has been restructured as National Rura!
Livelihoods Mission (NRLM), now renamed as ‘Aajeevika’
to implement it in a mission mode in a phased manner
for targeted and time bound delivery of results. NRLM
places a very high emphasis on convergence with other
programs of the Ministry of Rural Development and other
Central Ministries and programmes of State Governments
for developing synergies directly and through the
institutions of the poor.

Accordingly, States are advised to promote
convergence with other Rural Development programmes
like Indira Awas Yojana (lAY), Mahatma Gandhi National
Rural Employment Guarantee Act (MGNREGA), National
Social Assistance Programme (NSAP) etc. by involving
SHGs in programme implementation. However, Ministry
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of Rural Development does not monitor details of such
initiatives by SHGs. L

(b) and (¢) Under SGSY, self-help grpups' are
assisted with the bank credit linked subsidy in’ order to
take up economic activities for enhancing their in_é()m'es
on sustainable basis. In addition, under NRLM, support
is provided to SHGs to enable them to cope up with
vulnerabilities, support existing livelihoods, helb th_érﬁ- to
have self employment, and in acquiring skill‘ed‘w:age
employment. The total number of Women Sélf-Help
Groups engaged in rural development activitiés lh"fhé
country, and credit and subsidy disbursed, State wise Is
given in the enclosed Statement.

(d) and (e) NRLM would provide revolving fund and
capital subsidy fund to the institutions of the poor. The
effective use of these funds is expected to s‘t'reh'gth'e'n
their institutional and financial management capacny and
build their track record for leveraging mamstream bank
finance.

With a view to provide access to credit at pffér_déble
rate of interest to the rural poor and mé_k'e::‘théir
investments more viable, NRLM has the prdyfgsigh ‘for
interest subsidy being the difference between t'helbri_r'ne
lending rate of the banks and 7% per annum, on all
loans from main stream financial institutions“ to. BPL
SHGs, who are regular in loan repayment. '

Statement

State-wise Physical and Financial Progress Under the SGSY

(Rs. in Lacs)

Sl STATES /U.T. 2009-10 2010-11 2011-12
No. No. of Credit Subsidy No. of  Credit Subsidy No. of  Credit Subé|dy
Women SHGs disbursed  disbursed Women disbursed  disbursed ~ Women disbursed  disbursed
Assisted  to Women to Women SHGs toWomen toWomen  SHGs toWomen t9'Wamen .
Swarozgars Swarozgars Assisted Swarozgars  Swarozgars  Assisted Swarozgars  Swarozgars
1 2 3 4 5 6 7 8 9 10 ot
1. Andhra Pradesh 90929 2524349 8099.55 28635  30527.48 8917.24 11373  13603.98 460582
2. Amnachal Pradesh 2 56.92 52.77 10 35.70 3050 0 480 9 10
3. Assam 13993  11501.46 6732.76 13784  12327.79 7386.51 15394  12318.00 7_2?7.29 ‘
4.  Bihar 19810  10391.89 8024.72 21247  12640.08 9787.52 8278 9170.69 594637
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1 2 6 7 8 9 10 11
5. Chhattisgarh 2815 760324 309758 3385 759126 288344 1874 762087  2733.16
6. Goa n 32.08 444 6 113.06 40.38 3] 72.27 25.00
7. Gujarat 184 2745.37 1486.54 94 268050 1400.65 4085 222146 120975
8. Haryana 2161 5088.12 480150 227 695024 222563 1614 732406 199850
9. Himachal Pradesh 79 1950.26 525.32 ™ 2235.10 543.67 63  2177.72 479.09
10.  Jammu and Kashmir 408 431.60 141.00 533 34149 111.03 610 406.16 147.87
11, Jharkhand 6381 7606.21 517253 7197 789182 524342 470 658775 426048
12.  Kamataka 6111 1584349  6031.70 6859 1958839  6898.06 6265 1668853  5502.34
13.  Kerala 1239 7080.30  2687.78 1517 892592 324853 1773 740654 283131
14, Madhya Pradesh 9103 1071948 415162 7308 1330845 458450 4955 1369483 443174
15. Maharashtra 30799 2350449  12019.27 12219 2345833  11289.09 10894 2739136 1189255
16, Manipur 10 394.59 21455 Il 6.80 204.48 12 0.00 202.00
17.  Meghalaya 574 71.10 61.15 48 68.72 70.86 24 86.54 71.14
18.  Mizoram ” 58.00 63.85 4 38.50 52.90 X 2362 27.60
19. Nagaland K 2/J 69.82 97.57 25 64.76 22286 472 79.20 147.00
20. Odisha 18879 2343009 1026148 8377 2408493 10175.77 13731 2762472  11260.80
21.  Punjab 849 1561.17 665.18 710 1882.68 729.68 1710.85 554.55
22.  Rajasthan 2843 997378  3290.66 BR 1320737 407089 331 1586990  4841.11
23.  Sikkim 121 153.70 98.82 113 133.76 89.54 0 140.60 94.09
24.  Tamil Nadu 29527 2032695  6953.87 29768  32507.04  13990.30 19815 1903371 6528.31
25, Tripura 3076 1501.66 549.91 200  2459.26 810.34 719 1639.77 53942
26.  Uttar Pradesh 13827 3093635  12577.16 13914 3668506  14164.95 13569 3901002  13063.74
27.  Uttaranchal 367  2339.74 857.85 354 335969 114241 2521 330325  1081.12
28.  West Bengal 2178  7867.37  4989.92 34551 8656.16  5250.92 25674 1069706  5986.16
29. Andaman and Nicobar Islands 17 345 327 2 045 592 23 0.00 770

Daman and Diu
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1 2 3 4 5 6 7 8 9 10 11

31.  Dadra and Nagar Haveli

32.  lakshadweep 3 0.00 0.00 0 0.00 0.00 0 0.00 0.00
33.  Puducheny 150 367.10 183.35 112 216.90 118.85 214 345.30 164.98
Total 202788 22885324 103897.66 207280 271987.69 115690.83 153558 24625356  97830.07
[English]

Cases Affecting Personal Liberty

980. SHRI PONNAM PRABHAKAR: Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) whether the Union Government has asked the
Courts in the country to decide expeditiously the cases
affecting personal liberty of an individual; and

(b) if so, the details thereof and the present status
in this regard, State-wise including Andhra Pradesh and
Karnataka?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) and (b) The information is being
collected and will be laid on the Table of the House.

[Translation]
Wage Days under MGNREGS

981. SHRI RAJENDRA AGARWAL.: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) the number of persons provided 100 days
employment under Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS) during
each of the last three years and the current year;

(b) the number of job cards issued under the
Scheme during the said period, State-wise;

(c) the details of the amount paid to the beneficiaries
as wages in cash and through post offices/banks,
separately during the said period, State-wise;

(d) the nature of complaints made by the job card
holders under this scheme during the said period; and

(e) the steps taken by the Government to redress
these complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a)
Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) is demand driven programme
under which State Governments are obliged to provide
up to at least 100 days of guaranteed wage employment
to every household on demand. The details of
households provided 100 days of employment during
each of the last three years and the current year (till
2.11.2012) are given in Statement-I.

(b) The cumulative number of households issued
job cards under MGNREGA since its inception and up
to 02.11.2012 are given in Statement-Il.

(c) The details of total expenditure on wages and
amount of wages disbursed through Bank/ Post Office
accounts during each of the last three years and the
current year (till 26.11.2012) are given in Statement-ill.

(d) and (e) The Ministry receives a large number of
complaints about implementation of MGNREGA in the
country. The complaints mainly relate to cases of job
cards not provided, misappropriation of funds,
engagement of contractors, forgery of muster roll,
manipulation in job cards, under payment of wages,
non-payment of wages, corruption and other
irregularities, use of machinery, delay in payments etc.
As implementation of the Act is done by the State
Governments in accordance with the Schemes formulated
by them as per the provisions of the Act, all complaints
received in the Ministry are forwarded to the concerned
State Governments for taking appropriate action, including
investigation, as per law. As per Section 18 of the Act,
it is the responsibility of the concerned State
Governments to make available to the District
Programme Coordinator and the Programme Officers
necessary staff and technical support as may be
necessary for the effective implementation of the Scheme.
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In such complaints and cases of mismanagement of for lapses, if any and action is taken against persons
funds etc. enquiries are conducted for fixing responsibility found responsible by the concerned State Governments.

Statement |

Sl.No. State Number of Households completed 100 days of Employment
2009-10 2010-11 2011-12 2012-13
(Provisional) reported till
02/11/2012

1 2 3 4 5 6
1. ANDHRA PRADESH 1395537 964713 921135 358706
2. ARUNACHAL PRADESH 276 602 0 655
3. ASSAM 130457 45490 15701 439
4. BIHAR 282797 2840(;3 162940 39371
5. CHHATTISGARH 160851 184497 208146 30677
6. GUJARAT 103752 67653 41759 17215
7. HARYANA 8837 9077 13762 3555
8. HIMACHAL PRADESH 48283 22052 46553 4493
9. JAMMU AND KASHMIR 21360 60224 34672 3715
10. JHARKHAND 133296 131149 57974 11103
11. KARNATAKA 445930 131575 45252 4277
12. KERALA 43596 67970 124865 2548
13. MADHYA PRADESH 678717 467119 280656 33429
14. MAHARASHTRA 22630 28240 184323 95778
15. MANIPUR 101 109339 112237 39
16. MEGHALAYA 13453 19576 34838 3113
17. MIZORAM 7059 131970 63500 0
18. NAGALAND 103436 190261 59434 0
19. ODISHA 82710 204229 47629 12074
20. PUNJAB 7702 5243 3786 601

21. RAJASTHAN 1514420 495830 335418 90702
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1 2 3 4 5 6
22. SIKKIM 12633 25695 8746 734
23. TAMIL NADU 760689 1102070 602703 212084
24, TRIPURA 214218 81442 199503 3187
25. UTTAR PRADESH 796929 600559 306398 8064
26. UTTARAKHAND 20664 25412 22179 1147
27. WEST BENGAL 72123 104967 117723 33201
28. ANDAMAN AND NICOBAR ISLANDS 657 174 2181 8
29. DADRA AND NAGAR HAVELI 24 0 NR NR
30. DAMAN AND DIU NR NR NR NR
31. GOA 121 413 143 0
32 LAKSHADWEEP 20 71 134 11
33 PUDUCHERRY 385 137 202 4
34 CHANDIGARH NR NR NR NR
Total 7083663 5561812 4054492 970930
NR= Not Reported
Statement II 1 2 3
(In Nos.)
6. GUJARAT 3780600
SI.No. State Cumulative nu.mber 7 HARYANA 702830
of households issued
job cards reported in 8. HIMACHAL PRADESH 1079360
MIS till 02/11/2012
9. JAMMU AND KASHMIR 790371
1 2 3
10. JHARKHAND 4033410
1. ANDHRA PRADESH 12023707
11. KARNATAKA 5238029
2. ARUNACHAL PRADESH 111311
12. KERALA 2307884
3. ASSAM 3906811
13. MADHYA PRADESH 12028586
4. BIHAR 12539665
14, MAHARASHTRA 6789556
5. CHHATTISGARH 4324217
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1 2 3 1 2 3
15.  MANIPUR 453547 24. TRIPURA 626696
16. MEGHALAYA 456008 25. UTTAR PRADESH 14657292
17.  MIZORAM 209434 26. UTTARAKHAND 1029452
18. NAGALAND 383959 27. WEST BENGAL 11268539
19. ODISHA 6197946 28. ANDAMAN AND NICOBAR ISLANDS 45548
20. PUNJAB 883620 29. DADRA AND NAGAR HAVELI 1730
21, RAJASTHAN 9924076 30.  GOA 29966
22 SIKKIM 80453 31. LAKSHADWEEP 8113
32. PUDUCHERRY 67002
23. TAMIL NADU 8678940
Total 124658658
Statement IlI
(Rs. In lakh)
No. State 2009-10 2010-11 2011-12 2012-13 (till 26/11/12)
Expenditure Amount of Expenditure  Amount of  Expenditure  Amount of Expenditure  Amount of
on Wages Wages on Wages  Wages on Wages Wages  on Wages Wages
disbursed disbursed disbursed disbursed
through Bank/ through Bank/ through Bank/ through Bank/
post office post office post office post office
Accounts Accounts Accounts Accounts
1 2 3 4 5 6 7 8 9 10
1. ANDHRA PRADESH 371511.00 362774.48 335056.21 32546700 28077135 13943699 25163409  109664.97
2 ARUNACHAL PRADESH 1166.21 373.18 2957.61 527.81 57.29 56.92 7. 776.92
3. ASSAM 63735.83 48489.56 50385.21 46239.00 45974.17 41028.83 18646.46 17057.49
4, BIHAR 110872.82 106104.26 16221636 11237558 87469.92 87478.05 71404.06 68019.88
5. CHHATTISGARH 85669.64 83890.54 11593425  111804.21 14802094  125798.36 85415.00 77279.34
6. GUJARAT 52249.34 52520.36 47886.09 51859.33 34918.96 32362.46 19945.22 19379.53
7. HARYANA 8907.04 8715.88 14225.69 14292.09 19323.49 1697324 12048.36 10523.51
8. HIMACHAL PRADESH 31213.60 31961.66 27769.08 28509.56 32508.38 14207.83 17817.33 7094.86
9, JAMMU AND KASHMIR ~ 12005.72 8382.55 2372740 18513.42 24852.46 16720.68 10179.21 8102.39
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1 2 3 4 5 6 7 8 9 10
10.  JHARKHAND 82304.01 81802.07 85807.13 86058.07 73412.28 69618.37 37589.04 35627.95
11, KARNATAKA 172303.67 146703.25 157562.89 78366.51 9911715  120910.99 58188.07 53592.39
12,  KERALA 40954.19 34158.29 63676.86 29564.01 97206.86 85440.83 67812.63 60559.47
13.  MADHYA PRADESH 219623.79 223180.28 21493194  213950.11 195209.72 98268.07 99976.68 45776.80
14, MAHARASHTRA 25857.74 19202.03 26886.86 2694409 10917177 10157357 98652.21 88555.55
15. MANIPUR 23779.95 12935.16 2747717 15445.69 2807151 0.00 7830.11 0.00
16. MEGHALAYA 11722.09 4243.94 19925.71 12335.47 19381.26 0.00 9031.03 0.00
17. MZORAM 17782.54 5586.91 19239.94 10726.86 16868.59 9770.64 11121.94 6895.84
18.  NAGALAND 2922927 26389.95 34396.65 32213.14 32100.11 0.00 7716.79 0.00
19.  ODISHA 58671.56 56603.03 93293.06 83588.32 55928.30 52389.94 35891.60 34361.26
20. PUNJAB 9529.75 9306.73 9765.25 9861.12 9123.74 7561.48 5811.55 4973.79
21.  RAJASTHAN 393048.44 357970.13 22720250 20301054  188841.14 19187358  154685.11 14751743
2. SKKIM 412940 3485.13 4812.99 4774.10 3766.99 364549 1420.84 1330.67
23.  TAMIL NADU 171082.27 24317 221453.08 27713  278638.59 000  256349.76 12255.96
24,  TRPURA 46279.79 18706.76 38450.12 3403140 57883.40 55964.79 30110.74 20228.80
25.  UTTAR PRADESH 354123.06 359550.21 35196530 33082472 32157238  309937.31 99206.32 95888.25
26.  UTTARAKHAND 18046.03 18256.32 23467.84 23778.07 24872.35 14300.10 8183.90 6066.66
27.  WEST BENGAL 140192.98 132256.81 165658.07  122611.93 18658624  159734.36 17930490  127526.92
28.  ANDAMAN AND NICOBAR  838.64 836.61 745.63 737.54 1457.31 264.30 206.46 33.95
ISLANDS
29.  DADRA AND NAGAR HAVELI 78.72 78.72 54.52 54.60 NR NR N
30.  DAMAN AND DU N N N NR N R N
3. GOA 175.16 161.40 51246 512.45 490.40 468.68 72.97 66.22
2. LAKSHADWEEP 158.23 0.00 185.09 0.00 238.77 187.27 55.61 51.88
33 PUDUCHERRY 689.80 288.70 1023.97 3.00 1251.59 751.70 1142.41 1104.80
CHANDIGARH N N AR ] R R 3] N
Total 2557932.28 2215158.07 2568652.93 2029265.87 2475096.41 1756724.82 1658318.14 1069313.50

*Information as reported by States/UTs
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[English]
Village Mini-Grids

982. SHRI S. PAKKIRAPPA: Will the Minister of
POWER be pleased to state:

(a) whether village mini-grids are important
component of universal access to electricity in the
country;

(b) if so, the details of the Government's plan to
promote establishment of village mini-grids in various
parts of the country and the number of village mini-grids
established so far, State-wise; and

(c) the expenditure incurred on establishment of
village mini-grids and percentage of amount spent on
Transmission and Distribution by the Union Government
including public sector entities during the last three
years and the current financial year, year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) Yes,
Madam. Village mini-grids are important component of
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universal access to electricity in the country particularly
for those villages where grid connectivity is either not
feasible or not cost effective.

(b) Under the Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY) a scheme launched by Government of
India for providing access to electricity to all households,
a provision of Rs 540 Crore has been earmarked as
subsidy requirement for electrification of villages where
grid connectivity is either not feasible or not cost effective
by Decentralized Distributed Generation (DDG) during
11th Plan period. DDG may be from conventional or
renewable sources such as Biomass, Biofuels, Biogas,
Mini hydro, geo thermal, Solar etc. The funding is on the
pattern of 90% subsidy from Government of India and
10% loan from Rural Electrification Corporation (REC)
or from own funds of the state/loan from financial
institutions. Implementing Agencies of the projects are
either the State Renewable Energy Development
Agencies (SREDAs)/Departments promoting renewable
energy or State Utilities or the identified Central Power
Sector Undertakings (CPSUs). REC is the Nodal Agency
for DDG scheme. So far 276 projects have been
sanctioned under DDG schemes as under:

Sk.No. State No. of DDG No. of Districts No. of Villages/  Project cost
projects covered Hamlets (Rs. in Cr.)
sanctioned covered

1. Uttarakhand 2* 2 10 4.84
2. West Bengal 1 1 04 5.95
3. Chhattisgarh 19 2 50 10.53
4. Andhra Pradesh 96 3 135 26.55
5. Uttar Pradesh 62 5 103 64.10
6. Madhya Pradesh 48 4 170 28.83
7. Bihar 48 2 175 37.85
Total 276 19 647 178.65

*1 project sanctioned in September, 2012,

**Out of total 9 DDG projects sanctioned in West Bengal, sanction of 8 DDG projects was cancelied in November, 2012 on the

request of Government of West Bengal.

Under DDG Scheme, works in 14 DDG projects
have been completed in Visakhapatnam District of
Andhra Pradesh.

Ministry of New and Renewable Energy (MNRE),
under the Off-Grid Solar Applications Scheme of
Jawaharlal Nehru National Solar Mission, is providing a
subsidy of 30% of the project cost limited to Rs.150/-per
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watt peak for establishment of mini/micro grid based
standalone rural Solar Photovoltaic (SPV) power plants
with battery storage and local distribution network. The
Scheme is open to all the States and Union Territories.
So far, 40 SPV power plants with micro/mini-grid systems
aggregating to 826.58 kWp capacity have been installed
in the following States:

Sl.No. State, No. of Total Capacity
villages in KWp
1. Jammu and Kashmir 14 454.16
2. Jharkhand 12 180.18
3. Madhya Pradesh 8 90.18
4, Uttar Pradesh 6 102.06
Total 40 826.58

(c) So far, an amount of Rs. 4.98 crore has been
disbursed to Andhra Pradesh under DDG scheme.

MNRE has released an amount of Rs. 16.74 crore
for the establishment of micro/mini-grid based SPV power
plant of 826.58 kWp capacity in 40 village In four States.
In addition, during 2011-12, the MNRE released an
amount of Rs.45 lakhs for establishment of standalone
SPV micro-grid power plants of total capacity 533 kWp
in the States of Uttar Pradesh and West Bengal. Of this,
UPNEDA has refunded an amount of Rs.15 lakhs for 25
kWp capacity standalone micro grid based SPV power
plants in Uttar Pradesh.

National Electric Mobility Plan

983. SHRI KALIKESH NARAYAN SINGH DEO: Will
the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether cash subsidies for electric vehicles will
be renewed in the National Electric Mobility Plan;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the other steps taken by the Government in this
regard?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) to
(d) There is no on-going scheme for cash subsidies for
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electric vehicles. Evaluation of the earlier schemes is
being done before any further action is proposed.

Changes in Companies Act

984. SHRI BAIJAYANT PANDA: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) whether the Stock Exchange Board of India
sought any changes in the Companies Act and if so, the
details thereof; and

(b) the response of the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) and
(b) The suggestions made by Securities and Exchange
Board of India (SEBI), through Ministry of Finance, during
drafting of the Companies Bill, 2011, with regard to
issues relating to regulatory harmony, were duly
considered and incorporated therein. The Companies
Bill, 2011 has been introduced in the Lok Sabha on
14/12/2011 and is under consideration.

[Translation]
Losses due to Poor Management by PSUs

985. DR. SANJAY SINGH:
SHR! GORAKH PRASAD JAISWAL:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether the Comptroller and Auditor General of
India has observed poor management of Public Sector
Undenrtakings (PSUs) for the losses incurred by the said
undertakings in its reports;

(b) if so, the details thereof along with the PSUs
identified by the Government on the aforesaid
observation;

(c) whether the Government has taken any action
against such PSUs on the basis of the said reports; and

(d) if so, the outcome thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) and
(b) The Comptroller and Auditor General of India (C&AG)
conducts the audit of Central Public Sector Undertakings
(CPSUs) and significant audit findings are reported to
the Parliament through the Audit Reports (Performance
Audit Reports and Compliance Audit Reports) of the
C&AG of India. While the Performance Audit Reports
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contains observations based on the performance audit
of selected areas of operations of the CPSUs selected
for audit, Compliance Audit Reports contain observations
on individual topics of interest noticed in the course of
audit of the CPSUs. List of such reports laid in the
Parliament since 2009-10 and onwards is given at
Statement. These reports are also available on the
website www.saiindia.gov.in.

(c) and (d) Administrative Ministries are required to
submit the follow up Action Taken Notes duly vetted by
the C&AG in respect of all reports of the C&AG presented
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to Parliament as well as to the Committee on Public
Undertakings (COPU) within six months from the date of
presentation of the relevant audit reports. Some of the
important paras/performance audit reports are also
selected by COPU for examination every year. During
examination of such paras, oral evidence from
representatives of PSU Management/Ministry is also
taken by the COPU. List of paras/reviews where Action
Taken Notes have not been submitted by the
Government is also included in the audit report every
year.

Statement

List of Reports on CPSUs laid in the Parliament during lhe period 2009 to 2012

Sl. No.  Title of the Report No. of the Report Date of laying in
the Parliament.

1 2 3 4

1. Financial Reporting by PSUs CA 22 of 2009-10 09/07/2009

2. Information Technology Applications in Central PSUs CA 23 of 2009-10 09/07/2009

3. Compliance Audit Observations (Other than CA 24 of 2009-10 09/07/2009
Telecommunications sector PSUs)

4,  Compliance Audit Observations CA 25 of 2009-10 13/07/2009
(Telecommunications sector PSUs)

5. Perfomance Audit reviews on selected activities of PSUs CA 27 of 2009-10 28/07/2009

6. Performance Audii on Implementation of Phase | of
Delhi Mass Rapid Transit System by Delhi Metro Rail
Corporation Limited

7. Financial Reporting by PSUs (2008-09)

8.  Compliance Audit Observations

9. Performance Audit reviews on selected activities of PSUs
10. Financial Reporting by PSUs (2009-10)

1. Performance Audit - Capacity Addition Programme Project
Management in NTPC Limited

12. Performance Audit Report on Corporate Social Responsibility of Steel

Authority of India limited and Rashtriya Ispat Nigam Limited

13. Performance Audit Report on Joint Venture Operations of ONGC

Videsh Limited

14. Compliance Audit Observations

15. Performance Audit of Procurement system in Bharat Electronics Limited

PA 17 of 2008 16.07.2009 (Lok

Sabha) 17.07.2009
(Rajya Sabha)

5 August, 2010
5 August, 2010
5 August, 2010
10 December, 2010
10 December, 2010

Report No. 2 of 2009-10
Report No. 9 of 2009-10
Report No. 10 of 2010-11
Report No. 2 of 2010-11
Report No. 22 of 2010-11

Report No. 27 of 2010-11 24.03.2011

Report No. 28 of 2010-11 24.03.2011

Report No. 3 of 2011-12 23/8/11(RS) &

25/8/11 (LS)
Report No. 4 of 2011-12  8/8/11
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16. Performance Audit on Management of Vessels by Shipping Corporation

of India Limited

17.  Performance Audit Report on Corporate Social Responsibility of

Coal India Limited
18. General Purpose Financial Reports of CPSEs
19. Revival of Sick PSEs

20. Public Private Partnership in indira Gandhi international Airport

21, Ultra Mega Power Projects under Special Purpose Vehicles
2. Allocation of Coal and Augmentation of Coal

2. PA on Hydrocarbon Exploration Efforts of ONGC Limited

24, PA on capacity expansion in Hydro Power Sector by CPSEs
256.  Compliance Audil Observations on CPSEs

Report No. 5 of 2011-12 5/9/11

Report No. 9 of 2011-12 7911

Report No. 2 of 2011-12 10.05.2012
Report No. 30 of 2011-12 10.05.2012
Report No. 5 of 2012-13 17/8/12
Report No. 6 of 2012-13 17/812
Report No. 7 of 2012-13 17/812
Report No. 11 of 2012-13 28/8/12
Report No. 10 of 2012-13 31/08/12

Report No. 8 of 2012-13 4/09/2012

[English]
Price of Imported Drugs

986. PROF. RANJAN PRASAD YADAV: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether foreign drug companies are free to fix
the retail price of imported drugs;

(b) if so, whether such companies have declared
very high cost to launch such drugs in the country;

{c) if so, the details thereof during the last three
years, company-wise;

(d) whether there is any proposal to amend the
Drugs (Price Control) Order, 1995 in order to fix
maximum retail price of such drugs;

(e) if so, the details thereof;, and
(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) to (c)
Under the provisions of the Drugs (Price Control) Order,
1995 (DPCO, 1995), the prices of 74 bulk drugs and the
formulations containing any of these scheduled drugs
are controlled. National Pharmaceutical Pricing Authority
(NPPA) fixes or revises prices of scheduled drugs/

formulations as per the provisions of the DPCO, 1995,
Under the provisions of DPCO, 1995, no person is
authorized to sell any scheduled formulation (medicine)
to a consumer at prices exceeding the price notified/
approved by the NPPA.

In respect of non-scheduled medicines the
manufacturers are free to fix the prices by themselves
without seeking approval of the, Government/NPPA.
Under the present arrangements there is no control on
the launch prices of non-scheduled drugs. However,
NPPA monitors the prices of all formulations including
imported scheduled formulations under price control. As
a part of ‘price-monitoring activity’, NPPA regularly
examines the movement in prices of non-scheduled
formulations. The monthly reports of IMS Health and the
information furnished by individual manufacturers are
utilized for the purpose of monitoring prices of non-
scheduled formuiations. Wherever a price increase
beyond 10% per annum is noticed, the manufacturer is
asked to bring down the price voluntarily failing which,
subject to prescribed conditions, action is initiated under
paragraph 10(b) of the DPCO, 1995 for fixing the price
of the formulation in public interest.

(d) to (f) Based on the recommendations of the
Group of Ministers (GOM), National Pharmaceutical
Pricing Policy, 2012 (NPPP-2012) was placed before
the Cabinet. The Cabinet considered NPPP-2012 in its
meeting held on 22.11.2012 and approved the same
with certain modifications. Further, action to notify NPPP-
2012 has been undertaken. After this, the new Drug
Price Control Order shall be notified.
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Release of Funds for AIBP

987. SHRI PRABODH PANDA: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Centre has slowed down the release
of budgeted funds for schemes like Accelerated Irrigation
Benefit Programme (AIBP) and other water resource
projects;

(b) if so, the details thereof;

(c) whether the non-release of funds for these
projects will resuit in further delay with costs escalating;

(d) if so, the details thereof; and

(e) the details of the steps proposed to be taken to
release funds and prevent the escalation of costs?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) No Madam.

(c) to (e) Central Assistance (CA) under Accelerated
Irrigation Benefit Programme (AIBP) is provided to the
States as per the eligibility on the submission of
utilisation certificate by the State Governments. Any delay
in submission of utilisation certificate will result in delay
or non-release of funds, which may lead to escalation.
The States are requested from time to time to submit the
complete proposals in time. As per information given by
the State Governments, the general reasons for delay in
completion of projects inter-alia include Delay in Land
Acquisition, Rehabilitation and Resettlement issues,
Contractual Litigation, Local disputes, Inter-departmental
clearances i.e. Railways, roads, highways, and Power
departments, etc.

Safe Drinking Water in Tribal Areas

988. SHRI MANSUKHBHAI D. VASAVA:
SHR! YASHBANT LAGURIL:

Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the details of schemes/programmes to provide
safe drinking water to tribal areas;
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(b) the details of success achieved under these
schemes/programmes in this regard duting each of the
last three years and the current year, scheme/programme-
wise;

(c) whether the Government has reviewed the
aforesaid scheme/programme; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) The Government of India
administers the centrally sponsored scheme, the National
Rural Drinking Water Programme (NRDWP), through
which financial and technical assistance is provided to
States, to supplement their efforts to provide adequate
safe drinking water through handpumps, piped water
supply schemes etc. to the rural population, including in
tribal areas.

Under the NRDWP, 10% of the annual budget
allocation is earmarked for the Tribal Sub Plan (TSP),
for expenditure on rural water supply schemes covering
Scheduled Tribe concentrated habitations. Further, in the
criteria for allocation of funds to the States under
NRDWP, 10% weightage is given to the rural Scheduled
Tribe (ST) and Scheduled Caste (SC) population in the
State.

(b) As reported by the States on the online
Integrated Management Information System (IMIS) of this
Ministry, as on 1.4.2012, out of the 16,66,075 rural
habitations in the country, 3,56,949 are Scheduled Tribe
concentrated habitations. Of these 2,44,831 (68.59%)
habitations have been fully covered with adequate safe
drinking water supply, 88,287 habitations (24.72%)
partially covered, and 23,891 habitations (6.69%) have
one or more drinking water sources with chemical
contamination problems. The details of the targets and
achievements of coverage of Scheduled Tribe
concentrated habitations with drinking water supply, under
the NRDWP in the last three years and the current year
is as below:

(Number of Habitations Covered)

2009-10 2010-11 2011-12 2012-13*
Target Ach. % Target Ach. % Target Ach. % Target Ach. %
28906 30597 105.86 31668 25219 79.64 35556 28009 78.77 36497 8834 24.20

*As on 31.10.2012
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(c) and (d) A review of the NRDWP was carried out
in a Conference held on 25, 26 and 29 October 2012
with State Governments. The following observations/
suggestions were made in the Conference:

(i) States need to accelerate utilization of funds
under NRDWP.

(i) Coverage of quality affected habitations and
partially covered habitations needs to be
prioritized.

(ii) Target for coverage of SC, ST concentrated
habitations should be achieved.

(iv) Use of Support funds released under NRDWP
to States has to be planned properly to improve
the quality of the programme.

(v) States need to concentrate on provision of
piped water supply in rural areas.

(vi) States need to plan for increasing service levels
of drinking water supply in rural areas to 55
litres per capita per day.

(vii) States need to plan for a conjoint approach for
coverage of rural areas with water supply and
sanitation.

(viii) All audit requirements under NRDWP need to
be complete.

(ix) Data entry of the online Integrated Management
Information System (IMIS) of the Ministry needs
to be up to date.

[Translation]
Khadi and Village Industries

989. SHRI BHUDEO CHOUDHARY: Will the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) whether the Government proposes to open new
Khadi/Village Industries units for providing employment
opportunities in rural areas;

(b) if so, the number of new units proposed to be
opened, State-wise;
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(c) whether the Khadi has been recognised/accepted
as cultural heritage of the country;

(d) if so, the details thereof; and

(e) the steps being taken by the Government to
rejuvenate and promote Khadi and Village Industries in
the country?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIYAPPA): (a) and (b) Madam, Khadi and Village
Industries Commission (KVIC) is implementing a credit-
linked subsidy programme named Prime Minister’s
Employment Generation Programme (PMEGP) from 2008-
09 for generating self-employment through establishment
of micro-enterprises in the non-farm sector. General
category beneficiaries can avail of margin money subsidy
of 25% of the project cost in rural areas and 15% in
urban areas. For beneficiaries belonging to special
categories such as scheduled castes, scheduled tribes,
OBCs, minorities, women, ex-servicemen, physically
handicapped, beneficiaries belonging to NER, hill and
border areas, etc., the margin money subsidy is 35% in
rural areas and 25% in urban areas. The maximum cost
of project is Rs.25 lakh in the manufacturing sector and
Rs.10 lakh in the service sector. State-wise number of
units assisted under PMEGP during last three years is
given in the enclosed Statement.

(c) and (d) Khadi, being associated with the Indian
tradition, freedom struggle and father of the nation, is
recognised as an integral part of the Indian cultural
landscape

(e) KVIC is implementing a number of schemes for
the development of khadi and village industries in the
country, which include: (i) Market Development
Assistance (MDA),(ii) Interest Subsidy Eligibility Certificate
(ISEC), (iii) Khadi Reform and Development Programme
(KRDP), (iv) Product Development, Design Intervention
and Packaging (PRODIP), (v) Workshed Scheme for
Khadi Artisans, (vi) Strengthening Infrastructure of
Existing Weak Khadi Institutions and Assistance for
Marketing Infrastructure and (vii) Scheme of Fund for
Regeneration of Traditional Industries (SFURTI).

Statement

State—wise Number of Units Assisted under PMEGP

SI. No. States/UTs 2009-10 2010-11 2011-12
1 2 3 4 5
1. Jammu and Kashmir 1782 1920 1920
2. Himachal Pradesh 485 961 809
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1 2 3 4 5
3. Punjab 986 823 899
4, Chandigarh 36 30 38
5. Uttarakhand 891 974 894
6. Haryana 555 915 786
7. Delhi 85 149 195
8. Rajasthan 1438 2481 2075
9. Uttar Pradesh 4161 4462 5569
10. Bihar 884 1428 4887
11. Sikkim 60 78 64
12. Arunachal Pradesh 158 232 375
13. Nagaland 17 242 556
14, Manipur 211 204 564
15. Mizoram 156 380 418
16. Tripura 354 733 1812
17. Meghalaya 399 305 712
18. Assam 2430 4756 5280
19. West Bengal 7197 5679 5806
20. Jharkhand 353 1707 2372
21. Odisha 1935 2581 2259
22. Chhattishgarh 464 1576 1510
23. Madhya Pradesh 1138 1180 1943
24, Gujarat* 1331 1354 1863
25. Maharashtra** 3296 4848 2705
26. Andhra Pradesh 2995 2743 1672
27. Karnataka 1509 1871 1852
28. Goa 89 133 155
29. Lakshadweep 14 32 12
30. Kerala 2162 1641 1629
31. Tamil Nadu 3142 2247 3228
32. Puducherry 73 216 72
33. Andaman and Nicobar Islands 132 183 204
Total 40918 49064 55135

*including Daman and Diu.
**including Dadra and Nagar Haveli.
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[English]

Instructions to State Electricity Regulatory
Commissions

990. SHRI ADHI SANKAR: Will the Minister of
POWER be pleased to state:

(a) whether his Ministry has instructed the State
Electricity Regulatory Commissions that all consumers
consuming 1 Megawatt or more be excluded from
category of consumers who avail the tariffs set by the
Commission;

(b) if so, the details thereof;

(c) whether the decision is likely to seriously impact
textile units as they will be forced to source power
through open access method;

(d) if so, whether the Ministry of Textiles has written
to his Ministry for continuation of the liberal power
purchase policy for the industry; and

(e) if so, the details thereof and the action taken by
his Ministry in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
The Ministry of Power in consultation with M/o Law and
Justice/Ld. Attorney General of India has issued a
clarification vide letter dated 30.11.2011 that “all 1 MW
and above consumers are deemed to be open access
consumers and that the regulator has no jurisdiction
over fixing the energy charges for them”. All concerned
including State Governments, have been requested to
take necessary steps for implementing the provisions
relating to open access in the Electricity Act, 2003 in
light of the said opinion.

Further, Ministry of Power vide letter dated 23rd
April, 2012 has again advised State Governments to
consider giving directions to the State Electricity
Regulatory Commission under section 108 of the
Electricity Act, 2003 to frame appropriate Regulations in
pursuance of the clarification of the provisions of the
Electricity Act for smooth implementation of Open Access.

(c) The concept of open access in the electricity
sector was introduced in the Electricity Act, 2003 with a
view to promoting competition and providing the
consumers, including Industries, a choice as an important
reform measure.

(d) No reference has been received from the
Ministry of Textiles for continuation of the liberal power
purchase policy for the industry.

(e} Does not arise in view of (d) above. |
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[Translation]
Water Quality Assessment Authority

991. SHRI JAGADANAND SINGH: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Government has constituted a Water
Quality Assessment Authority for ensuring the quality of
water being used and to fix norms for safe drinking water;

(b) if so, the details thereof;

(c) whether there is any'difference between the
norms for bottled water and public drinking water;

(d) if so, the details thereof; and

(e) the plan to bridge the difference between the
norms for public drinking water and bottled water?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) Water Quality Assessment
Authority (WQAA) has been constituted under the
Environment Protection Act, 1986 to bring uniformity in
the water quality monitoring and to direct the concerned
agencies for taking effective measures so as to mitigate
the contamination of the surface and ground water.
However, drinking water and fixation of its norms does
not come under the purview of the Water Quality
Assessment Authority.

(c) and (d) Bureau of Indian Standards (BIS) has
formulated following Indian Standards concerning
Packaged Water:

* IS 14543:2004 Packaged drinking water (other
than natural mineral water) (First Revision)

¢ |S 13428:2005 Packaged natural mineral water
(Second Revision).

Further, Bureau of Indian Standards has
formulated following Indian Standard concerning
drinking water:

* |S 10500:2012 Drinking water-Specification
(Second Revision).

A comparative table of the organoleptic,
physical, chemical and microbiological
requirements specified in the above Indian
Standards is enclosed as Statement.

(e) The Bureau of Indian Standards has informed
that, as on date there is no proposal within the concerned
Technical Committee, i.e. Drinks and Drinking Water
Sectional Committee, FAD 14 of BIS to align requirements
specified in the Indian Standards on Packaged Drinking
Water, Packaged Natural Mineral Water and Drinking
Water.
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Statement
Comparative table of the Organoleptic, Physical, Chemical and Microbiological requirements specified
in 1S 10500 : 2012, IS 14543 : 2004 and IS 13428 : 2005
SI. No. Characteristic Requirement
IS 10500 : 2012 IS 14543 : 2004 IS 13428 : 2005
Requirement Pemissible
(Acceptable Limit in the
Limit) Absence of
Alternate
Source
1 2 3 4 5 6
ORGANOLEPTIC AND PHYSICAL PARAMETERS
1. Colour, Hazen units, 5 15 2 (true colour 2 (true colour
Max units, Max) units, Max)
2. Odour Agreeable Agreeable Agreeable Agreeable
3. pH value 6.5-8.5 No Relaxation 6.5t 85 6.5 10 8.5
4. Taste Agreeable Agresable Agreeable Agreeable
5. Turbidity, NTU, Max 1 5 2 2
6. Total dissolved solids, 500 2000 500 150 to 700
mg/l, Max
.GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS
7 Aluminium (as Al), mg/l, Max 0.03 02 0.03 NSH
8. Ammonia (as total ammonia- 05 No relaxation NS# NS¥#
N), mg/l, Max
9 Anionic detergents (as MBAS), 02 1.0 02 Not detectable
mg/l, Max
10. Antimony (as Sb), mg/l, Max NS# NS# 0.005 0.005
11. Barium (as Ba), mg/l, Max 0.7 No relaxation 1.0 1.0
12. Boron (as B), mg/l, Max 05 10 5 [Borates (as B), 5 [Borates (as B),
mg/l, Max] mg/l, Max}
13. Calcium (as Ca),mgfl, Max B 200 B 100
14. Chloramines (as Cl,), mg/, 40 No relaxation NS# INS#
Max
15. Chloride (as Cl), mg/l, Max 250 1000 20 200
16. Copper (as Cu), mg/l, Max 0.05 15 0.05 1.0
17. Fluoride (as F), mgfl, Max 10 15 1.0 1.0
18. Free residual chiorine, 02 1 0.2 (Max) NG

mg/l, Min
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1 2 3 4 5 6
19. Iron (as Fe}, mg/l, Max 03 No relaxation 01
20, Magnesium (as Mg), mgll, Max K4 100 KY) 50
21. Manganese (as Mn), mg/, Max 01 0.3 01 20
2. Mineral oil, mg/l, Max 05 No relaxation Absent Absent
3. Nitrate (as NOj)mg/l, Max 45 No relaxation 45 50
24. Nitrite (as NO,), mg/l, Max NS# NS# 0.02 0.02
25. Phenolic compounds 0.001 0.002 Absent NS#
(as CgH-OH) mg/l, Max
26. Selenium (as Se), mg/l, Max 001 No relaxation 0.01 0.05
27. Silver (as Ag), mg/l, Max 0.1 No relaxation 0.01 001
28. Sodium (as Na), mg/l, Max NS# NS# 200 150
29. Sulphate (as SO,) mg/l, Max 200 400 200 200
30. Sulphide (as H,S), mg/l, Max 0.05 No relaxation 0.05 0.05
31. Total alkalinity as calcium 200 600 200 [Alkalinity 75-400 [Alkalinity
carbonate, mg/l, Max {as HCO,), mg/l, as HCO,, mg/l,
Max] Max
32. Total hardness (as CaCO,), 200 600 NS# NS#
mg/l, Max
k<3 Zinc (as Zn), mg/l, Max 5 15 5 5
PARAMETERS CONCERNING TOXIC SUBSTANCES
A, Cadmium (as Cd), mg/l, Max 0.003 No relaxation 0.01 0.003
3. Cyanide (as CN), mg/l, Max 0.05 No relaxation Absent Absent
36. Lead (as Pb), mg/l, Max 0.01 No relaxation 0.01 0.01
3. Mercury (as Hg), mg/i, Max 0.001 No relaxation 0.001 0.001
38. Molybdenum (as Mo), mg/, 0.07 No relaxation INS#
Max
39. Nickel (as Ni), mg/l, Max 0.02 No relaxation 0.02 0.02
40. Pesticides, pg/l , Max
@ Alachlor 20 pg/l, Max No relaxation 0.0001 mg/l, Max below the detectable
limits
) Atrazine 2 ugh, Max No relaxation 0.0001 mg/l, Max below the detectable
limits
(© Aldrin/ Dieldrin 0.03 pg/, No relaxation 0.0001 mg/l, Max below the detectable

Max

limits
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1 2 3 4 5 6
()] Alpha HCH 0.01 pg/l, No relaxation 0.0001 mg/l, Max below the detectable
Max limits
)] Beta HCH 0.04 pg/l, Max  No relaxation 0.0001 mg/l, Max below the detectable
limits
U] Butachlor 125 ug/l, Max No relaxation 0.0001 mg/l, Max below the detectable
limits
@ Chlorpyriphos 30 ug/l, Max No relaxation 0.0001 mg/l, Max below the detectable
limits
)] Delta HCH 0.04 g/, Max  No relaxation 0.0001 mg/l, Max below the detectable
limits
0 2,4- Dichlorophenoxy- 30 pgfl, Max No relaxation 0.0001 mg/l, Max below the detectable
acetic acid limits
0 DDT (o,p and p,p - 1 ugfl, Max No relaxation 0.0001 mg/l, Max below the detectable
Isomers of DDT, DDE limits
and DDD}
(K Endosulfan (alpha, 0.4 pgll, Max No relaxation 0.0001 mg/l, Max below the detectable
beta, and sulphate) limits
0 Ethion 3 pg/, Max No relaxation 0.0001 mg/l, Max below the detectable
limits
(m) Gamma - HCH (Lindane} 2 pgh, Max No relaxation 0.0001 mg/l, Max below the detectable
limits
()] Isoproturon 9 ugll, Max No relaxation 0.0001 mg/l, Max below the detectable
limits
(© Malathion 190 pg/, Max No relaxation 0.0001 mg/l, Max below the detectable
limits
)] Methy! parathion 0.3 pg/l, Max No relaxation 0.0001 mg/l, Max below the detectable
limits
@ - Monocrotophos 1 yg/l, Max No relaxation 0.0001 mg/l, Max below the detectable
fimits
] Phorate 2 ygfl, Max No relaxation 0.0001 mg/l, Max below the detectable
limits
(s) Total pesticide residue NS# NS# 0.0005 mg/l, Max NS#
41, Polyclorinated biphenyls, 0.0005 pgh, No relaxation Not detectable Not detectable
mg/l, Max Max
42, Polynuclear aromatic 0.0001 pg/, No relaxation Not detectable Not detectable
hydrocarbons (as PAH), Max
mgfl, Max
43. Total arsenic (as As), 0.01 ugh, 0.05 0.05 0.05
mgfl, Max Max
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1 2 3 4 5 6
44, Total Chromium (as Cr), 0.05 pg/, No relaxation 005 005
mgfl, Max Max
45, Trihalomethanes:
@ Bromoform, mg/l, Max 01 No relaxation INS# NS#
) Dibromochloromethane, 0.1 No relaxation NS# NS#
mgh, Max
© Bromodichloromethane, 0.06 No relaxation NSH NS#
mg/t, Max
d Chioroform, mg/l, Max 02 No relaxation NS# NS#
PARAMETERS CONCERNING RADIOACTIVE SUBSTANCES
46. Alpha emitters Ba/l, Max 01 No relaxation 01 0.1
47. Beta emittersBa/l, Max 10 No relaxation 1 1
MICROBIOLOGICAL REQUIREMENTS
48 Es cherichia coli (or Shall not be No relaxation absent in 250 ml absent in 250 ml
thermotolerant bacteria) detectable in sample sample
any 100 ml
sample.
49. Coliform bacteria Shall not be No relaxation absent in 250 m! absent in 250 ml
detectable in sampie sample
any 100 ml
50. Faecal streptococci and sample absent in 250 ml absent in 250 ml
Staphylococcus aureus sample sample
51. Sulphite reducing anaerobes ' absent in 50 ml absent in 50 ml
sample sample
52, Pseudomonas aeruginosa absent in 250 ml absent in 250 ml
sample sample
53. Aerobic Microbial NS#
Count
- at 20 to 22°C in 72 h shall not exceed 100
per ml
-at37°Cin 24 h shall not exceed
20 per mi
54. Yeast and Mould absent in 250 ml absent in 250 ml
sample sample
B5. Salmonella and Shigella absent in 250 mi absent in 250 ml
sample sample
56. Vibrio cholera and V. absent in 250 ml absent in 250 ml

parahaemolyticus sample

sample
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1 2 3 4 5 6
57. Cryptosporidium shall be No relaxation NS# NS#
absent in 10
litre of water
58. Giardia shall be No relaxation NS# NS#
absent in 10
litre of water
59. MS2 phage shall be shall be NS# NS#
absent in 1 absent in
litre of water 1 litre of
water

NS# - Not Specified

* Based on the information received from Bureau of Indian Standards (BIS)

[English]
Status of NSAP

992. SHRIMATI ANNU TANDON: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the status of National Social Assistance
Programme (NSAP) and the number of beneficiaries,
State-wise;

(b) whether the Government is considering
coordinating NSAP with the National Skill Development
Mission; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) National Social Assistance Programme (NSAP)
comprises of five schemes, namely, Indira Gandhi
National Old Age Pension Scheme (IGNOAPS), Indira
Gandhi National Widow Pension Scheme (IGNWPS),
Indira Gandhi National Disability Pension Scheme
(IGNDPS), National Family Benefit Scheme (NFBS) and
Annapurna Scheme. The number of beneficiaries under
schemes of NSAP reported by States during 2012-13 is
given in the enclosed Statement.

{b) and (c) There is no proposal to coordinate NSAP
with National Skill Development Mission.

Statement

Number of benficiaries reported by States under schemes of NSAP during 2012-13

Si.No. States/UTs Number of beneficiaries reported
IGNOAPS IGNWPS IGNDPS NFBS Annapurna

1 2 3 4 5 6 7

1. Andhra Pradesh 1587813 303945 64595 17607 93200
2. Bihar 3786539 396780 22463 14752 -
3. Chhattisgarh 635488 114653 32458 4573 19015
4. Goa 2136 - - - -
5. Gujarat 374196 2107 4017 1336 -
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1 2 3 4 5 6 7
6. Haryana 131326 31202 12202 0 0
7. Himachal Pradesh 94607 8981 394 648 2194
8. Jammu and Kashmir 131194 4730 4048 5197 -
9. Jharkhand 813395 130484 25000 20000 54539
10. Karnataka 1239641 202186 56283 4592 -
11. Kerala 256901 - - 288 257189
12, Madhya Pradesh 1468928 353685 143802 26464 0]
13. Maharashtra 1100000 34546 3767 4370 -
14. Odisha 1777083 194379 110822 64800
15. Punjab 169814 16279 3744 142 -
16. Rajasthan 650329 100502 16718 105293
17. Tamil Nadu 1272142 343537 38712 7004 65113
18. Uttar Pradesh 3766717 - - 33216 -
19. Uttarakhand 245692 11991 2185 2208 0]
20. West Bengal 1883799 389432 36306 16277 65068
21. Arunachal Pradesh 31209 - - - -
22. Assam 598965 - - - -
23. Manipur 72514 - - - -
24. Meghalaya 50695 7407 1445 913 -
25. Mizoram 26359 891 544 614 2583
26. Nagaland 47191 1961 1276 600 6727
27. Sikkim 18707 586 646 8 -
28. Tripura 152550 7432 2426 500 14552
29. Andaman and Nicobar 1011 - - - -
Islands
30. Chandigarh - - - - -
31. Dadra and Nagar Haveli - - - - -
32. Daman and Diu - - - - -
33. NCT Delhi 399087 66624 24585 - -
34. Lakshadweep - - - - -
35. Puducherry - - - - -
Total 22786028 2723320 608438 161309 750273
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[Translation]

Closed down PSUs in Madhya Pradesh

993. SHRI UDAY PRATAP SINGH: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
be pleased to state:

(a) whether a number of Public Sector Undertakings
(PSUs) of Central Government in Madhya Pradesh has
been closed down;

(b) if so, the reasons for their closure;

(c) whether the Government has taken any decision
to set up new industries in the State; and

(d) if so, the name of the agency through which
these industries would be set up?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) As
per Public Enterprises Surveys for the years 2008-09,
2009-10 and 2010-11, that were laid in the Parliament
during these years, no Central Public Sector Enterprise
(CPSE), having its registered office in Madhya Pradesh,
has been closed down.

(b) Does not arise.

(c) and (d) The concerned administrative Ministries/
Departments (including the CPSEs under their controt)
take the initiative to set up new industries/CPSEs. Setting
up of CPSEs in different regions and in different sectors
is based on techno-economic considerations.

Railway Lines in Rajasthan

994. SHRI KAMESHWAR BAITHA: Will the Minister
of RAILWAYS be pleased to state:

(a) the details and the present status of
representations received by the Railways for laying of
new railway lines in the State of Rajasthan including
Sanchore-Jalore section;

(b) the steps taken/being taken thereon by the
Railways; and

(c) the time by which the pending proposals are
likely to be disposed of by the Railways?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (c)
Representations demanding new lines in Rajasthan are
received and surveys for some of the demands are
sanctioned. No details of such representations are
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maintained. No survey for Sanchore-Jalore new line has
been sanctioned. Decision is taken on completed
surveys/proposals after completing the prescribed
procedure. No time limit can be prescribed for disposal
of such proposals.

[English]
Welfare of Minorities in Bihar

995. SHRI MOHD. ASRARUL HAQUE: Will the
Minister of MINORITY AFFAIRS be pleased to state:

(a) Whether the Union Government has received
any proposal from the State Government of Bihar for
sanctioning the programs to be run/being run for the
welfare of the minorities in Bihar;

(b) if so, the details thereof;

(c) the number of proposals sanctioned by the Union
Government out of the proposals received along with
the number of pending proposals; and

(d) the time by which the pending proposals are
likely to be sanctioned by the Union Government?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) to (d)
All proposals received from the State Government of
Bihar for sanction of funds under Scholarship Schemes
and Multi Sectoral Development Programme (MsDP) for
the welfare of minorities in Bihar during the 11th Five
Year Plan were examined and all eligible proposals
were sanctioned. During this period, under MsDP,
proposals amounting to Rs. 523.30 crore were
sanctioned and Rs. 424.08 crore were released, while
under the Scholarship Schemes Rs. 175.73 crore were
released to the Government of Bihar.

During the year 2012-13, proposals for sanction of
funds for scholarships and for Rs. 340.08 crore under
MsDP are awaited from the Government of Bihar.

Task Force on MSMEs

996. SHRI BHARTRUHAR!I MAHTAB: Will the
Minister of MICRO, SMALL AND MEDIUM ENTERPRISES
be pleased to state:

(a) whether the development made in Micro, Small
and Medium Enterprises (MSMEs) sector are in
accordance with the target/goals set by the Government
during the last three years and the current year;

(b)' if so, the details thereof and if not, the reasons
therefor;
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(c) the implementation status of the accepted
recommendations of the Task Force constituted for this
purpose; and

(d) the other steps taken/being taken by the
Government for the development of MSMEs sector in
the country?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIYAPPA): (a) and (b) Madam, Micro, Small and
Medium Enterprise (MSME) sector has been growing
steadily which is evident from latest data available for
filing of Entrepreneurs’ Memorandum (EMs) at All India
Level during last three years, as given below:

Years No. of EMs (Pt.ll) filed % Growth
2009-10 2,13,894 10.78
2010-11 2,37,263 10.93
2011-12 2,82,496 19.06

The targets, however, are not fixed as filing of EMs
is optional for micro and small enterprises.

(c) Prime Minister’'s Task Force made 85
recommendations of which 77 were accepted and 8
were dropped/delinked by the Steering Group. Out of
these 77 recommendations, action on 39
recommendations has been completed and action on
38 recommendation is in progress.

{(d) Ministry of Micro, Small and Medium Enterprises
(MSME) has been implementing various Schemes for
promotion and development of Micro, Small and Medium
Enterprises (MSMEs) in the areas of credit, infrastructure,
technology-upgradation, marketing, etc. The Ministry has
also notified the Public Procurement Policy for MSMEs
which will help to promote MSMEs by improving their
market access.

Repair, Renovation and Restoration Scheme

997. SHRI P. KARUNAKARAN: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the criteria being adopted for selection of projects
under Repair, Renovation and Restoration (RRR)
Scheme;

(b) whether any proposal has been received from
Kerala under RRR of water bodies;

(c) if so, the details and'the action taken by the
Union Government thereon, proposal-wise;
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(d) whether a special emphasis will be given to the
rejuvenation of water bodies in the endosulfan affected
district of Kasaragod through a separate project; and

(e) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) The scheme of Repair, Renovation
and Restoration (RRR) of Water Bodies for XII Plan is
under consideration. It is proposed to cover public owned
water bodies having CCA of 20 ha. to 2000 ha. The aim
is to cover water bodies that are larger than those
covered under the schemes such as iIntegrated
Watershed Management Programme (IWMP) and
Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) but smaller than those created under
major and medium irrigation project. It is proposed to
include water bodies with water spread areas between
2.5 ha. to 10 ha. to avoid overlapping with other
schemes.

(b) No, Madam.
(c) Dose not arise.
(d) No, Madam.
(e) Dose not arise.
[English]
Accessibility of Medicines

998. DR. MANDA JAGANNATH: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has made any study
regarding the impact of Drugs (Prices Control) Order,
1995 on the accessibility of medicines in small towns;

(b) if so, the details thereof; and

(c) the corrective measures taken by the Government
to ensure that all the medicines are available at an
affordable price in all the cities and towns of the country?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) No,
Madam.

(b) Does not arise.

(c) The National Pharmaceutical Pricing Authority
(NPPA), as an ongoing and regular exercise, monitors
the availability (shortage) of drugs in the country through
Drugs Control Administration of State Governments.
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Whenever shortage is reported by the State Drug
Controllers or comes to its notice otherwise, NPPA takes
remedial steps for ensuring availability of drugs by
impressing upon manufacturers to rush the stocks to the
places of shortage. The shortages reported are the brand
specific and in most cases equivalent substitutes are
available in the market.

NPPA ensures that drugs/medicines are available
at all times to the consumers at affordable and
reasonable prices by way of fixation and revision of
prices of the scheduled drugs and the formulations
containing any of the scheduled bulk drug, monitoring
of prices of decontrolled drugs and enforcing the
provisions of DPCO, 95.

In respect of drugs not covered under the Drugs
(Prices Control) Order, 1995 /i.e. non-scheduled drugs,
manufacturers fix the prices by themselves without
seeking the approval of Government/NPPA. However, as
a part of price-monitoring activity, NPPA regularly
examines the movement in prices of non-scheduled
formulations. The monthly reports of IMS Health and the
information furnished by individual manufacturers are
utilized for the purpose of monitoring prices of non-
scheduled formulations. Wherever a price increase
beyond 10% per annum is noticed, the manufacturer is
asked to bring down the price voluntarily failing which,
subject to prescribed conditions, action is initiated under
paragraph 10(b) of the DPCO, 1995 for fixing the price
of the formulation in public interest.

Further, the Department of Pharmaceuticals has
launched ‘Jan Aushadhi Campaign’ with the objective of
making available medicines at affordable prices for all.
Under this campaign less priced quality unbranded
generic medicines are made available through Jan
Aushadhi Stores. 145 Jan Aushadhi Stores have been
opened in different States/UTs in the country as on
31.10.2012.

Construction of Toilets

999. SHRI PULIN BIHARI BASKE:
SHRIMATI KAMLA DEVI PATLE:

Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the targets fixed for construction of toilets
including Chhattisgarh during each of the last three
years and the details of success achieved during the
above period, State-wise;

NOVEMBER 29, 2012

to Questions 240

(b) whether the Government has achieved the target
of constructing one toilet in each of family in the country;

(c) if so, the details thereof and if not, the reasons
therefor;

(d) whether the Government has instructed the State
Governments to achieve the target of constructing one
toilet in each of family in the State in a stipulated
timeframe;

(e) if so, the details thereof and the steps taken by
the Government in this regard; and

(f) the percentage of people in rural areas of the
country who use toilets, including Chhattisgarh, State-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) Nirmal Bharat Abhiyan(NBA)
is demand driven programme, hence no State-wise
annual targets are fixed for construction of toilets. The
State-wise achievements including Chhattisgarh in
construction of individual household latrines during the
last three years is enclosed as Statement-I.

(b) No Madam, as per NBA objectives there were
12,57,26,727 rural households without toilets of which,
till date 89417419(71.12%) toilets have been reported
to be constructed as reported by States on the Online
Monitoring System maintained by the Ministry.

(c) Sanitation is a State subject. As per the
Constitution 73rd Amendment Act, 1992, Sanitation is
included in the 11th Schedule. Accordingly, States and
Gram Panchayats have a pivotal role in the
implementation of Nirmal Bharat Abhiyan (NBA). Reasons
for relatively unsatisfactory performance of States lagging
behind include:

(i) Lack of priority for rural sanitation.
(i) Inadequate capacity building at grassroots.

(iii) Lack of proper awareness generation.

(d) and (e) NBA goal is to achieve 100% access to
sanitation for all rural households by 2022.

To accelerate the progress of sanitation in rural
areas, Government of India has designed a paradigm
shift in Total Sanitation Campaign (TSC) which is now
called the Nirmal Bharat Abhiyan (NBA), in the XIl Five
Year Plan. The objective of NBA is to achieve sustainable
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behaviour change with provision of sanitary facilities in
entire communities in a phased, saturation mode with
‘Nirmal Grams' as outcomes. The new strategy is to
transform rural India into ‘Nirmal Bharat' by adopting
community saturation approach. NBA goal is to achieve
100% access to sanitation for all rural households by
2022. The provision of incentive for individual household
latrine units has been widened to cover all APL
households who are SC/ST, small and marginal farmer,
Jandless labourer with homestead, physically challenged
and women headed households along-with all BPL
households. Financial incentive for construction of toilets
has been raised for all eligible beneficiaries to Rs. 4600
under NBA. In addition upto Rs. 4500 to be booked
under Mahatma Gandhi NREGA for construction of the
toilet is permitted and a beneficiary contribution of
Rs. 900, taking the total unit cost of toilet to Rs. 10000/-.
Conjoint approach with the scheme of National Rural
Drinking Water Programme (NRDWP) has been adopted
to address the issue of availability of water in the Gram
Panchayats for sustaining sanitation facilities created.
Funds for capacity building of all stakeholders including
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Panchayati Raj Institutions (PRIs) and field level
implementers have been earmarked under the revised
strategy. Convergence with other State Departments like
Health, Women and Child Development and Panchayati
Raj is being focused upon. Provision has been made
for incentivizing Accredited Social Health Activists
(ASHAs) & Anganwadi workers for promoting sanitation.
Self Help Groups, Women’s Groups and NGOs of repute
are to be encouraged by States to participate in
sanitation promotion. The component of Solid and Liquid
Waste Management (SLWM) has been prioritized by
developing a roster of options and focussed funding.

The Government has increased the allocation under
NBA from Rs. 1500 crore in the year 2011-12, the last
year of the XI Five Year Plan to Rs. 3500 crore as
Budget Estimate during the year 2012-13, the first year
of the Xll Five Year Plan.

(f) The percentage of rural households using toilets
in the country, including Chhattisgarh, State-wise is
enclosed as Statement-Il.

Statement |

State-wise no. of Individual household latrines constructed during last 3 years

Individual household Latrines

Sl.No. State 2009-10 2010-11 2011-12
1 2 3 4 5

1. Andhra Pradesh 606277 1049704 654282
2. Arunachal Pradesh 16682 19799 27781
3. Assam 489334 498849 510243
4. Bihar 640359 717792 839927
5. Chhattisgarh 460320 236164 82496
6. Dadra and Nagar Haveli 0 0] 0
7. Goa 0 800 0
8. Gujarat 607078 515224 321357
9. Haryana 191242 132137 103913
10. Himachal Pradesh 239576 216571 30066
11. Jammu and Kashmir 55390 125228 70626
12. Jharkhand 335592 296678 53479
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1 2 3 4 5
13. Karnataka 1087674 810104 414782
14. Kerala 68302 20241 2188
15. Madhya Pradesh 1354632 1166016 900769
16. Maharashtra 934879 562183 519563
17. Manipur 15941 49576 55306
18. Meghalaya 47256 65417 51550
19. Mizoram 7639 1611 17237
20. Nagaland 25993 18224 46318
21. Orissa 539077 853303 359171
22. Puducherry 208 77 0
23. Punjab 158060 118415 32535
24, Rajasthan 665660 750948 730385
25. Sikkim 0 0 0
26. Tamii Nadu 533108 473647 410794
27. Tripura 27346 30392 24761
28. Uttar Pradesh 2669547 2915407 1613384
29. Uttarakhand 115071 132913 125051
30. West Bengal 515535 466311 800900
Total 12407778 12243731 8798864
Statement Il 1 ) 3
State-wise percentage of rural households
using toilets as per Census 2011 6. Chandigarh 94.31
7. Chhattisgarh 14.85
Si.No. State/UT Name % Rural households
using Toilets 8. Dadra and Nagar Haveli 29.28
] > 3 9. Daman and Diu 65.80
10. Goa 72.60
1. Andaman and Nicobar 61.08 \
11. Gujarat 34.24
Islands
12. Haryana 57.71
2. Andhra Pradesh 34.88
13. Himachal Pradesh 67.45
3. Arunachal Pradesh 55.75
14. Jammu and Kashmir 41.71
4. Assam 61.54 15.  Jharkhand 8.33
5. Bihar 18.61 16. Karnataka 31.89




245 Written Answers

AGRAHAYANA 8, 1934 (Saka)

to Questions 246

1 2 3 [Translation]
Railway Projects in Uttar Pradesh
17. Kerala 94.41
18 Laksh 1000. SHRI PREMDAS: Will the Minister of
) akshadweep 98.34 RAILWAYS be pleased to state:
19. Madhya Pradesh 13.58
(a) the details of proposals for railway projects lying
20. Maharashtra 44.20 pending with the Railway for the State of Uttar Pradesh
. (UP);
21, Manipur 87.73
2. Meghalaya 56.94 (b) the time by which these proposals are likely to
be disposed of;
23. Mizoram 87.10
(c) the details and the present status of ongoing/
24. Nagaland 77.69 pending railway projects in UP;
25. NCT of Delhi 86.50
(d) the details of funds allocated/spent thereon so
26. Odisha 15.32 far; and
27.  Puducherry 40.41 (e) the time by which these pending projects are
i ?
28. Punjab 71.89 likely to be completed?
29, Rajasthan 20.13 THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY):(a) and (b)
30.  Sikkim 85.14 Proposals for railway projects are received at all levels
a4 Tamil Nadu 26.73 viz. Zones, Divisions, Stations from Civil Organizations,
' ' public groups and public representatives and details of
32. Tripura 84.59 each and every demand received is not centrally
maintained. As per records available, no proposal for
33. Uttar Pradesh 22.87 . . . . . .
railway projects in Uttar Pradesh is pending with
34.  Uttarakhand 54.96 Railways.
35. West Bengal 48.70 (c) and (d) Details of ongoing/pending Railway
INDIA 3267 projects falling partly/fully in the State of Uttar Pradesh
] are given hereunder:-
Project Latest Outlay 2012-13  Expenditure Physical Target date
anticipated (Rs. in cr.) upto Oct,, 2012 Progress of completion
cost (Rs. in cr.) {Rs. in cr.)
1 2 3 4 5 6
New Lines
Agra-Etawah (114 km) 432.72 37.00 344.89 85% 2012-13
Deoband-Roorkee (27 km) 336.91 30.00 137.83 20% Not fixed
Etawah-Mainpuri (57.5 km) 245.39 26.00 203.55 80% 2013-14
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Guna-Etawah (345 km)
Chhitauni-Tumkuhi Road (62.50 km)
Hathua-Bhatni (80 km)
Rampur-Lalkuan-Kathgodam

Lalitpur-Satna, Rewa-Singrauli
& Mahoba-Khajuraho (541 km)

Unchahar-Amethi (66 km)
Doubling

Aunrihar-Manduadih (39 km)
Bhimsen-Jhansi (206 km)
Chhapra-Ballia (65 km)
Palwal-Bhuteswar (81 km)
Utretia-Rai Bareli (66 km)
Meerut-Muzaffar Nagar (55.47 km)

Balance 148 km of Utretia-
Zafrabad section

Barabanki-Burhwal (29 km)
Ghaghara Ghat —-Chowka Ghat (5.6 km)
Gorakhpur-Baitalpur (38 km)

Tundla-Yamuna Bridge (21 km)

Lohta-Bhadoi (39 km)
Phaphamau-Allahabad (13 km)
Bhadoi-Janghai (31 km)

Gauge Conversion

Kaptanganj-Thawe-Chhapra (233 km)

580.83

243.78

230.03

3051

1316.83

380.00

155.09

797.30

295.00

345.00

264.82

289.79

819.42

156.42

136.12

183.82

88.81

139.02

93.75

132.96

522.56

26.50

10.00

10.00

5.00

60.00

1.00

50.00

1.00

0.50

0.00

15.00

1.00

70.00

10.00

10.00

5.00

4.00

20.00

23.00

20.00

15.00

542.44

23.28

146.00

0.11

319.00

0.00

2.95

0.00

0.00

334.59

0.00

0.00

165.49

146.86

130.20

159.87

68.00

15.88

8.83

12.20

506.14

80%

5%

28%

0%

0%

0%

0%

0%

87%

0%

0%

20%

50%

60%

55%

Phase-I
commiss-
ioned
Ph-ll
70%

38%

5%

20%

48%

2012-13
Not fixed
2012-13 (11km)
Not fixed

Not fixed

Not fixed

Not fixed
Not fixed
Not fixed
2013-14
Not fixed
Not fixed

Not fixed

2012-13 (9 km)
2012-13 (19 km)
2012-13

Not fixed

2012-13
Not fixed

Not fixed

2013-14




249 Written Answers

AGRAHAYANA 8, 1934 (Saka)

to Questions 250

1 2 3 4 5 6
Gonda-Gorakhpur (260 km) 863.23 100.00 587.54 45% 2012-13 (41 km)
Gonda-Bahraich (60 km) 73.42 10.00 40.00 15% Not fixed
Bhojipura-Tanakpur (102 km) 195.64 35.00 95.25 15% Not fixed
Kanpur-Kasganj-Mathura (545 km) 1577.46 130.00 1389.00 80% 2012-13 (41 km)
Lucknow-Pilibhit (263 km}) 715.75 1.00 0.02 0% Not fixed

(e) Targets for completion of all these projects have not been fixed. Targets are fixed annually depending upon
availability of resources and progress made on individual projects.

Classification of Dams

1001. SHRI RAM SUNDAR DAS: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the criteria being adopted for classification of
reservoirs/dams in the country;

(b) the number of major reservoirs/dams in the
country along with their storage capacity, State-wise;

(c) the quantity and the percentage of water of these
reservoirs/dams used for irrigation purposes; and

(d) the steps taken/proposed to be taken by the
Government for better utilisation of the water stored in
the above reservoirs/dams?

THE MINISTER OF WATER RESOURCES ( SHRI
HARISH RAWAT): (a) As per National Register of Large
Dams (NRLD), a compilation of data regarding large
dams in the country is as given below:—

1. A large dam (other than earthen dams) is
classified as one with a maximum height of
more than 15 metres from its deepest
foundation to the crest.

2. A dam between 10 and 15 metres in height
from its deepest foundation is also included in
the classification of a large dam provided it
complies with one of the following conditions:

(i) length of crest of the dam is not less than 500
metres or

(ii) capacity of the reservoir formed by the dam is
not less than one million cubic metres or

(iii) the maximum flood discharge dealt with by the
dam is not less than 2000 cubic metres per
second or

(iv) the dam has specially difficult foundation
problems, or

(v) the dam is of unusual design.

3. For earthen dams following definition of large
dams has been adopted from “IS 12169:1987~
criteria for design of small embankment dams”
for inclusion under NRLD.

(i) Large Dams: A dam exceeding 15m in height
above deepest river bed level and a dam
between 10 and 15 m height provided volume
of earthwork exceeds 0.75 million cubic meter
and storage exceeds 1 million cubic meter or
the maximum flood discharge exceeds 2000
cumecs

(b) Based on above criteria, as per NRLD, there are
4710 nos. completed large dams in the country. The
State-wise storage capacity of aforesaid completed large
dams is enclosed as Statement.
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(c) and (d) Water being a State subject, the operation
and regulation of water in dams/reservoirs is done by
respective project authority/ State Government as per
their requirement. However, the Government of India
has taken up Command Area Development (CAD)

Programme for development of adequate delivery system
of irrigation water up to farmers’ field with an objective
to enhance water use efficiency and production and
productivity of crops per unit of land and water. The
programme is in operation since 1974-75.

Statement

State-wise distribution of Large Dams based on National Register of Large Dams

SI. No. Name of State No. of Large Dams Gross Storage Nos. of completed

(Completed
excluding (5))

Capacity (10° m3) dams for which
gross storage data
not furnished by

the States
1 2 3 4 5
1. Andaman and Nicobar Islands 2 20463.76 0
2. Andhra Pradesh 272 32438856.00 20
3. Arunachal Pradesh 1 21.28 0
4, Assam 0 0.00 2
5. Bihar 24 764184.00 0
6. Chhattisgarh 241 7144565.29 2
7. Goa 5 299711.00 0
8. Gujarat 597 18547929.84 1
9. Himachal Pradesh 11 18712535.60 2
10. Jammu and Kashmir 11 1075761.30 1
11. Jharkhand 47 4808754.20 2
12. Karnataka 235 30711603.55 0
13. Kerala 58 13185077.20 0
14. Madhya Pradesh 885 20258291.15 14
15. Maharashtra 1635 32511506.92 58
16. Manipur 3 98570.00 0
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1 2 3 4 5
17. Meghalaya 4 199249.00 1
18. QOdisha 195 27196142.76 3
19. Punjab 14 74054.00 0
20. Rajasthan 201 10593135.40 0
21. Sikkim 2 14391.00 0
22. Tamil Nadu 113 6566389.05 3
23. Tripura 1 235.70 0
24. Uttar Pradesh 113 16756187.00 1
25. Uttarakhand 12 4584521.18 1
26. West Bengal 28 1761919.00 0

Total 4710 248324055.18 111

Investment by Foreign Companies in SMEs

1002. SHRI ANANT KUMAR HEGDE:
SHRI RAJIV RANJAN SINGH AL/AS LALAN
SINGH:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Government proposes to promote
capital investment by foreign multinational companies in
small and medium industries of the country;

(b) if so, the details thereof,

(¢) whether this will give rise to unhealthy
competition between the units inviting foreign capital
investment and those which are not financed by foreign
investment; and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIYAPPA): (a and b) Yes, Madam. To promote
capital investment by foreign multinational companies in

small and medium enterprises the Foreign Direct
Investment (FDI) in micro and small enterprises (MSEs)
has been rasied to 100 per cent from 24 per cent.
However, FDI in MSMEs is subject to sectoral caps and
other relevant sectoral regulations.

(¢) Enhanced capital investment by foreign
multinational companies will create an environment of
healthy competition among MSMEs whether financed by
foreign investment or otherwise, resulting in availability
of better products for consumers.

(d) Does not arise.
Proposals from Bihar

1003. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of RAILWAYS be pleased to state:

(a) the details of proposals for railway projects
received by the Railways for the State of Bihar during
the last three years and the current year;

(b) the details of action taken thereon by the
Railways so far; and

(c) the details of financial contribution made by the
Government of Bihar for various railway projects during
the said period along with the utilisation status thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOUDHURY): (a) No proposal
of New Line, Gauge Conversion and Doubling has been
received from Government of Bihar in last three years
and the current year.

(b) Does not arise.

(¢) No financial contribution has been made by
State Government of Bihar for new line, doubling and
gauge conversion projects.

Economic Slowdown

1004. SHRI RAKESH SINGH:
SHRI NITYANANDA PRADHAN:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether there has been a slowdown in the Micro,
Small and Medium Enterprises (MSMEs) sector;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken by the Government to minimise
the impact of slowdown and to protect this sector?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIYAPPA): (a) and (b) Madam, the Index of
Industrial Production (lIP) data, as given in table below,
indicates Industrial slowdown in recent years:

Year/ % Growth Rate

Month 2010 2011 2012
April 14.4 5.7 -1.8
May 8.9 6.3 2.6
June 7.9 11.1 -3.1
July 10.8 3.1 -0.4
August 4.7 3.9 24

Since MSMEs constitute part of Industrial Sector
with representation in IIP, the slowdown in IIP also
indicates slowdown in MSME sector.
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The reasons for the slowdown can be mainly
attributed to the demand contraction in Europe and United
States which is adversely affecting exporting companies
as well as those Indian MSMEs which are part of the
Global supply chain.

(c) Government has taken several steps to minimise
the impact of slowdown by facilitating marketing through
market development assistane schemes, supporting
adoption of state-of-the-art technology through Credit
Link Capital Subsidy Scheme (CLCSS), National
Manufacturing Competitiveness Programme (NMCP)
schemes and Credit Support Schemes, etc.

BHEL Agreement

1005. SHRI TUFANI SAROJ: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the Bharat Heavy Electricals Ltd. (BHEL)
has reached any agreement with the Government of
Uttar Pradesh in respect of construction of Anpara D
thermal power project situated in Sonebhadra district;

(b) if so, the details thereof;

(c) whether BHEL has also reached an agreement
in respect of modernisation and extension of Obra
thermal power station;

(d) if so, whether the work of construction and
modernisation in respect of Anpara D thermal project as
well as Obra thermal power station has been completed;

(e) if not, the reasons therefor; and

(f) the time by which the same is likely to be
completed?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) and
(b) Yes Madam, Bharat Heavy Electricals Ltd. (BHEL) is
presently executing an order of Uttar Pradesh Rajya
Vidyut Utpadan Nigam Ltd. (UPRVUNL) for 2x500 MW
Unit # 6 and 7 of Anpara ‘D’ Thermal Power Station
located in Sonebhadra district (Uttar Pradesh) valued at
Rs. 3395 Crore with Zero date of 13-01-2008. The scope
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of work for BHEL includes design, engineering,
manufacture, supply, erection and commissioning of
Boiler Turbine Generator Package along with associated
auxiliaries, some Balance of Plant and Civil Works, and
excludes Switchyard, water system & Coal Handling
Plant.

(c) Yes Madam, BHEL has also received the
following orders of UPRVUNL for Renovation and
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Modernisation (R&M) of Obra Thermal Power Station
(TPS) for:

() R and M and Uprating of 5x200 MW Unit # 9
to 13,

(i) R and M of 2x100 MW Unit # 7 & 8.
(d) No Madam.

(e) and (f) Details are given in the enclosed
Statement.

Statement
Sl Project Status / Remarks
No.
1 2 3

1. 2x500 MW-
ANPARA D
TPS Unit # 6 & 7

Engineering work could commence only in Dec’08 (i.e after 11 months) after the
receipt of feasibility report from UPRVUNL. Delay in approval of drawings and
certain engineering factors took additional time. Subsequently, UPRVUNL completed

the work of removal of transmission line/ towers etc. in Oct’09 (after 22 months of

the Zero date). The project site is a difficult and unsafe area as well as having law

(Zero date:
13-01-2008)

and order problem (troublemakers)/local issues. There were frequent strikes by
local labourers and land losers. Due to the difficult conditions, work at site was

repeatedly interrupted and could gain pace only from Nov'11. The law and order

situation in the region/area continues to be precarious even today.

At least four months have been lost in getting sufficient quantity of “aggregates”
severely affecting the progress of civil works. If “aggregates” supply from is fully tied
up by UPRVUNL by Nov’2012, BHEL would be in a position to commission Unit#6
by Oct’2013 and Unit#7 by Jan’2014. Till date the problem of availability of
“aggregates” stands unresolved.

2. Renovation &

Unit #9 shutdown was given by UPRVUNL i.e. the customer on 02-11-2008. There

Modernisation (R&M) and were initial delays of 13 months in shutdown of Unit#9 for R&M, and in dismantling/

Uprating of 5x200 MW
Unit #9 to 13 of Obra

new foundation of Electrostatic Precipitator (ESP) which is under Customer’s scope.The
scope of work at Obra R&M was to uprate the machine from 200 MW to 216 MW.

TPS The contract stipulates supply of Turbine & Auxiliaries from M/s Power Machines

Russia who had the technology of uprating of machine to 216 MW. However “Power

Machines” of Russia left during the course of work execution by terminating the

contract unilaterally (in Aug’2009) without providing complete materials and necessary

(Zero date :
20-06-2006)

technical documents etc. In-spite of this setback, BHEL went ahead on its own by
reverse engineering and associating Siemens, Germany and completed the R&M

work. The Unit#9 was Synchronized on 15-09-2010. The Unit is presently under
operation and running since 26-06-2011 [at 180 to 190 MW].
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Unit#10: shut down was given by customer only on 22-03-2012. Work is in progress.

Unit# 11: shutdown given by customer only on 13-07-2011. Work is in progress.

For Unit#10 & 11, synchronisation can be by Dec.2014 subject to amendment in the

Contract by Dec’ 2012.

Unit# 12 &13 shall be taken up progressively as and when the shutdown of these
Units is provided by the customer.

3. R&M of Obra
2x100 MW Unit
#7 & 8 (Zero date:
(04-12-2009)

Unit#7 remained under forced shutdown from 01-07-2010. BHEL could start work in
March 2011. Work is in progress. The turbine-generator rolling can be achieved
within 6 (six) months on receipt of requisite spares from the customer. Major reasons
for delay include slow decision process of the customer, non supply of major spares

by UPRVUNL and pending finalization of order of extra work by UPRVUNL.

Unit#8 is under shutdown and not handed over to BHEL by UPRVUNL.

[English]

Targets Under Nirmal Bharat Abhiyan

1006. SHRI PREM DAS RAI: Will the Minister of
DRINKING ‘WATER AND SANITATION be pleased to
state:

(a) the targets set for the Nirmal Bharat Abhiyan in
view of increased allocations for the programme under
the Twelfth Five Year Plan, State-wise;

(b) whether the Government has assessed that there
may arise an overlap of grants to beneficiaries selected
for Nirmal Bharat Abhiyan along with Indira Awas Yojana;

(c) if so, the details thereof;

(d) whether the Government has reviewed the
aforesaid programmes; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) State-wise targets for the
Nirmal Bharat Abhiyan(NBA) under the Twelfth Five Year
Plan are enclosed as Statement.

(b) and (c) As per Nirmal Bharat Abhiyan (NBA)
guidelines para 5.4.2, all houses constructed by the
beneficiaries under Indira Awas Yojana (lAY) shall
invariably be provided toilet under Nirmal .Bharat
Abhiyan(NBA). Joint letters have been written to States
for convergence.

(d) and (e) Yes Madam. The aforesaid programme
has been reviewed with Ministry of Rural Development,
Govt. of India and Joint letter No. J-11012/2/2006-RH
dated 18-5-2011 has been issued regarding dovetailing
of funds under NBA (TSC) with Indira Awas Yojna(lAY)
for construction of toilets.

Statement

Targets for 12th Five Year Plan under Nirmal Bharat Abhiyan (NBA)

SI.No. State IHHL*- IHHL- School Anganwadi Community SLWM**
BPLs APLs Toilet Toilet Complexes

1 2 3 5 6 7 8

1. Andhra Pradesh 1286537 1000738 5574 7573 0 10886
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1 2 3 4 5 6 7 8
2. Arunachal Pradesh 46147 3210 56 88 201 890
3. Assam 713918 750222 1083 5883 159 1992
4. Bihar 3303820 4084691 28687 13598 1587 4262
5. Chhattisgarh : 500304 982960 1756 0 344 4889
6. Dadra and Nagar Haveli 2443 0 0 0 11 6
7. Goa 904 9866 285 489 150 94
8. Gujarat 63585 889816 8667 5545 0 7219
9. Haryana 24234 51699 23 228 64 3116
10. Himachal Pradesh 0 0 3915 1866 562 1609
11. Jammu and Kashmir ‘ 437475 608492 9139 841 158 2045
12. Jharkhand 927008 1212356 4124 4667 976 2297
13. Karnataka 892829 838599 0 0] 460 2809
14. Kerala 0 0] 0] 238 92 496
15. Madhya Pradesh 435405 1440872 0 3661 600 11453
16. Maharashtra 966256 1689800 0 1521 2186 14027
17. Manipur 98220 34423 0 53 89 625
18. Meghalaya 63641 19994 2351 241 127 2760
19. Mizoram 14008 1093 2686 482 19 377
20. Nagaland 75873 7518 815 317 62 551
21. Orissa 1796176 1428533 1479 1183 707 3093
22. Puducherry 15732 0 26 0] 0 35
23. Punjab 414098 0 0 0 345 6371
24. Rajasthan 935780 1809744 19928 18472 1039 4583
25. Sikkim 0 0 0 0 0] 83

26. Tamil Nadu 505939 1292393 8099 2565 0 6259
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1 2 3 5 6 7 8

27. Tripura 9254 12161 660 0] 0] 527

28. Uttar Pradesh 433915 3046743 26347 5785 0 26207

29. Uttarakhand 102893 77009 1088 1270 378 3772

30. West Bengal 1255229 2285082 31686 50248 130 1667
Total 15321623 23578014 158474 126814 10446 125000

*Individual household latrine
**Solid and Liquid Waste Management

Gas-based Power Projects

1007. SHRi PRADEEP MAJHI:
SHR! KISHANBHAI V. PATEL:
SHR! HANSRAJ G. AHIR:

Will the Minister of POWER be pleased to state:

(a) the details of gas-based power projects
generating electricity less than their installed capacity,
project and State-wise;

(b) whether a number of gas-based power projects
have been delayed due to declining production of gas
from D6 Block in the Krishna-Godavari basin;

(c) if so, the project-wise details thereof and the
extent to which the cost of power generation from such
plants is likely to be increased;

(d) the corrective measures being taken or proposed
to be taken by the Government in this regard;

(e) whether various gas-based power project
developers propose to relocate their plants to foreign
countries; and

(f) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) At
present, around 85 MMSCMD (Million Metric Standard
Cubic Meter per Day) of gas is required at 90% PLF,
against which 35 MMSCMD gas is being supplied to

the gas-based power stations in the country. Project-
wise/State-wise details of generation for the month of
September, 2012 and the installed capacity of the gas
based Plants is given in the enclosed Statement-l.

{b) Yes, Madam. .

(c) A number of gas based power projects are at an
advanced stage of construction and a few projects were
expected to be commissioned during 11th Plan itself.
However, these projects have been delayed due to
declining production of KG D6 gas, as gas to these
projects could not be allocated so far. The details of the
commissioned/under advanced stage of construction
projects awaiting gas supply for testing/commissioning/
commercial operation are given in the enclosed
Statement-II.

In case of existing plants are operated now a
reduced level of gas supply e.g., from 90% Plant Load
Factor (PLF) requirement to 40% requirement, this would
result in a likely increase in overall cost of electricity -
from gas base plants to the tune of around 30%.

(d) Government of India has adopted a multi-pronged
strategy to augment gas supplies and bridge the gap
between supply and demand for the domestic market as
under:

(i) Ministry of Petroleum and Natural Gas (MOP
and NG) is taking necessary steps to augment
production of natural gas from the gas fields/
wells.

(i) MOP and NG is taking necessary steps to
increase availability of gas from domestic
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sources by awarding gas blocks for Exploration
and Production (E and P) activities in various
sedimentary basins of the country under the
New Exploration Licensing Policy (NELP).

(i) MOP and NG is encouraging Import of gas in
the form of Liquefied Natural Gas (LNG) and
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also making efforts for import of gas through
International pipeline projects.

{(e) and (f) No specific proposal for relocation of any
ongoing gas based power projects to foreign countries
have been received by the Government.

Statement |

Details of Generation vis-a-vis Installed Capacity for the Month of September,
2012 of Gas Based Power Stations

Sl.No. Name of Installed Gen (MU) Gas* Gas Gas Supplied/
Power Station Capacity@ Requirement Allotted Consumed"
W) at 90% PLF (MMSCMD) (MMSCMD)
(MMSCMD)
1 2 3 4 5 6 7
HARYANA
1. FARIDABAD CCPP 431.59 194.25 2.07 1.64 : 1.38
RAJASTHAN
2. ANTA CCPP 419.33 168.2 2.01 1.51 1.3
3. DHOLPUR CCPP 330 105.37 1.58 1.26 0.76
4, RAMGARH CCPP 113.8 41.45 1.18 0.95 0.81
TOTAL 863.13 315.02 4.77 3.72 2.87
DELHI
5. I.P. CCPP 270 75.88 1.3 1.38 0.65
6. PRAGATI CCGT-lIi 1000 16.91 3.6 1.41 0.15
7. PRAGATI CCPP 330.4 208.68 1.59 1.46 1.45
8. RITHALA CCPP 108 12.77 0.52 0.4 0.13
TOTAL 1708 314 7.01 4.65 2.38

UTTAR PRADESH

9. AURAIYA CCPP 663.36 206.32
10. DADRI CCPP 829.78 309.06

TOTAL 1493.14 877.83
GUJARAT

11. GANDHAR CCPP 657.39 193.89

3.18 1.83 1.59
3.98 2.48 0]
11.24 7.46 4.27
3.16 3.23 1.38
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1 2 3 4 5 6 7
12. KAWAS CCPP 656.2 220.71 3.156 1.54 1.54
13. DHUVARAN CCPP 218.62 120.37 1.05 0.53 0.8
14, HAZIRA CCPP 156.1 61.44 0.75 0.47 0.47
15. HAZIRA CCPP EXT 351 0 1.68 0 0
16. UTRAN CCPP 518 15.86 2.49 0.93 0.14
17. VATWA CCPP 100 7.46 0.48 0.09 0.56
18. BARODA CCPP 160 69.87 0.77 0.29 0.56
19. ESSAR CCPP 515 23.37 2.47 0.73 0.73
20. PEGUTHAN CCPP 655 116.25 3.14 1.3 0.91
21, SUGEN CCPP 1147.5 413.33 5.51 4.65 2.63
TOTAL 5134.81 1242.55 24.65 13.76 9.72
MAHARASHTRA
22. RATNAGIRI CCPP-I 740 0 3.55 0 0
23. RATNAGIRI CCPP-II 740 216.92 3.55 4.07 1.39
24, RATNAGIRI CCPP-IiI 740 221.83 3.56 4.23 1.42
25. URAN CCPP 672 270.03 3.23 2.19 2.19
26. TROMBAY CCPP 180 120.01 0.86 0.66 0.66
TOTAL 3072 829 14.75 11.2 5.66
ANDHRA PRADESH
27. GAUTAMI CCPP 464 61.65 2.23 1.86 0.38
28. GMR Energy Ltd. Kakinada 220 26.12 1.06 0.24 0.24
29. GODAVARI CCPP 208 78.8 1 0.56 0.56
30. JEGURUPADU CCPP 455.4 115.44 2.19 1.9 0.83
31. KONASEEMA CCPP 445 72.38 2.14 1.78 0.52
32. KONDAPALLI EXTN CCPP 366 58.13 1.76 0.44 0.44
33. KONDAPALLI CCPP 350 112 1.68 0.82 0.82
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1 2 3 4 5 6 7
34. PEDDAPURAM CCPP 220 47.4 1.06 0.42 0.42
35. VEMAGIRI CCPP 370 71.9 1.78 1.48 0.41
36. VIJESWARAN CCPP 272 81.8 1.31 0.63 0.63
TOTAL 3370 726 16.21 10.1 5.25
TAMIL NADU
37. KOVIKALPAL CCPP 107 62.27 0.51 0.4 0.4
38. KUTTALAM CCPP 100 0 0] 0 0
39. VALUTHUR CCPP 186.2 41.39 0.89 0.32 0.31
40. KARUPPUR CCPP 119.8 79.47 0.58 0.5 0.52
4. PNALLUR CCPP 330.5 99.19 1.59 0.21 0.21
42. VALANTARVY CCPP 52.8 33.19 0.25 0.28 0.28
TOTAL 896.3 315.51 3.82 1.71 1.72
PUDUCHERRY
43. KARAIKAL CCPP 32,5 22.64 0.16 0.19 0.19
ASSAM
44, KATHALGURI CCPP 291 132.31 1.4 14 1.29
45, LAKWA GT 167.2 64.6 1.1 1.05 0.71
46. NAMRUP CCPP 95 39.27 0.43 0.66 0.58
47. NAMRUP ST 24 0.46 0.14 0 0
48. DLF ASSAM GT 245 2.68 0.12 0.03 0.03
TOTAL 591.7 239.32 3.19 3.14 2.61
TRIPURA
49, AGARTALA GT 84 44.19 0.58 0.6 0.6
50. BARAMURA GT 58.5 29.67 0.41 0.49 0.4
51. ROKHIA GT 90 33.41 0.63 0.58 0.53
TOTAL 232.5 107.27 1.62 1.67 1.53
GRAND TOTAL 17826.47 5183.04 '89.49 59.22 37.58
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Statement-li

Gas Based Projects Commissioned/Under Advanced Stage of Construction and awaiting
Gas Supply for Testing/Commissioning

Sl.No. Name of Power Station/ Capacity Located in
Agency (MW) States
State Sector (S.S.)
1. Hazira Combined Cycle Gas Turbine (CCGT)** 351 Gujarat
2. Bawana CCGT" 750 Delhi
3. Pipavav JV CCGT 702 Guijarat
Sub-Total (S.S.) 1803
Private Sector ($)
4, Vemagiri exp by GREL 768 Andhra Pradesh
5. Lanco Kondapalli Exp (St-lil) 770 Andhra Pradesh
6. Kashipur CCGT Sravanti Energy P Ltd. | and |l 450 Uttarakhand
7. Samalkot Expansion 2400 Andhra Pradesh
8. CCGT by M/s PSPL (Pandu Ranga)-Ph-I 110 Andhra Pradesh
9. Sugen Phase-1 Unit-4 M/s Torrent 382.5 Gujarat
10. Dahej SEZ (Torrent) 3 Modules 1200 Gujarat
11. CCGT by M/s Beta Infratech Private Ltd. 225 Uttarakhand
12. CCGT by M/s Gama Infratech Pvt. Ltd. 225 Uttarakhand
13. Gas Engine at Pashamylaram By Astha Power 35 Andhra Pradesh
Sub-Total (Pvt. Sector) 6565.5
TOTAL (SS+PS) 8368.5

*Total capacity of Bawana is 1500 MW. Out of it, 750 MW has already been commissioned during 11th Plan. Gas has been allocated
for this capacity. Subsequently one Unit of 250 MW commissioned during 12th Plan (2012-13), gas for this capacity is yet to be

allocated.

**Hazira CCGT (351 MW) in Gujarat commissioned in March, 2012 (11th Plan), gas for this project could not be allocated so far

and presently lying idle.

$The actual work at sites for these projects are being delayed as bankers are not releasing/delaying in release of funds due to

uncertainty for availability of gas to these power projects.
Extension of Local Trains upto Pune

1008. SHRI SURESH KALMADI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have taken note of the
long standing demand of the people of Kirkee, Dapoli,
Pimpri, Chinchwad, Dehu Road who travel upto
Lonawala by Pune-Lonawala local train to be extended
upto Pune Station;
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(b) if so, the reasons for not fulfilling this demand
particularly in view of the fast growing Pune city and its
satellite townships; and

(c) the time by which this demand is likely to be
met?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (c)
Khadki, Dapodi, Pimpri, Chinchwad and Dehu Road are
located on the Pune-Lonavala section. Earlier 42 EMU
services were catering to the needs of the commuters
of Pune-Lonavala section. In view of the growing
demand, two additional services have been introduced
on the sector w.e.f. 28/07/2012.

Small Investors

1009. SHRI GOPINATH MUNDE:
SHRIMATI KAMLA DEVI PATLE:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Union Government is aware of the
cheating of small investors by the companies by allowing
them with the promise of maximum profit for their
investments in their schemes and disappearing overnight
throughout the country;

(b) if so, the number of such cases which came to
the notice of the Union Government during each of the
last two years; and

(c) the steps being taken/proposed to be taken to
protect the interests of small investors?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) and
(b) This Ministry has received complaints against 3,65
and 19 companies during 2010-11, 2011-12 and 2012-
13 (upto 31-10-2012) respectively which are doing
business of money circulation schemes with the promise
of giving high returns. Raising of funds through the
money circulation schemes is an offence under the Prize
Chits and Money Circulation Schemes (Banning) Act,
1978. That Act is administered by the Ministry of Finance
(Department of Financial Services) through the State
Governments. Recently, Ministry of Finance in
consultation with the Reserve Bank of India, have
circulated Model Rules to be notified by the States.
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These rules make it amply clear that such investment
schemes are illegal under the above Act and organizers
of such schemes need to be prosecuted. While
coordinating action against such schemes lies with the
States and the nodal Department is the Ministry of
Finance, the Ministry of Corporate Affairs has ordered
investigation into the affairs of 7 companies under section
235 of the Companies Act, 1956 to be conducted by
Serious Fraud Investigation Office (SFIO) and scrutiny of
balance sheets under section 234 and/or inspection of
the Books of Accounts and other records of the
remaining 80 companies under section 209A of the
Companies Act, 1956 to ascertain, If the activities involve
violation of the provisions of the Companies Act, 1956.

(c) Investors’ awareness programmes are being
conducted regularly by the Ministry in coordination with
the trade and industry associations and professional
institutes such as the Institute of Chartered Accountants
of India, the Institute of Company Secretaries of India
and the Institute of Cost Accountants of India under the
aegis of the Investor Education and Protection Fund.

Irregularities in Transportation of Iron Ore

1010. SHRI YASHVIR SINGH:
SHRI DHARMENDRA YADAV:
SHRI GAJANAN D. BABAR:
SHRI NEERAJ SHEKHAR:
SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJI:

Will the Minister of RAILWAYS be pleased to state:

(a) whether some cases of irregularities in the
transportation of Iron Ore meant for exports at the rate
of domestic freight have come to the notice of the
Railways as appeared in the media reports dated 27
September, 2012;

(b) if so, the facts of matter and the quantum of loss
caused to the Railways as a result thereof;

(c) whether any formal enquiry/investigation has
been ordered in this regard;

(d) if so, the details and the outcome thereof; and

(e) the other steps being taken by the Railways to
prevent such cases in future?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) Yes,
Madam. Some cases of misleading declaration of iron
ore have come to the notice of Ministry of Railways.

(b) to (d) The case has been handed over by Central
Vigilance Commission (CVC) to Central Bureau of
Investigation (CBI) for further investigation. Two cases
have been registered by CB! in the matter. The cases
are under investigation by CBI.

(e) Existing provisions are considered adequate for
dealing with cases of misleading declaration by
delinquent firms. However, instructions are reiterated from
time to time.

[Translation]
Gauge Conversion Projects

1011. SHRI K.D. DESHMUKH:
SHRI M.B. RAJESH:
SHRI RAMASHANKER RAJBHAR:

Will the Minister of RAILWAYS be pleased to state:

(a) the details and the present status of gauge
conversion projects on Balaghat- Jabalpur, Palakkad-
Pollachi and Gonda-Bahraich routes;

(b) the details of reasons for inordinate delay in
completion of these projects, project-wise;

(c) the details of funds allocated/spent thereon,
project-wise; and

(d) the steps taken/being taken by the Railways to
expedite the completion of these projects in a time bound
manner?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (d)
Balaghat-Jabalpur: Balaghat-Jabalpur is part of Jabalpur-
Gondia Gauge conversion project. On this project,
Balaghat-Katangi(46.80 Km) and Gondia- Balaghat (42
Kms) have been completed. Further project is delayed
due to non-availability of forestry clearance. Expenditure
amounting to Rs. 598.86 crore has been incurred up to
March, 2012 and an outlay of Rs. 30 crore has been
provided during 2012-13.
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Palakkad-Pollachi: Palakkad-Pollachi is part of
Dindigui-Pollachi Gauge Conversion Project. On this
project, Palakkad-Pollachi section is targeted for
completion in 2012-13. Expenditure amounting to Rs.
502.08 crore has been incurred up to March, 2012 and
an outlay of Rs. 70 crore has been provided during
2012-13.

Gonda-Bahraich: 15% of the work has been
completed. Expenditure amounting to Rs. 35.06 crore
has been incurred up to March, 2012 and an outlay of
Rs. 10 crore has been provided during 2012-13.

Projects are progressing as per availability of
resources. Steps have been taken up to generate funds
through extra budgetary resources, such as participation
from State Governments, beneficiary, industries, revival
of Capital Fund and execution of bankable projects
through RVNL.

Irregularities in Road Construction under PMGSY

1012. DR. MAHESH JOSH!: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government is aware of irregularities
in the construction of roads under Pradhan Mantri Gram
Sadak Yojana (PMGSY);

(b) if so, the details thereof, State-wise;

(c) the action taken by the Government in this
regard;

(d) whether the Government proposes to strengthen
the monitoring mechanism in the construction of roads
under PMGSY; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) to (c) Complaints are received concerning various
facets including irregularities in the construction of roads
under Pradhan Mantri Gram Sadak Yojana (PMGSY).
During the period 2011-12 and 2012-13 (upto October,
2012), 66 complaints were received. Out of which, 5
complaints were sent to the respective State
Governments for enquiry and appropriate action. In the
case of remaining 61 complaints, National Quality
Monitors were deputed by National Rural Road
Development Agency (NRRDA) for enquiry, out of which
irregularities were noticed in 26 cases and reports were
sent to the States for rectification of defects and

appropriate action. State-wise details for the years
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2011-12 and 2012-13 is enclosed as Statements | and
Il respectively.

(d) and (e) As per the programme guidelines,
ensuring the quality of the road works is the
responsibility of the State Governments who are
implementing the programme. A three-tier Quality Control
Mechanism has been put in place under PMGSY. First
tier is in-house quality control and second tier is
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independent monitoring at State level. These two tiers
are the responsibility of the States implementing the
programme. The third tier is envisaged as an independent
monitoring mechanism at Central level. Under this tier,
independent National Quality Monitors (NQMs) are
engaged for inspection of roads, selected at random of
which inspection reports are sent to the State
Government concerned for appropriate action.

Statement |

Details of Complaints received in NRRDA during 2011-12

SINo. State Complaints  Sent to State Cases enguired through Monitors
received for enquiry
and actions Deputed Cases Found Fourd
NQMs for under Satisfactory  Unsatisfactory
enquiry enquiry
1 2 3 5 6 7 8
1. Andhra Pradesh
2. Arunachal Pradesh 1 1 1
3. Assam 1 1 1
4, Bihar (REO) 5 5 2 3
5. Bihar (NEAs) 2 2 2
6. Chhattisgarh 1 1 1
7. Gujarat
8. Haryana
9. Himachal Pradesh B 1 1
10. Jammu and Kashmir
11. Jharkhand 2 2 2
12. Karnataka
13. Kerala
14, Madhya Pradesh 5 4 2 2
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15, Maharashtra 5 - 5 2 3
16. Manipur

17. Meghalaya

18. Mizoram

19. Nagaland

20. Odisha 2 2

21, Punjab

22. Rajasthan 1 1 1

23. Sikkim

24, Tamil Nadu 1 1 1
25. Tripura

26. Uttar Pradesh 4 1 3 2 1

27. Uttarakhand

28. West Bengal

Total 31 4 27 0 10 17

Statement Il

Details of Complaints received in NRRDA during 2012-13 (upto Oct-12)

SlNo. State Complaints  Sent fo State Cases enquired through Monitors
received for enquiry
and actions Deputed Cases Found Found
NQMs for under Satisfactory ~ Unsatisfactory
enquiry enquiry

1 2 3 4 5 6 7 8

1. Andhra Pradesh 1 1 1

2. Arunachal Pradesh

3. Assam 1 1 1

4. Bihar (REO) 5 5 3 1 1
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1 2 3 5 6 7 8
5. Bihar (NEAs) 4 4 1 1 2
6. Chhattisgarh 3 2 1 1
7. Gujarat
8. Haryana
9. Himachal Pradesh 1 1 1
10. Jammu and Kashmir 1 1 1
11. Jharkhand 3 3 3
12. Karnataka
13. Kerala
14, Madhya Pradesh 3 3 1 1 1
15. Maharashtra 3 3 1 1 1
16. Manipur
17. Meghalaya
18. Mizoram
19. Nagaland
20. Odisha 1 1 1
21. Punjab 2 2 2
22. Rajasthan 1 1 1
23. Sikkim
24. Tamil Nadu
25. Tripura 1 1 1
26. Uttar Pradesh 4 4 2 1 1
27. Uttarakhand 1 1 1
28. West Bengal
Total 35 34 17 8 9
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[English]
New Schemes for Rural Areas

1013. SHRI NALIN KUMAR KATEEL.:
SHRIMATI J. HELEN DAVIDSON:
SHRI B.Y. RAGHAVENDRA:

Wili the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government is implementing any
new schemes with specific objective for the welfare of
rural areas in the country during the Twelfth Five Year
Plan;

(b) if so, whether those schemes meant for rural
prosperity implemented in the previous plan have not
been able to achieve their objectives;

(c) if so, the reaction of the Government thereto;

(d) whether the Government conducted/proposes to
conduct any study regarding the impact of the rural
schemes; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
(c) No Madam.

(d) and (e) Ministry of Rural Development conducts
impact studies from time to time to assess the
effectiveness of schemes through reputed independent
agencies. Reports of these studies forwarded to State
Governments for remedial measures for the improvement
in the implementation of the Schemes.

[Translation]
Land Reforms Policy

1014. SHRI DHARMENDRA YADAV:
SHRI HANSRAJ G. AHIR:
SHRI GORAKH PRASAD JAISWAL:
SHRI GAJANAN D. BABAR:
SHRI ADHALRAO PATIL SHIVAJI:
SHRI IJYARAJ SINGH:
SHRI ANANDRAO ADSUL:
DR. MAHENDRASINH P. CHAUHAN:
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Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Union Government has issued
advisories to States to focus on implementation of laws
to protect land rights of dalits and tribals;

(b) if so, the details thereof;

(c) whether there is any proposal under
consideration to draft a national land reforms policy
within six months;

(d) if so, the details thereof;

(e) whether the Union Government has consuited
States since land reforms is mostly their responsibility
for setting up tribunals for speedy disposal of cases
pending in revenue and judicial courts;

(f) if so, the response of the Union Government
thereon; and

(9) the action taken by the Union Government on
the suggestions made by the States?

THE MINISTER OF STATE FOR RURAL
DEVELOPMENT (SHRI LALCHAND KATARIA): (a) and
(b) Most of the States have enacted laws to protect the
rights of Scheduled Tribes (STs) on the land. Further, the
Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act, 1989 has deterrent provisions to stop
alienation and restore possession of land. Central
assistance is provided to strengthen the enforcement
machinery for implementation of this Act. Also a
Committee under the Chairmanship of Minister for Social
Justice & Empowerment reviews the implementations of
this Act by States/UTs.

(c ) to (g) This Department has constituted a Task
Force on Land Reforms under the Chairmanship of
Hon’ble Minister of Rural Development on 22.10.2012.
The term of reference of the Task Force inter-alia includes
to prepare a draft “National Land Reform Policy” and
suggest and recommend appropriate dialogue with
States to establish Fast Track Tribunals/Courts for speedy
disposal of cases pending in revenue & judicial courts.
The Task Force has to submit its final report within six
months from the date of its constitution. Further, action
in the matter will be taken after submission of the Report
by the Task Force.



285 Written Answers

Cottage Industries

1015. SHRI GORAKH PRASAD JAISWAL:
SHRI PRATAPRAO GANPATRAO JADHAO:
SHRIMATI JYOTI DHURVE:
SHR! NARANBHAI KACHHADIA:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether cottage industries of the villages are on
the verge of closure due to liberalisation;

(b) if so, the details thereof;

(c) the criteria of conducting census of cottage
industries in rural areas;

(d) the steps taken by the Government to provide
marketing facilities for cottage industries and to protect
them from the effect of liberalisation;

(e) the achievements made by the Government so
far by the measures adopted; and

(f) the steps taken by the Government for the
development of cottage industry especially on labour
based technique in the country including Madhya
Pradesh and Gujarat?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES(SHRI
K.H. MUNIYAPPA): (a) No, Madam.

(b) Does not arise.

(c) Government in the Ministry of Micro, Small and
Medium Enterprises has not conducted any census per
se of cottage industries in rural areas.

(d) to (f) Marketing of Khadi and Village Industries
(KVI) products including products of cottage industries is
primarily undertaken through KVI sales outlets of Khadi
and Village Industries Commission (KVIC), State Khadi
and Village Industries Boards (KVIBs) and Khadi
Institutions (Kis).

KVIC conducts District, State, Zonal as well as
National Level exhibitions to showcase and promote
KVI products including those of cottage industries. KVIC
also participates along with KVI units in international
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exhibitions to explore overseas markets and promote
exports.

KVIC is implementing a number of schemes for the
development of khadi and village industries in the
country, which include: (i) Market Development
Assistance (MDA),(ii) Interest Subsidy Eligibility Certificate
(ISEC), (iii) Khadi Reform and Development Programme
(KRDP), (iv) Product Development, Design Intervention
and Packaging (PRODIP), (v) Workshed Scheme for
Khadi Artisans and (vi) Strengthening Infrastructure of
Existing Weak Khadi Institutions and Assistance for
Marketing Infrastructure.

Further, KVIC is implementing a ‘Scheme of Fund
for Regeneration of Traditional Industries (SFURTI)' for
developing clusters in KVI sector including cottage
industries, inter alia through replacement of equipments,
setting-up of common facilities centres, development of
innovative products, marketing support, etc. Under
SFURTL, so far 29 khadi clusters and 47 village industries
(VD) clusters have been developed.

KVIC is also implementing a credit-linked subsidy
scheme named Prime Minister's Employment Generation
Programme (PMEGP) from 2008-09 for generating self-
employment through establishment of micro-enterprises
in the non-farm sector. General category beneficiaries
can avail of margin money subsidy of 25% of the project
cost in rural areas and 15% in urban areas. For
beneficiaries belonging to special categories such as
scheduled castes, scheduled tribes, OBCs, minorities,
women, ex-servicemen, physically handicapped,
beneficiaries belonging to NER, hill and border areas,
etc., the margin money subsidy is 35% in rural areas
and 25% in urban areas. The maximum cost of project
is Rs 25 lakh in the manufacturing sector and Rs 10
lakh in the service sector. From its inception in 2008-09
till 31 October, 2012, 1,78,110 micro-enterprises,
including those relating to cottage industries, have been
provided margin money assistance of Rs. 3359 crore to
create employment for an estimated 17.25 lakh persons
in the country. Of these, 5501 micro-enterprises in
Madhya Pradesh and 5410 micro-enterprises in Gujarat
have been provided margin money assistance of Rs.
172.61 crore and Rs. 151.22 crore, respectively, to create
employment for an estimated 0.57 lakh and 0.58 lakh
persons respectively.



287 Written Answers

[English]
Land under Irrigation

1016. SHRI SUSHIL KUMAR SINGH: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether any measures have been taken by the
Union Government to reduce the dependency on rains
for irrigation while trying to interlink rivers and canals in
the villages to supply water,

(b) if so, the details thereof;

(c) the details regarding percentage of land under
irrigation, State-wise;

(d) the measures being adopted to spread the
message of preservation of water among farmers by
way of rain water harvesting during the monsoons so as
to assist them in terms of water supply in the remaining
months; and

(e) the measures being taken by the Union
Government to try and shift over to drip irrigation
considering the issue of water shortage?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) As per National Perspective
Plan (NPP) for Water Resources Development envisages
additional irrigation benefits of 25 million hectares from
surface water, 10 million hectares increased use of
ground water which will reduce the dependency on
rains for irrigation including supply of water to villages.

(c) As per information available in the “State of
Indian Agriculture 2011-12” report of Ministry of
Agriculture, the Gross Irrigated area as a per cent of
Gross Cropped Areas, State-wise in 2008-09 is given in
the enclosed Statement.

(d) Central Ground Water Board has been
conducting mass awareness programmes for promoting
rain water harvesting, artificial recharge and water
conservation in different parts of the country involving
various stakeholders including farmers. So far 455 mass
awareness campaigns have been organized by the
Board. Awareness is also created through release of
booklets, campaigns organized on Doordarshan, All
India Radio and in print media on water conservation,
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release of postage stamp on Water and Meghdoot post
cards, participation in Festivals, Fairs, Melas, Expos, IITF
and tableau during Republic Day Parade, Jalyatra/
puppet show through NGOs/Gram Panchayats, display
of hoardings on water conservation/rain water harvesting
at prominent public places, transport vehicles etc.

Ministry of Water Resources has implemented
Farmers Participatory Action Research Programme
(FPARP) throughout the country with the help of
appropriate Agricultural Universities, ICAR Research
Institutes, ICRISAT and WALMIs to demonstrate that it is
now possible to increase yield and income per drop of
water using various techniques including rainwater
harvesting.

(e) Ministry of Agriculture has launch an scheme
“National Mission on Micro Irrigation” during the XI Plan
to improve methods of irrigation such as drip and
sprinkler to save water, power and reduce water logging.

Statement

State-wise Irrigation Coverage 2008-09

SI.No. Name of State Gross Irrigated area
as a percent of

Gross Cropped area

1 2 3
1. Punjab 98
2. Haryana 85
3. Uttar Pradesh 76
4, Bihar 61
5. Tamil Nadu 58
6. West Bengal 56
7. Andhra Pradesh 49
8. Uttarakhand 48
9. Gujarat 46
10. All India 45
11. Jammu and Kashmir 41
12. Orissa 35
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1 2 3
13. Rajasthan 35
14. Madhya Pradesh 33
15. Karnataka 32
16. Chhattisgarh 27
17. Himachal Pradesh 20
18. Maharashtra 19
19. Kerala 17
20. Jharkhand 10
21. Assam 4

Source: “State of Indian Agriculture 2011-12" report of Ministry
of Agriculture.

[Translation]
Construction of ROB/RUB

1017. SHRI YOGI ADITYA NATH:
SHRI P.L. PUNIA:
SHRI JEETENDRA SINGH BUNDELA:
SHRI INDER SINGH NAMDHARI:
SHR! ASHOK KUMAR RAWAT:
SHRI A. SAl PRATHAP:

to Questions 290

SHRI MAROTRAQO SAINUJI KOWASE:
SHRI HANSRAJ G. AHIR:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of the Rail Over Bridges (ROBs) and
Rail Under Bridges (RUBs) under construction in various
States till date, project-wise;

(b) the details of the proposals sent by various
State Governments for the construction of ROBs/RUBs
at level crossing, location-wise along with the action
taken by the Railways on each such proposals;

(c) the amount of funds allocated and spent for the
construction of such bridges during the last three years,
project-wise along with the details of the projects being
undertaken for the construction of ROBs/ RUBs;

(d) the status of each of these projects as on date
along with the funds allocated and released for the
purpose till date; and

(e) the steps taken by the Railways to complete the
above projects within the stipulated time?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) The details
of Road Over Bridges (ROBs), Road Under Bridges
(RUBs)/Subways works under construction in various
States as on date are as under:

Sl.No. State Road Over Bridges (ROBs) & Road Under Bridges(RUBs)/
Subways under construction

ROB RUB/Subways TOTAL
1 2 3 4 5
1. Andhra Pradesh 88 43 131
2. Assam 3 45 48
3. Bihar 55 3 58
4. Chandigarh 0 1 1
5. Chhattisgarh 12 11 23
6. Delhi 3 9 12
7. Goa 5 0 5




291 Written Answers NOVEMBER 29, 2012 to Questions 292
1 2 3 4 5
8. Gujarat 92 403 495
9. Haryana 37 70 107
10. Himachal Pradesh 0] 0 0
11. Jammu and Kashmir 1 0] 1
12. Jharkhand 13 2 15
13. Karnataka 80 119 199
14.. Kerala 59 19 78
15. Madhya Pradesh 57 261 318
16. Maharashtra 43 149 192
17. Odisha 18 17 35
18. Puducherry 5 0 5
19. Punjab 26 31 57
20. Rajasthan 77 1279 1356
21. Tamilnadu 158 65 223
22. Uttar Pradesh 190 404 594
23. Uttarakhand 10 1 11
24, West Bengal 67 92 159
Total 1099 3024 4123

(b) Sanction of works for the construction of ROBs/
RUBs in lieu of level crossings is a continuous process
and are done as per need, inter-se priority of works and
availability of funds. Proposals received from various
State Governments are being scrutinized by the Railways
on the above considerations and if found technically
feasible, then the same are processed for sanction in

Railway Works Programme as per extant policy in-vogue.

(c) and (d) Railway is not maintaining State-wise
data. However, the details of allocation of funds and
expenditure thereon, Railway Zone-wise, for the last
three and the current year i.e. 2009-10, 2010-11, 2011-
12 & 2012-13 (upto October 2012) for the construction
of such bridges are as under:

(Rs. in Crores)

Sl.No. Railway 2009-10 2010-11 2011-12 2012-13
Alloca- Expendi- Alloca- Expendi- Alloca- Expendi- Alloca- Expendi-
tion ture tion ture tion ture tion ture
1 2 3 4 5 6 7 8 9 10
1 Central 23.23 11.00 37.33 13.68 24.06 14.55 24.79 10.26

2 Eastern 61.88 9.51 65.08

26.17 65.54 8.84 47.86 8.05
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1 2 3 4 5 6 7 8 9 10
3 East Central 71.11 37.50 72.82 24.99 90.00 27.37 48.47 13.10
4 East Coast 43.26 16.26 66.14 24.60 62.13 27.30 43.72 6.21
5 Northern 300.73 203.80 190.60 185.86 188.64 182.14 158.60 51.57
6 North Central 59.85 18.77 82.55 25.52 98.29 64.84 99.83 47.43
7 North Eastern 15.70 3.06 21.06 29.39 35.80 31.30 36.33 7.84
8 North East Frontier 12.16 5.89 13.92 14.69 38.70 39.78 25.97 1.30
9 North Western 44.50 27.10 65.71 46.85 70.30 60.92 306.62 35.13
10  Southern 128.59 72.38 87.55 97.22 108.53 116.94 185.52 56.90V
11 South Central 61.25 71.26 99.44 109.94 195.08 111.81 140.94 36.01
12 South Eastern 33.98 4.72 28.71 7.61 32.13 13.30 27.16 7.46
13  South East Central  40.38 2.60 29.86 14.52 54.03 15.04 76.45 13.00
14  South Western 44.75 19.14 25.70 16.51 54.87 46.04 60.33 5.02
15  Western 35.50 18.78 42.37 22.25 43.76 12.55 46.98 8.31
16  West Central 23.12 19.71 71.16 27.41 37.92 37.40 70.45 17.78
Total 999.99 541.48 1000.00 687.21 1199.78  810.12 1400.00 325.37

(e) Railway has taken pro-active measures in
close coordination with various stakeholders for
expeditious construction of ROBs and RUBs as under:

e joint survey with all concerned including State
Government to finalise the tentative GAD.

e circulation of check list and guidelines for
preparation of GAD to State Government to
avoid any back reference from Railway to State
Government.

¢ standardization of drawings for various spans
to avoid delay in designings.

¢ nomination of nodal officer for single window
clearance of GAD from Railway side.

+ use of pre-cast/pre-fabricated components of
the bridge.

* engaging single agency for construction of
Railway Bridge as well as the approaches.

Transfer of Reserved Rail Tickets

1018. SHRI KAUSHALENDRA KUMAR: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railway Board has recently taken
a decision to allow a passenger to transfer his
reservation to blood relatives like parents, siblings or
offsprings or to his/her spouse on production of
documentary proof at the counter 24 hours before the
departure of the train in case the person is unable to
travel;

(b) if so, the details thereof and whether similar rule
is applied to the tickets booked on Railway duty passes
but with the exception of blood relation;
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(c) if so, the details in this regard and whether the
Railways have taken any special security measures to
check misuse of this provision by the travel agents; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) and (b) No
recent instructions have been issued by Railway Board
on this account. However, a berth/seat reserved in the
name of any person has to be used only by that person
and is not transferable to any other person except under
the conditions mentioned in Passengers (Change of
Names) Rules, 1990 and subsequent amendments made
in these Rules. These Rules are also applicable to the
tickets booked on pass without any exception.

(c) and (d) With a view to streamlining the system
and to prevent the misuse of the provision of change of
name, detailed procedure has been issued which, inter
alia, prescribes production of requisite proof, nomination
of officers for granting such permission, keeping of
records, etc.

[English]

Prime Minister Employment
Generation Programme

1019. SHRiI KHAGEN DAS:
SHRI SURESH ANGADI:
SHRI M. ANANDAN:
SHRIMAT! JYOTI DHURVE:
SHRI RAVNEET SINGH:
SHRI BADRI RAM JAKHAR:
SHRI KIRTI AZAD:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether a large number of applications from
various States including Kerala are pending under Prime
Minister's Employment Generation Programme;

(b) if so, the details along with the applications
approved and pending for approval during each of the
last three years and current year under the said
Programme, State-wise;

(c) the budgetary allocations made for the
Programme for the last three years and the current year,
year and State-wise;
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(d) the funds allocated/released to each State and
utilised under the Programme during the said period
indicating the reasons for under-utilisation thereof;

(e) whether any review of the Programme has been
made;

(f) if so, the details and outcome thereof along with
the steps taken to popularise the Programme in order
to generate employment in the country; and

(9) whether the recommendations of the concerned
State Government before approving applications/
sanctioning loans to beneficiaries under the Programme
is mandatory and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIYAPPA): (a) and (b) The State-wise number of
applications received for setting up of micro enterprises
uhder Prime Minister’'s Employment Generation
Programme (PMEGP) in the country including Kerala,
applications forwarded to Banks, and applications
sanctioned by Banks during the last three years is given
in the enclosed Statement-I.

(c) and (d) The State-wise targets under PMEGP
are in the form of allocation of margin money subsidy.
The state-wise release of margin money subsidy and its
utilization during the last three years and the current
year are given in the enclosed Statment-lIl and
Statement-lll.

(e) and (f) Review of the implementation of the
programme is undertaken by the implementing agencies,
viz. Khadi and Village Industries Commission (KVIC),
Khadi and Village Industries Boards (KVIBs) and District
Industries Centres (DICs), on a continuous basis. Inter
alia, awareness camps are organised by the
implementing agencies to popularize the scheme.

(g) Applications are scrutinized and recommended
to banks by District Level Task Force (DLTF) under the
chairmanship of District Collector-cum-District Magistrate.
Functionaries of the implementing agencies are also
represented on the DLTF.
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Statement |
State-wise number of applications received, recommended by District Level
Task Force (DLTF) as well as those sanctioned by Banks
2009-10 Number
Sl.No. State/UT Applications Applications recommended  Applications sanctioned by
Received by DLTF to Banks Banks (Includes
applications pending for
disbursal at the end
of the previous year)
1 2 3 4 5
1. Jammu and Kashmir 13272 8254 2180
2. Himachal Pradesh 2841 762 573
3. Punjab 4424 3196 1356
4. Chandigarh 175 123 57
5. Uttarakhand 3526 2671 1488
6. Haryana 4039 1977 1235
7. Delhi 1326 707 198
8. Rajasthan 10414 5035 2523
9. Uttar Pradesh 39334 26087 10732
10. Bihar 17634 10673 2449
11. Sikkim 255 98 77
12. Arunachal Pradesh 357 160 158
13. Nagaland 3724 358 92
14, Manipur 10128 259 211
15. Mizoram 2723 876 182
16. Tripura 1680 935 431
17. Meghalaya 4698 561 429
18. Assam 26251 3043 2430
19. West Bengal 42036 24019 9806
20. Jharkhand 4366 3510 1421
21. Odisha 23471 4421 2724
22. Chhattisgarh 5954 4100 1332




299 Written Answers NOVEMBER 29, 2012 to Questions 300

1 2 3 4 5
23. Madhya Pradesh 5348 3448 1561
24. Gujarat* 10853 6573 1419
25. Maharashtra** 17289 16907 7442
26. Andhra Pradesh 15078 8740 4608
27. Karnataka 18124 7154 2339
28. Goa 175 171 109
29. Lakshadweep 74 54 21
30. Kerala 5856 2782 2162
31. Tamil Nadu 23335 14309 5543
32. Puducherry 690 442 194
33. Andman and Nicobar Islands 252 201 160
Total 298223 149751 67647 .

*including Daman and Diu
**including Dadra and Nagar Haveli

State-wise number of applications received, recommended by District
Level Task Force (DLTF) as well those sanctioned by Banks

2010-11
(Number)
Sl.No. State/UT Applications Applications recommended  Applications sanctioned by
Received by DLTF to Banks Banks (includes
applications pending for
disbursal at the end

of the previous year)
1 2 3 4 5
1. Jammu and Kashmir 5642 1989 2799
2. Himachal Pradesh 3405 1458 984
3. Punjab 3504 2084 1326
4, Chandigarh 101 52 37
5. Uttarakhand 2988 1753 1417

6. Haryana 3570 2054 1535
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1 2 3 4 5
7. NCT of Delhi 2703 1242 190
8. Rajasthan 13762 6194 3244
9. Uttar Pradesh 26349 15981 6347
10. Bihar 18161 12118 1983
11. Sikkim 243 210 80
12. Arunacha! Pradesh 1728 521 446
13. Nagaland 9613 1047 470
14, Manipur 1125 454 250
15. Mizoram 1416 865 383
16. Tripura 2751 1895 956
17. Meghalaya 2440 979 467
18. Assam 27307 6328 5105
19. West Bengal 64342 27541 10309
20. Jharkhand 4706 4600 2094
21. Odisha 18044 6101 2635
22 Chhattisgarh 7360 5722 2698
23. Madhya Pradesh 7377 5348 2407
24. Guijarat* 10537 7364 2159
25. Maharashtra™* 15813 13525 6199
26. Andhra Pradesh 17904 9938 3567
27. Karnataka 10840 5303 3772
28. Goa 162 115 133
29. Lakshadweep 75 69 32
30. Kerala 5155 2276 1844
31. Tamil Nadu 19812 9582 5343
32. Puducherry 510 390 238
33. Andaman and Nicobar Islands 335 272 200
Total 309780 155370 71645

*including Daman and Diu

**including Dadra and Nagar Haveli
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State-wise number of applications received, recommended by District Level Task
Force (DLTF) as well as those sanctioned by Banks
2011-12
(Number)
Sl.No. State/UT Applications Applications recommended  Applications sanctioned by
Received by DLTF to Banks Banks (Includes
applications pending for
disbursal at the end
of the previous year)
1 2 3 4 5
1. Jammu and Kashmir 10544 1249 1920
2, Himachal Pradesh 2793 1390 1084
3. Punjab 253 0 915
4, Chandigarh 81 57 38
5. Uttarakhand 1226 399 949
6. Haryana 685 88 1060
7. NCT of Delhi 1619 950 195
8. Rajasthan 9208 4733 2353
9. Uttar Pradesh 2157 845 6275
10. Bihar 12367 11577 4987
11. Sikkim 134 92 67
12. Arunachal Pradesh 2305 596 451
13. Nagaland 2037 497 730
14. Manipur 14771 1203 721
15. Mizoram 1096 417 558
16. Tripura 4917 2970 1941
17. Meghalaya 1954 711 962
18. Assam , 30959 8163 6152
19. West Bengal 0 0 6007
20. Jharkhand 7501 5389 2562
21. Odisha 20526 7012 3303
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1 2 3 4 5
22, Chhattisgarh 7128 6013 3074
23. Madhya Pradesh 5276 4684 2869
24, Gujarat* 5193 4325 2632
25. Maharashtra** 13795 9749 7325
26. Andhra Pradesh 1849 13 2463
27. Karnataka 110 0 2366
28. Goa 199 172 169
29. Lakshadweep 0 0] 0
30. Kerala 2666 960 2465
31. Tamil Nadu 852 0 4615
32. Puducherry 134 125 195
33. Andaman and Nicobar Islands 187 175 204
Total 164522 74554 71509
*including Paman and Diu
**including Dadra and Nagar Haveli
Statement-ll
State-wise release of margin money subsidy and its utilization
SI.No. State/UT 2009-10 2010-11 2011-12
Margin money subsidy Margin money subsidy Margin money subsidy
(Rs. in lakh) (Rs. in lakh) (Rs. in lakh)
Release Utilisation# Release Utilisation# Release Utilisation#
i 2 3 4 5 6 7 8
1. Jammu and Kashmir 1820.00 1803.94 2544.81 2941.29 2780.57 2083.42
2. Himachal Pradesh 567.79 615.2 1374.78 1339.72 1141.28 1152.51
3. Punjab 1290.13 2106.77 1833.28 1755.06 1695.61 1756.94
4, Chandigarh 0.00 40.63 63.98 28.96 0.00 39.98
5. Uttarakhand 332.94 1105.37 1120.18 1190.26 1123.74 1059.62
6. Haryana 1066.22 1347.41 1887.82 1886.64 1396.25 1353.79
7. NCT of Dethi -150.00@ 0 173.83 109.72 213.02 189.69
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1 2 3 4 5 6 7 8
8. Rajasthan 1125.77 2936.23 4401.64 3904.93 3684.10 3518.29
9. Uttar Pradesh 9739.75 13168.98 13848.08 13360.58 18851.45 18599.43
10. Bihar 800.00 1123.50 3504.32 3207.20 7417.30 9873.73
1. Sikkim 270.00 120.81 173.77 154.24 0.00 113.87
2. Arunachal Pradesh 351.43 93.02 248.00 342.44 349.25 431.63
13. Nagaland 350.00 33.96 466.00 546.35 695.46 1155.94
14. Manipur 300.00 183.65 0.00 304.55 630.42 869.51
15. Mizoram 327.40 256.11 306.00 546.51 508.00 723.57
16. Tripura 350.00 459.02 811.25 1098.76 - 2868.06 2539.45
17. Meghalaya 606.01 630.26 515.00 574.00 833.42 1228.13
18. Assam 1635.00 1895.36 5638.00 4808.10 4035.14 5544.99
19. West Bengal 7200.00 9055.84 6719.17 6719.06 5581.67 5581.67
20. Jharkhand 300.00 779.36 1562.68 2429.68 3620.64 3486.33
21. Odisha 3422.13 3881.22 4949.26 4983.97 4220.87 4194.51
22, Chhattisgarh 1952.54 1582.05 2983.58 3643.65 3182.97 3306.12
23. Madhya Pradesh 709.91 3295.87 5440.13 5196.18 5172.54 5419.41
24. Gujarat* 234.52 2784.M1 3042.54 3229.02 6101.97 6147.35
25. Maharashtra** 3150.15 5624.96 4793.82 5244.46 4730.07 4548.95
26. Andhra Pradesh 6159.93 8956.14 7443.94 7750.24 5568.30 5497.37
27. Kamataka 1979.34 3000.87 3696.02 3681.27 3863.96 3872.13
28. Goa 136.59 168.89 391.71 294.79 215.22 296.12
29. Lakshadweep 0.00 6.48 77.00 26.08 0.00 10.52
30. Kerala 1245.20 3348.64 3164.19 3141.21 2910.66 2928.85
31. Tamil Nadu 3930.61 5677.29 4389.80 4475.04 7383.44 7164.15
32. Puducherry 6.57 28.33 85.64 103.24 164.32 79.22
33 Andaman and Nicobar Islands 33.76 72.88 171.83 101.06 83.22 116.47
Total 51343.69 76243.75 87722.05 89118.26 101022.92 105783.66

“inciuding unutilized balance funds of previous year.

*including Daman and Diu.

**including Dadra and Nagar Haveli.

@ Due to slow utilization, this amount was withdrawn from the unspent balance of 2008-09 and re-distributed to other States.
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State-wise allocation/release of margin money subsidy, its utilization, number of projects
assisted and estimated number of employment created during 2012-13

310

Si.No. State/UT 2012-13
Margin money subsidy (Rs. in lakh) No. of Estimated No.
projects of employment
Allocation Released® Utilised® assisted® created®
1 2 3 4 5 6 7
1. Jammu and Kashmir 1667.62 1057.00 1257.77 776 6210
2. Himachal Pradesh 1449.79 1449.79 414.22 258 1234
3. Punjab 1690.67 845.70 260.81 223 1045
4, Chandigarh 270.76 0.00 0 0] 0]
5. Uttarakhand 1979.18 989.59 86.95 91 485
6. Haryana 1898.54 949.02 377.68 243 1302
7. NCT of Delhi 737.96 368.98 29.49 44 144
8. Rajasthan 6737.25 3368.62 0 0 0
9. Uttar Pradesh 14789.80 7394.75 5818.30 2223 22212
10. Bihar 14468.88 7234.44 352.44 152 1497
11. Sikkim 432.18 0.00 0] 0 0
12. Arunachal Pradesh 581.48 0.00 0 0 0
13. Nagaland 1049.47 525.10 61.05 30 287
14. Manipur 1057.31 528.66 440.21 300 1625
185. Mizoram 724.52 362.26 0 0 0
16. Tripura 726.11 362.62 33.50 25 164
17. Meghalaya 1194.87 597.44 368.45 167 419
18. Assam 6614.06 3307.01 515.11 496 2228
19. West Bengal 7326.38 3663.22 755.93 919 7339
20. Jharkhand 6792.73 3396.37 604.00 345 1625
21. Odisha 7937.60 3968.80 1804.61 882 8820
22. Chhattisgarh 4456.87 4456.87 1633.83 1006 6892
23. Madhya Pradesh 9831.73 4915.87 2368.25 891 7455
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1 2 3 4 5 6 7
24. Gujarat* 3140.04 3140.04 2301.04 595 6937
25. Maharashtra** 6875.53 6875.53 3315.69 1982 11882
26. Andhra Pradesh 7189.88 3595.43 1000.28 252 3213
27. Karnataka 3718.84 3718.84 1550.30 576 2855
28. Goa 775.35 0.00 9.84 10 31
29. Lakshadweep 267.20 0.00 0 0 0
30. Kerala 3265.59 1632.70 565.30 169 1366
31. Tamil Nadu 3584.58 3584.58 3165.90 1094 22097
32. Puducherry 267.73 17.00 9.63 11 85
33. Andaman and Nicobar Islands 299.50 0.00 30.77 67 155
Total 123800.00 72306.23 29131.35 13827 119504

*including Daman and Diu.
**including Dadra and Nagar Haveli.

@ upto 31.10.2012.

[Translation]
Use of MPLAD Fund

1020. DR. BALIRAM: Will the Minister of STATISTICS
AND PROGRAMME IMPLEMENTATION be pleased to
state:

(a) whether the Government proposes to grant
permission to carryout works such as Hand Pumps in
rural areas and to undertake grit wash plaster outside
the accommodation in Government colonies out of
Members of Parliament Local Area Development Scheme
funds;

(b) if so, the details thereof; and
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) to (c)
Installation of Hand Pumps in common/government land
is permissible under the Member of Parliament Local

Area Development Scheme (MPLADS). Works pertaining
to office and residential buildings belonging to Central
and State Governments, their Departments, Government
Agencies/ Organizations and Public Sector Undertakings
are prohibited under the scheme. Moreover, all
maintenance/ repair works are also prohibited under the
MPLADS guidelines and therefore grit wash plaster in
Government colonies is not permissible.

Amount Alliocated for Power Sector

1021. SHRI JAl PRAKASH AGARWAL:
SHRI A.T. NANA PATIL:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of POWER be pleased to state:

(a) the number of power projects functioning in the
country along with their power generation capacity,
Sector, Project and State-wise;

{(b) the amount allocated to various States for the
power sector during the Eleventh Five Year Plan, State-
wise;
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(c) whether the amount allocated for the power
sector in the Eleventh Five Year Plan was reduced;

(d) if so, the details thereof along with the reasons
therefor;

(e) whether various State Governments have utilized
the amount allocated by the Union Government in
increasing their power generation capacity; and

(f) if so, the State-wise details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) The

AGRAHAYANA 8, 1934 (Saka)
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State-wise details of power projects functioning in the
country along with their power generation capacity,
sectorwise are given in the enclosed Statement-.

(b) to (f) The outlay approved by the Planning
Commission to the States/UTs under State Plan for power
sector for the Eleventh Plan period and its utilization as
furnished by the States/UTs is given in the enclosed
Statement-Il. It is observed that the utilization during the
Eleventh Plan period has been to the extent of 76.5%
of the approved outlay. The shortfall in the utilization
could be attributed to several factors viz. delay in land
acquisition, environmental concerns and local issues
etc.

Statement |

List of Thermal Power Station as on 31.10.2012

Region/State Sector Name of Project Unit No Total
CapacityMW
1 2 3 4 5
Delhi State Sector Rajghat TPS 1 67.5
Delhi State Sector Rajghat TPS 2 67.5
Delhi State Sector Indra Prasatha CCPP 30
Delhi State Sector Indra Prasatha CCPP 30
Delhi State Sector Indra Prasatha CCPP 30
Delhi State Sector Indra Prasatha CCPP 30
Delhi State Sector Indra Prasatha CCPP 30
Delhi State Sector Indra Prasatha CCPP 30
Delhi State Sector Indra Prasatha CCPP 30
Delbhi State Sector Indra Prasatha CCPP 30
Delhi State Sector Indra Prasatha CCPP 30
Delhi State Sector Pragati CCPP 104.6
Delhi State Sector Pragati CCPP 104.6
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1 2 3 4 5
Delhi State Sector Pragati CCPP 3 121.2
Delhi State Sector Pragati CCPP 1 250
Delhi State Sector Pragati CCPP 2 250
Delhi State Sector Pragati CCPP 250
Delhi State Sector Pragati CCPP 3 250
Delhi Pvt. Rithala CCPP 2 35.75
Delhi Pvt. Rithala CCPP 1 35.75
Delhi Pvt. Rithala CCPP 1 36.5
Haryana State Sector Ambala Power Project (Stage-I) 0.218
Haryana State Sector Ambala Power Project (Stage-Il) 0.3
Haryana State Sector Ambala Power Project (Stage-ill) 0.4
Haryana State Sector Ambala Power Project (Stage-1V) 1
Haryana State Sector Faridabad Diesel Power Project 1
Haryana State Sector Yamuna Nagar Thermal Power Project 1 300
Haryana State Sector Yamuna Nagar Thermal Power Project 2 300
Haryana State Sector Rajiv Gandhi Thermal Power Project 1 600
Haryana State Sector Rajiv Gandhi Thermal Power Project 2 600
Haryana State Sector Panipat Thermal Power Station-| 1 110
Haryana State Sector Panipat Thermal Power Station-i 2 110
Haryana State Sector Panipat Thermal Power Station-| 3 110
Haryana State Sector Panipat Thermal Power Station-| 4 110
Haryana State Sector Panipat Thermal Power Station-ll 1 250
Haryana State Sector Panipat Thermal Power Station-I| 2 250
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1 2 3 4 5
Haryana State Sector Panipat Thermal Power Station-li 3 210
Haryana State Sector Panipat Thermal Power Station-li 4 : 210
Haryana Pvt. Mahatma Gandhi T P P 1 660
Haryana Pvt. Mahatma Gandhi T P P 2 660
Himachal Pradesh  State Sector Keylong Diesel Power Station 0.13
Jammu & Kashmir  State Sector Bemina Diesel Power Station 5
Jammu & Kashmir  State Sector Karnah Diesel Power Station 0.06
Jammu & Kashmir  State Sector Leh Diesel Power Station 2.18
Jammu & Kashmir  State Sector Pampore Gas Power Station 1 25
Jammu & Kashmir  State Sector Pampore Gas Power Station 2 25
Jammu & Kashmir  State Sector Pampore Gas Power Station 3 25
Jammu & Kashmir  State Sector Pampore Gas Power Station 4 25
Jammu & Kashmir  State Sector Pampore Gas Power Station 5 25
Jammu & Kashmir  State Sector Pampore Gas Power Station 6 25
Jammu & Kashmir  State Sector Pampore Gas Power Station 7 25
Jammu & Kashmir  State Sector Upper Sindh Diesel Power Station 1.7
Rajasthan Central Sector Anta CCPP 1 88.71
Rajasthan Central Sector Anta CCPP 2 88.71
Rajasthan Central Sector Anta CCPP 3 88.71
Rajasthan Central Sector Anta CCPP 4 153.2
Uttar Pradesh Central Sector Auriaya CCPP 5 109.3
Uttar Pradesh Central Sector Auriaya CCPP 6 109.3
Uttar Pradesh Central Sector Auriaya CCPP 1 111.19
Uttar Pradesh Central Sector Auriaya CCPP 2 111.19
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1 2 3 4 5
Uttar Pradesh Central Sector Auriaya CCPP 3 111.19
Uttar Pradesh Central Sector Auriaya CCPP 4 111.19
Rajasthan Central Sector Barsingsar Thermal Power Station 1 125
Rajasthan Central Sector Barsingsar Thermal Power Station 2 , 125
Haryana Central Sector Indira Gandhi STPP 1 500
Haryana Central Sector Indira Gandhi STPP 2 500
Delhi Central Sector Badarpur Thermal Power Station 1 95
Delhi Central Sector Badarpur Thermal Power Station 2 95
Delhi Central Sector Badarpur Thermal Power Station 3 95
Delhi Central Sector Badarpur Thermal Power Station 4 210
Delhi Central Sector Badarpur Thermal Power Station 5 210
Uttar Pradesh Central Sector Dadri CCPP 1 130.19
Uttar Pradesh Central Sector Dadri CCPP 2 130.19
Uttar Pradesh Central Sector Dadri CCPP 3 130.19
Uttar Pradesh Central Sector Dadri CCPP 4 130.19
Uttar Pradesh Centraln Sector Dadri CCPP 5 154.51
Uttar Pradesh Central Sector Dadri CCPP 6 154.51
Haryana Central Sector Faridabad CCGT 1 137.76
Haryana Central Sector Faridabad CCGT 2 137.76
Haryana Central Sector Faridabad CCGT 3 156.07
Uttar Pradesh Central Sector National Capital Region Power Station 1 490
Uttar Pradesh Central Sector National Capital Region Power Station 2 490
Uttar Pradesh Central Sector National Capital Region Power Station 1 210
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1 2 3 4 5
Uttar Pradesh Central Sector National Capital Region Power Station 2 210
Uttar Pradesh Central Sector National Capital Region Power Station 3 210
Uttar Pradesh Central Sector National Capital Region Power Station 4 210
Uttar Pradesh Central Sector Rihand Thermal Power Station 1 500
Uttar Pradesh Central Sector Rihand Thermal Power Station 2 500
Uttar Pradesh Central Sector Rihand Thermal Power Station 3 500
Uttar Pradesh Central Sector Rihand Thermal Power Station 4 500
Uttar Pradesh Central Sector Rihand Thermal Power Station 5 500
Uttar Pradesh Central Sector Singrauli Thermal Power Station 1 200
Uttar Pradesh Central Sector Singrauli Thermal Power Station 2 200
Uttar Pradesh Central Sector Singrauli Thermal Power Station 3 200
Uttar Pradesh Central Sector Singrauli Thermal Power Station 4 200
Uttar Pradesh Central Sector Singrauli Thermai Power Station 5 200
Uttar Pradesh Central Sector Singrauli Thermal Power Station 6 500
Uttar Pradesh Central Sector Singrauli Thermal Power Station 7 500
Uttar Pradesh Central Sector Tanda Thermal Power Station 1 110
Uttar Pradesh Central Sector Tanda Thermal Power Station 2 110
Uttar Pradesh Central Sector Tanda Thermal Power Station 3 110 -
Uttar Pradesh Central Sector Tanda Thermal Power Station 4 110
Uttar Pradesh Central Sector Unchahar Thermal Power Station 1 210
Uttar Pradesh Central Sector Unchahar Thermal Power Station 2 210
Uttar Pradesh Central Sector Unchahar Thermal Power Station 3 210
Uttar Pradesh Central Sector Unchahar Thermal Power Station 4 210
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1 2 3 4 5
Uttar Pradesh Central Sector Unchahar Thermal Power Station 5 210
Punjab State Sector Guru Nanak Dev Thermal Power Station 1 110
Punjab State Sector Guru Nanak Dev Thermal Power Station 2 110
Punjab State Sector Guru Nanak Dev Thermal Power Station 3 110
Punjab State Sector Guru Nanak Dev Thermal Power Station 4 110
Punjab State Sector Guru Hargobind (Lehran Mohabbat) Thermal Power Station 1 210
Punjab State Sector Guru Hargobind (Lehran Mohabbat) Thermal Power Station 2 210
Punjab State Sector Guru Hargobind (Lehran Mohabbat) Thermal Power Station 1 250
Punjab State Sector Guru Hargobind (Lehran Mohabbat) Thermal Power Station 2 250
Punjab State Sector Rice Straw(Jalkheri) 10
Punjab State Sector Ropar Thermal Power Station 1 210
Punjab State Sector Ropar Thermal Power Station 2 210
Punjab State Sector Ropar Thermal Power Station 3 210
Punjab State Sector Ropar Thermal Power Station 4 210
Punjab State Sector Ropar Thermal Power Station 5 210
Punjab State Sector Ropar Thermal Power Station 6 210
Rajasthan State Sector Kota Thermal Power Station 1 110
Rajasthan State Sector Kota Thermal Power Station 2 110
Rajasthan State Sector Kota Thermal Power Station 3 210
Rajasthan State Sector Kota Thermal Power Station 4 210
Rajasthan State Sector Kota Thermal Power Station 5 210
Rajasthan State Sector Kota Thermal Power Station Stage IV Unit VI 6 195
Rajasthan State Sector Kota Thermal Power Station Stage IV Unit VI 7 195

Rajasthan State Sector Giral T. Power Station ( Lignite ) 1 125
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1 2 3 4 5
Rajasthan State Sector Giral T. Power Station (Lignite) 2 125
Rajasthan Pvt. Jalipa Kapurdi Lignite TPP 1 135
Rajasthan Pvt. Jalipa Kapurdi Lignite TPP 2 135
Rajasthan Pwvt. Jalipa Kapurdi Lignite TPP 3 135
Rajasthan Pvt. Jalipa Kapurdi Lignite TPP 4 135
Rajasthan State Sector Chabra TPP 1 250
Rajasthan State Sector Chabra TPP 2 250
Rajasthan State Sector Dhaulpur CCGT 1 110
Rajasthan State Sector Dhaulpur CCGT 2 110
Rajasthan State Sector Dhaulpur CCGT 3 110
Rajasthan State Sector Ramgarh Gas Power Station 1 3
Rajasthan State Sector Ramgarh Gas Power Station 2 35.5
Rajasthan State Sector Ramgarh Gas Power Station Stage St-ll 3 37.5
Rajasthan State Sector Ramgarh Gas Power Station Stage-ll 4 37.8
Rajasthan State Sector Suratgarh Thermal Power Station 1 - 250
Rajasthan State Sector Suratgarh Thermal Power Station 2 250
Rajasthan State Sector Suratgarh Thermal Power Station 3 250
Rajasthan State Sector Suratgarh Thermal Power Station 4 250
Rajasthan State Sector Suratgarh Thermal Power Station Stage-3 5 250
Rajasthan State Sector Suratgarh Thermal Power Station Stage-4 6 250
Uttar Pradesh State Sector Anpara Thermal Power Station Stage-| 1 21Q
Uttar Pradesh State Sector Anpara Thermal Power Station Stage-| 2 210
Uttar Pradesh State Sector Anpara Thermal Power Station Stage-l 3 210
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1 2 3 4 5
Uttar Pradesh State Sector Anpara Thermal Power Station Stage-il 4 500
Uttar Pradesh State Sector Anpara Thermal Power Station Stage-Il 5 500
Uttar Pradesh State Sector Harduaganj Thermal Power Station 5 60
Uttar Pradesh State Sector Harduaganj Thermal Power Station 7 105
Uttar Pradesh State Sector Harduaganj Thermal Power Station 8 250
Uttar Pradesh State Sector Harduaganj Thermal Power Station 9 250
Uttar Pradesh State Sector Obra Thermal Power Station 1 40
Uttar Pradesh State Sector Obra Thermal Power Station 2 50
Uttar Pradesh State Sector Obra Therma! Power Station 7 94
Uttar Pradesh State Sector Obra Thermal Power Station 8 94
Uttar Pradesh State Sector Obra Thermal Power Station 9 200
Uttar Pradesh State Sector Obra Thermal Power Station 10 200
Uttar Pradesh State Sector Obra Thermal Power Station ‘ 11 200
Uttar Pradesh State Sector Obra Thermal Power Station ’ 12 200
Uttar Pradesh State Sector Obra Thermal Power Station . 13 200
Uttar Pradesh State Sector Panki Thermal Power Station ; 3 105
Uttar Pradesh State Sector Panki Thermal Power Station 4 105
Uttar Pradesh State Sector Paricha Thermal Power Station 1 | 110
Uttar Pradesh State Sector Paricha Thermal Power Station 2 110
Uttar Pradesh State Sector Paricha Thermal PoWer Station . _ 3 210
Uttar Pradesh State Sector Paricha Thermal Power Station B 4 210
Uttar Pradesh State Sector Paricha Thermal Power Sta.tion : s 5 250

Uttar Pradesh Pvt. Anpara ‘C’' Thermal Power Station . . : 1 600
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1 2 3 4 5
Uttar Pradesh Pvt. Anpara ‘C’ Thermal Power Station 2 600
Uttar Pradesh Pvt. Barkhera Thermal Power Station 1 45
Uttar Pradesh Pvt. Barkhera Thermal Power Station 2 45
Uttar Pradesh Pvt. Magsoodpur Thermal Power Station 1 45
Uttar Pradesh Pvt. Magsoodpur Thermal Power Station 2 45
Uttar Pradesh Pvt. Khamberkhera Thermal Power Station 1 45
Uttar Pradesh Pvt. Khamberkhera Thermal Power Station 2 45
Uttar Pradesh Pvt. Kundarki Thermal Power Station 1 45
Uttar Pradesh Pvt. Kundarki Thermal Power Station 2 45
Uttar Pradesh Pvt. Utraula Thermal Power Station 1 45
Uttar Pradesh Pvt. Utraula Thermal Power Station 2 45
Uttar Pradesh Pvt. Rosa Thermal Power Station 1 300
Uttar Pradesh Pvt. Rosa Thermal Power Station 2 300
Uttar Pradesh Pvt. Rosa Thermal Power Station 3 300
Uttar Pradesh Pvt. Rosa Thermal Power Station 4 300
Chhattisgarh State Sector D S PMTPS KORBA-I 1 50
Chhattisgarh State Sector D SPMTPS KORBA-I 2 50
Chhattisgarh State Sector D SPMTPS KORBA-I 3 50
Chhattisgarh State Sector DSPMTPS KORBA-I 4 50
Chhattisgarh State Sector DS PMTPS KORBA-lI 1 120
Chhattisgarh State Sector DSPMTPS KORBA-I 2 120
Chhattisgarh State Sector DSPMTPS KORBA EAST V 1 250
Chhattisgarh State Sector D S P MTPS KORBA EAST V 2 250
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1 2 3 4 5
Chhattisgarh State Sector Hasdeo TPS KORBA WEST 1 210
Chhattisgarh State Sector Hasdeo TPS KORBA WEST 2 210
Chhattisgarh State Sector Hasdeo TPS KORBA WEST 3 210
Chhattisgarh State Sector Hasdeo TPS KORBA WEST 4 210
Chhattisgarh Pvt. Lanko Amarkantak TPS PATHAD1 1 300
Chhattisgarh Pvt. Lanko Amarkantak TPS PATHAD2 2 300
Chhattisgarh Pvt. Kasaipalli TPP 1 135
Chhattisgarh Pvt. Kasaipalli TPP 2 135
Chhattisgarh Pvt. SVPL TPP 1 63
Chhattisgarh Pvt. Katghora TPP 1 35
Chhattisgarh Pvt. Raigarh Thermal Power Station No.1 1 250
Chhattisgarh Pvt. Raigarh Thermal Power Station No.3 2 250
Chhattisgarh Pvt. Raigarh Thermal Power Station No.2 3 250
Chhattisgarh Pvt. Raigarh Thermal Power Station No.4 4 250
Goa Pvt. Salgaocar Gas Power Station GOA (GT) 48
Gujarat Pvt. Sabarmati Thermal Power Station 15 30
Gujarat Pvt. Sabarmati Thermal Power Station 16 30
Gujarat Pvt. Sabarmati Thermal Power Station 1 120
Gujarat Pvt. Sabarmati Thermal Power Station 2 110
Gujarat Pvt. Sabarmati Thermal Power Station 3 110
Gujarat Pvt. Vatva Gas Power Station 1 33
Gujarat Pvt. Vatva Gas Power Station 2 33
Gujarat Pvt. Vatva Gas Power Station 3 34
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1 2 3 4 5
Gujarat Pvt. Sugen CCPP 1 382.5
Gujarat Pvt. Sugen CCPP 2 382.5
Gujarat Pvt. Sugen CCPP 3 382.5
Gujarat Pvt. Essar Gas Power Station 1 110
Gujarat Pvt. Essar Gas Power Station 2 110
Gujarat Pvt. Essar Gas Power Station 3 110
Gujarat Pvt. Essar Gas Power Station 4 185
Gujarat Pvt. Mundra TPS Ph-l 1 330
Gujarat Pvt. Mundra TPS Ph-l 2 330
Gujarat Pvt. Mundra TPS Ph-| 3 330
Gujarat Pvt. Mundra TPS Ph-| 4 330
Gujarat Pvt. Mundra TPS Ph-II 1 660
Gujarat Pvt. Mundra TPS Ph-II 2 660
Gujarat Pvt. Mundra TPS Ph-lii 1 660
Gujarat Pvt. Mundra TPS Ph-ill 2 660
Gujarat Pvt. Mundra TPS Ph-Ill 3 660
Gujarat Pvt. Mundra UMPP 1 800
Gujarat Pvt. Mundra UMPP 1 800
Gujarat Pvt. Mundra UMPP 1 800
Gujarat Pvt. Salaya TPP 1 600
Gujarat Pvt. Salaya TPP 1 600
Gujarat State Sector Bhuj Diesel Power Station 0.07
Gujarat State Sector Bhuj Diesel Power Station 0.15
Gujarat State Sector Bhuj Diesel Power Station 0.3
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1 2 3 4 5
Gujarat State Sector Bhuj Diesel Power Station 4.2
Gujarat State Sector Dhuvaran Diesel Power Station 0.6
Gujarat State Sector Dwarka Diesel Power Station 0.12
Gujarat State Sector Gandhi Nagar Diesel Power Station 0.4
Gujarat State Sector Gandhi Nagar Thermal Power Station 1 120
Gujarat State Sector Gandhi Nagar Thermal Power Station 2 120
Gujarat State Sector Gandhi Nagar Thermal Power Station 3 210
Gujarat State Sector Gandhi Nagar Thermal Power Station 4 210
Gujarat State Sector Kutch Lignite Thermal Power Station 1 70
Gujarat State Sector Kutch Lignite Thermal Power Station 2 70
Gujarat State Sector Kutch Lignite Thermai Power Station 3 75
Gujarat State Sector Kutch Lignite Thermal Power Station 4 75
Gujarat State Sector Mahuva Diesel Power Station 1.28
Gujarat State Sector Mandavi Diesel Power Station 0.15
Gujarat State Sector Mandavi Diesel Power Station 0.56
Gujarat State Sector Pandhana Diesel Power Station 1.02
Guijarat State Sector Sikka Thermal Power Station 1 120
Gujarat State Sector Sikka Thermal Power Station 2 120
Gujarat State Sector Ukai Thermal Power Station 1 120
Guijarat State Sector Ukai Thermal Power Station 2 120
Gujarat State Sector Ukai Thermal Power Station 3 200
Gujarat State Sector Ukai Thermal Power Station 4 200
Gujarat State Sector Ukai Thermal Power Station 5 210
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1 2 3 4 5
Gujarat State Sector Uran Diesel Power Station 1.28
Gujarat State Sector Wanakbori Diesel Power Station 0.4
Gujarat State Sector Wonakabori Thermal Power Station 1 210
Gujarat State Sector Wonakabori Thermal Power Station 2 210
Guijarat State Sector Wonakabori Thermal Power Station 3 210
Guijarat State Sector Wonakabori Thermal Power Station 4 210
Gujarat State Sector Wonakabori Thermal Power Station 5 210
Gujarat State Sector Wonakabori Thermal Power Station 6 210
Gujarat State Sector Haziira Gas Power Station 1 52
Gujarat State Sector Haziira Gas Power Station 2 52
Gujarat State Sector Haziira Gas Power Station 3 52.1
Gujarat State Sector Haziira Gas Power Station 4 351
Gujarat Pvt. Baroda Gas Power Station 5 106
Gujarat Pvt. Baroda Gas Power Station 6 54
Gujarat Pvt. Surat Lignite Thermal Power Station 1 125
Gujarat Pvt. Surat Lignite Thermal Power Station 2 125
Gujarat Pvt. Surat Lignite Thermal Power Station 3 125
Gujarat Pwvt. Surat Lignite Thermal Power Station 4 125
Guijarat State Sector Dhuvaran CCPP-I 1 67.85
Gujarat State Sector Dhuvaran CCPP-II 3 72
Guijarat State Sector Dhuvaran CCPP-| 2 38.77
Gujarat State Sector Dhuvaran CCPP-I| 4 40

Gujarat State Sector Gandhi Nagar Thermal Power Station 5 210
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1 2 3 4 5
Gujarat State Sector Utran Gas Power Station 1 33
Gujarat State Sector Utran Gas Power Station 2 33
Gujarat State Sector Utran Gas Power Station 3 33
Gujarat State Sector Utran Gas Power Station 4 45
Gujarat State Sector Utran CCGT 5 374
Guijarat State Sector Wanakobri Thermal Power Station 7 210
Gujarat Pvt. Peguthan Gas Power Station 1 135
Gujarat Pvt. Peguthan Gas Power Station 2 135
Gujarat Pvt. Peguthan Gas Power Station 3 135
Gujarat Pvt. Peguthan Gas Power Station 4 250
Gujarat State Sector Akrimota Thermal Power Station 1 125
Gujarat State Sector Akrimota Thermal Power Station 2 125
Gujarat Pvt. Surat DPS 0.1
Madhya Pradesh State Sector Amarkantak Thermal Power Station 1 120
Madhya Pradesh State Sector Amarkantak Thermal Power Station 2 120
Madhya Pradesh State Sector Amarkantak Thermal Power Station 3 210
Madhya Pradesh State Sector Birsinghpur (Sanjay Gandhi} Thermal Power Station 1 210
Madhya Pradesh State Sector Birsinghpur (Sanjay Gandhi) Thermal Power Station 2 210
Madhya Pradeshl State Sector Birsinghpur (Sanjay Gandhi) Thermal Power Station 3 210
Madhya Pradesh State Sector Birsinghpur (Sanjay Gandhi) Thermal Power Station 1 210
Madhya Pradesh State Sector Birsinghpur (Sanjay Gandhi) Thermal Power Station 2 500
Madhya Pradesh State Sector Satpura Thermal Power Station Extn. 6 200
Madhya Pradesh State Sector Satpura Thermal Power Station Extn. 7 210
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Madhya Pradesh
Madhya Pradesh

Madhya Pradesh

Madhya Pradesh

Madhya Pradesh

Madhya Pradesh
Madhya Pradesh
Madhya Pradesh
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Maharashtra

Maharashtra

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

Pvt.

Pvt.

Pvt.

Pvt.

Pvt.

Pvt.

Pvt.

Pvt.

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

Satpura Thermal
Satpura Thermal

Satpura Thermal

Power Station Extn.

Power Station Extn.

Power Station

Satpura Thermal Power Station
Satpura Thermal Power Station
Satpura Thermal Power Station
Satpura Thermal Power Station
Bina Thermal Power Station

Dhanu Thermal Power Station
Dhanu Thermal Power Station
Wardha Warora TPP

Wardha Warora TPP

Wardha Warora TPP

Wardha Warora TPP

Tirora TPP

Bhusawal Thermal Power Station
Bhusawal Thermal Power Station
Bhusawal Thermal Power Station
Bhusawal Thermal Power Station
Chandrapur Thermal Power Station
Chandrapur Thermal Power Station
Chandrapur Thermal Power Station

Chandrapur Therma! Power Station

4 5
8 210
9 210
1 62.5
2 62.5
3 62.5
4 62.5
5 62.5
1 250
1 250
2 250
1 135
2 135
2 135
2 135
1 660
2 210
3 210
4 500
5 500
1 210
2 210
3 210
4 210
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1 2 3 4 5
Maharashtra State Sector Chandrapur Thermal Power Station 5 500
Maharashtra State Sector Chandrapur Thermal Power Station 6 500
Maharashtra State Sector Chandrapur Thermal Power Station 7 500
Maharashtra State Sector Khaperkheda Thermal- Power Station 1 210
Maharashtra State Sector Khaperkheda Thermal Power Station 2 210
Maharashtra State Sector Khaperkheda Thermal Power Station 3 210
Maharashtra State Sector Khaperkheda Thermal Power Station 4 210
Maharashtra State Sector Khaperkheda Thermal Power Station 4 500
Maharashtra State Sector Koradi Thermal Power Station 1 105
Maharashtra State Sector Koradi Thermal Power Station 2 105
Maharashtra State Sector Koradi Thermal Power Station 3 105
Maharashtra State Sector Koradi Thermal Power Station 4 105
Maharashtra State Sector Koradi Thermal Power Station 5 200
Maharashtra State Sector Koradi Thermal Power Station 6 210
Maharashtra State Sector Koradi Thermal Power Station 7 210
Maharashtra State Sector Nasik Thermal Power Station 3 210
Maharashtra State Sector Nasik Thermal Power Station 4 210
Maharashtra State Sector Nasik Thermal Power Station 5 210
Maharashtra State Sector Paras Thermal Power Station 1 250
Maharashtra State Sector Paras Thermal Power Station 2 250
Maharashtra State Sector Parli Thermal Power Station 210
Maharashtra State Sector Parli Thermal Power Station 210
Maharashtra State Sector Parli Thermal Power Station 210
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1 2 3 4 5
Maharashtra State Sector New Parli Thermal Power Station 1 250
Maharashtra State Sector New Parli Thermal Power Station 2 250
Maharashtra State Sector Uran Gas Power Station 5 108
Maharashtra State Sector Uran Gas Power Station 6 108
Maharashtra State Sector Uran Gas Power Station 7 108
Maharashtra State Sector Uran Gas Power Station 8 108
Maharashtra State Sector Uran Gas Power Station 9 120
Maharashtra State Sector Uran Gas Power Station 10 120
Maharashtra Pvt. Butibori TPP 1 300
Maharashtra Pvt. GEPL TPP 2 60
Maharashtra Pvi. GEPL TPP 1 60
Maharashtra Pvt. Mihan TPP 1 246
Maharashtra Pvt. JSW Energy TPP (Ratnagiri) 1 300
Maharashtra Pvt. JSW Energy TPP (Ratnagiri) 2 300
Mabharashtra Pvt. JSW Energy TPP (Ratnagiri) 2 300
Maharashtra Pvt. JSW Energy TPP (Ratnagiri) 2 300
Maharashtra Pvt. Trombay Gas Power Station 2 60
Maharashtra Pvt. Trombay Gas Power Station 1 120
Maharashtra Pvt. Trombay Thermal Power Station 4 150
Maharashtra Pvt. Trombay Thermal Power Station 8 250
Maharashtra Pvt. Trombay Thermal Power Station 5 500
Maharashtra Pvt. Trombay Thermal Power Station 6 500

Gujarat Central Sector Gandhar CCPP 1 144.3
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1 2 3 4 5
Gujarat Central Sector Gandhar CCPP 2 144.3
Gujarat Central Sector Gandhar CCPP 3 144.3
Guijarat Central Sector Gandhar CCPP 4 224.49
Gujarat Central Sector Kawas Gas Power Station 1 106
Gujarat Central Sector Kawas Gas Power Station 2 106
Gujarat Central Sector Kawas Gas Power Station 3 106
Gujarat Central Sector Kawas Gas Power Station 4 106
Gujarat Central Sector Kawas Gas Power Station 5 116.1
Gujarat Central Sector Kawas Gas Power Station 6 116.1
Chhattisgarh Central Sector Korba Thermal Power Station 1 200
Chhattisgarh Central Sector Korba Thermal Power Station 2 200
Chhattisgarh Central Sector Korba Thermal Power Station 3 200
Chhattisgarh Central Sector Korba Thermal Power Station 4 500
Chhattisgarh Central Sector Korba Thermal Power Station 5 500
Chhattisgarh Central Sector Korba Thermal Power Station 6 500
Chhattisgarh Central Sector Korba Thermal Power Station 7 500
Chhattisgarh Central Sector Bhilai Thermal Power Station 1 250
Chhattisgarh Central Sector Bhilai Thermal Power Station 2 250
Maharashtra Central Sector Ratnagiri Gas Power Station 240
Maharashtra Central Sector Ratnagiri Gas Power Station 240
Maharashtra Central Sector Ratnagiri Gas Power Station 260
Maharashtra Central Sector Ratnagiri Gas Power Station 240
Maharashtra Central Sector Ratnagiri Gas Power Station 240
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Maharashtra Central Sector Ratnagiri Gas Power Station 260
Maharashtra Central Sector Ratnagiri Gas Power Station 240
Maharashtra Central Sector Ratnagiri Gas Power Station 240
Maharashtra Central Sector Ratnagiri Gas Power Station 260
Maharashtra Central Sector Mauda Thermal Power Station 1 500
Chhattisgarh Central Sector Sipat Super Thermal Power Station 1 500
Chhattisgarh Central Sector Sipat Super Thermal Power Station 2 500
Chhattisgarh Central Sector Sipat Super Thermal Power Station 1 660
Chhattisgarh Central Sector Sipat Super Thermal Power Station 2 660
Chhattisgarh Central Sector Sipat Super Thermal Power Station 3 660
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 1 210
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 2 210
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 3 210
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 4 210
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 5 210
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 6 210
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 7 500
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 8 500
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 9 500
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 10 500
Madhya Pradesh Central Sector Vindhyachal Thermal Power Station 11 500
Andhra Pradesh State Sector Kothagudam Thermal Power Station 9 250
Andhra Pradesh State Sector Kothagudam Thermal Power Station 10 250
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Andhra Pradesh State Sector Kothagudam Thermal Power Station A 1 60
Andhra Pradesh State Sector Kothagudam Thermal Power Station A 2 60
Andhra Pradesh State Sector Kothagudam Thermal Power Station A 3 60
Andhra Pradesh State Sector Kothagudam Thermal Power Station A 4 60
Andhra Pradesh State Sector Kothagudam Thermal Power Station B 5 120
Andhra Pradesh State Sector Kothagudam Thermal Power Station B 6 120
Andhra Pradesh State Sector Kothagudam Thermal Power Station C 7 120
Andhra Pradesh State Sector Kothagudam Thermal Power Station C 8 120
Andhra Pradesh State Sector Kothagudam Thermal Power Station C 11 500
Andhra Pradesh State Sector Kaktiya Thermal Power Station 8 500
Andhra Pradesh State Sector Ramagudam Thermal Power Station B 62.5
Andhra Pradesh State Sector Rayal Seema Thermal Power Station 1 210
Andhra Pradesh State Sector Rayal Seema Thermal Power Station 2 210
Andhra Pradesh State Sector Rayal Seema Thermal Power Station 3 210
Andhra Pradesh State Sector Rayal Seema Thermal Power Station 4 210
Andhra Pradesh State Sector Rayal Seema Thermal Power Station 5 210
Andhra Pradesh State Sector Dr.N Tata Rao TPS 1 210
Andhra Pradesh State Sector Dr.N Tata Rao TPS 2 210
Andhra Pradesh State Sector Dr.N Tata Rao TPS 3 210
Andhra Pradesh State Sector Dr.N Tata Rao TPS 4 210
Andhra Pradesh State Sector Dr.N Tata Rao TPS 5 210
Andhra Pradesh State Sector Dr.N Tata Rao TPS 6 210
Andhra Pradesh State Sector Dr.N Tata Rao TPS 7 500
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Andhra Pradesh Pvt. Thampipatnam TPP 1 150
Andhra Pradesh Pvit. Simhapuri TPP 1 150
Andhra Pradesh Pvt. Simhapuri TPP 2 150
Andhra Pradesh Pvt. Lanko Kondapalli Gas Power Station 1 . 233
Andhra Pradesh Pvt. .Lanko Kondapalli Gas Power Station 1 133
Andhra Pradesh Pvt. Gautami CCPP 145
Andhra Pradesh Pvt. Gautami CCPP 145
Andhra Pradesh Pvt. Gautami CCPP 174
Andhra Pradesh Pvt. Konaseema CCPP 1 140
Andhra Pradesh Pvt. Konaseema CCPP 2 140
Andhra Pradesh Pwvt. Konaseema CCPP 2 165
Andhra Pradesh Pwvt. Peddapuram Gas Power Station 1 142
Andhra Pradesh Pvt. Peddapuram Gas Power Station 2 78
Andhra Pradesh Pvt. Vijeshwaram Gas Power Station 1 272
Andhra Pradesh Pvt. Jegrupadu Gas Power Station 1 52.8
Andhra Pradesh Pwvt. Jegrupadu Gas Power Station 2 52.8
Andhra Pradesh Pvt. Jegrupadu Gas Power Station 3 52.8
Andhra Pradesh Pvt. Jegrupadu Gas Power Station 4 77
Andhra Pradesh Pvt. Jegrupadu Gas Power Station 5 140
Andhra Pradesh Pvt. Jegrupadu Gas Power Station 6 80
Andhra Pradesh Pvt. Kondapalli Gas Power Station 1 112
Andhra Pradesh Pvt. Kondapalli Gas Power Station 2 112
Andhra Pradesh Pvt. Kondapalli Gas Power Station 3 126
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1 2 3 4 5
Andhra Pradesh Pvt. L.V.S. Diesel Power Station 1 18.4
Andhra Pradesh Pvt. L.V.S. Diesel Power Station 2 18.4
Andhra Pradesh Pvt. Vemagiri, CCPP 1 233
Andhra Pradesh Pvt. Vemagiri, CCPP 2 137
Andhra Pradesh Pvt. Godavari Gas Power Station 1 47
Andhra Pradesh Pvt. Godavari Gas Power Station 2 47
Andhra Pradesh Pvt. Godavari Gas Power Station 3 47
Andhra Pradesh Pvt. Godavari Gas Power Station 4 67
Karnataka Pvt. Torangallu Thermal Power Station 1 130
Karnataka Pvt. Torangallu Thermal Power Station 2 130
Karnataka Pvt. Torangallu Thermal Power Station 1 300
Karnataka Pvt. Torangallu Thermal Power Station 2 300
Karnataka State Sector Raichur Thermal Power Station 1 210
Karnataka State Sector Raichur Thermal Power Station 2 210
Karnataka State Sector Raichur Thermal Power Station 3 210
Karnataka State Sector Raichur Thermal Power Station 4 210
Karnataka State Sector Raichur Thermal Power Station 5 210
Karnataka State Sector Raichur Thermal Power Station 6 210
Karnataka State Sector Raichur Thermal Power Station 7 210
Karnataka State Sector Raichur Thermal Power Station 8 250
Karnataka Pvt. Udipi Thermal Power Station 1 600
Karnataka Pvt. Udipi Thermal Power Station 2 600
Karnataka Pvt. Bellary Diesel Power Station 12.6
Karnataka State Sector Bellary Thermal Power Station 1 500
Karnataka State Sector Bellary Thermal Power Station 2 500
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1 2 3 4 5
Karnataka Pvt. Tanir Bavi Gas Power Station 1 425
Karnataka Pvt. Tanir Bavi Gas Power Station 2 42.5
Karnataka Pvt. Tanir Bavi Gas Power Station 3 42.5
Karnataka Pvt. Tanir Bavi Gas Power Station 4 42.5
Karnataka Pvt. Tanir Bavi Gas Power Station 5 50
Karnataka Pvt. Belguam Diesel Power Station (Tata) 1 271
Karnataka Pvt. Belguam Diesel Power Station (Tata) 2 27.1
Karnataka Pvt. Belguam Diesel Power Station (Tata) 3 27.1
Karnataka State Sector Yelahanka Diesel Power Station 1 21.32
Karnataka State Sector Yelahanka Diesel Power Station 2 21.32
Karnataka State Sector Yelahanka Diesel Power Station 3 21.32
Karnataka State Sector Yelahanka Diesel Power Station 4 21.32
Karnataka State Sector Yelahanka Diesel Power Station 5 21.32
Karnataka State Sector Yelahanka Diesel Power Station 6 21.32
Kerala Pvt. Cochin Gas Power Station 3 39
Kerala Pvt. Cochin Gas Power Station 1 45
Kerala Pvt. Cochin Gas Power Station 2 45
Kerala Pvt. Cochin Gas Power Station 4 45
Kerala Pvt. Kasargode Diesel Power Station ’ 3.12
Kerala State Sector Brahmapuram Diesel Power Station 1 21.32
Kerala State Sector Brahmapuram Diesel Power Station 2 21.32
Kerala State Sector Brahmapuram Diesel Power Station 3 21.32
Kerala State Sector Brahmapuram Diesel Power Station 4 21.32

Kerala State Sector Brahmapuram Diesel Power Station 5 21.32
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Kerala

Kerala

Kerala

Kerala

Kerala

Kerala

Kerala

Kerala
Lakshadweep
Lakshadweep
Lakshadweep
Lakshadweep
Lakshadweep
Lakshadweep
Lakshadweep
Lakshadweep
Lakshadweep
Lakshadweep
Lakshadweep
Puducherry
Puducherry
Tamil Nadu
Tamil Nadu

Tamil Nadu

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

Central Sector

Central Sector

Central Sector

Kozhikode Diesel Power Station
Kozhikode Diesel Power Station
Kozhikode Diesel Power Station
Kozhikode Diesel Power Station
Kozhikode Diesel Power Station
Kozhikode Diesel Power Station
Kozhikode Diesel Power Station
Kozhikode Diesel Power Station
Agatti Diesel Power Station
Amini Diesel Power Station
Andrott Diesel Power Station
Bangaram Diesel Power Station
Bitra Diesel Power Station
Chetlat Diesel Power Station
Kadamat Diesel Power Station
Kalpeni Diesel Power Station
Kavaratti Diesel Power Station
Kiltan Diesel Power Station
Minicoy Diesel Power Station
Karaikal Gas Power Station

Karaikal Gas Power Station

Neyveli Thermal Power Station(Ext)

Neyveli Thermal Power Station(Fst)

Neyveli Thermal Power Station |

4 5
1 16
2 16
3 16
4 16
5 16
6 16
7 16
8 16

1.14

1.03

1.256

0.09

0.058

0.43

0.8

1.06

1.8

0.51

1.8

1 22.9
2 9.6
1 210
2 210
1 50
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1 2 3 4 5
Tamil Nadu Central Sector Neyveli Thermal Power Station | 2 50
Tamil Nadu Central Sector Neyveli Thermal Power Station | 3 50
Tamil Nadu Central Sector Neyveli Thermal Power Station | 4 50
Tamil Nadu Central Sector Neyveli Thermal Power Station | 5 50
Tamil Nadu Central Sector Neyveli Thermal Power Station | 6 50
Tamil Nadu Central Sector Neyveli Thermal Power Station | 7 100
Tamil Nadu Central Sector Neyveli Thermal Power Station | 8 100
Tamil Nadu Central Sector Neyveli Thermal Power Station | 9 100
Tamil Nadu Central Sector Neyveli Thermal Power Station II 10 210
Tamil Nadu Central Sector Neyveli Thermal Power Station H 11 210
Tamil Nadu Central Sector Neyveli Thermal Power Station H 12 210
Tamil Nadu Central Sector Neyveli Thermal Power Station I 13 210
Tamil Nadu Central Sector Neyveli Thermal Power Station Il 14 210
Tamil Nadu Central Sector Neyveli Thermal Power Station Il 15 210
Tamil Nadu Central Sector Neyveli Thermal Power Station Il 16 210
Tamil Nadu Central Sector Neyveli Thermal Power Station Stage-ll 17 250
Kerala Central Sector Rajiv Gandhi CCPP 1 115.2
Kerala Central Sector Rajiv Gandhi CCPP 2 115.2
Kerala Central Sector Rajiv Gandhi CCPP 3 129.18
Andhra Pradesh Central Sector Ramagundm Thermal Power Station 1 200
Andhra Pradesh Central Sector Ramagundm Thermal Power Station 4 2 200
Andhra Pradesh Central Sector Ramagundm Thermal Power Station 3 200
Andhra Pradesh Central Sector Ramagundm Thermal Power Station 4 500
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1 2 3 4 5
Andhra Pradesh Central Sector Ramagundm Thermal Power Station 5 500
Andhra Pradesh Central Sector Ramagundm Thermal Power Station 6 500
Andhra Pradesh Central Sector Ramagundm Thermal Power Station 7 500
Andhra Pradesh Central Sector Vallur Thermal Power Station 1 500
Andhra Pradesh Central Sector Simadri Therma! Power Station 1 500
Andhra Pradesh Central Sector Simadri Thermal Power Station 2 500
Andhra Pradesh Central Sector Simadri Thermai Power Station 3 500
Andhra Pradesh Central Sector Simadri Thermal Power Station 4 500
Tamil Nadu Pvt. Samayanallur Diesel Power Station 15.143
Tamil Nadu Pvt. Basin Bridge Diesel Power Station 50
Tamil Nadu Pvt. Basin Bridge Diesel Power Station 50
Tamil Nadu Pvit. Basin Bridge Diesel Power Station 50
Tamil Nadu Pvt. Basin Bridge Diesel Power Station 50
Tamil Nadu State Sector Kuttalam Gas Power Station Unit 1 1 63
Tamil Nadu State Sector Kuttalam Gas Power Station 2 37
Tamil Nadu Pvt. Pillaiperumalanaliur Gas Power Station 1 225
Tamil Nadu Pvt. Pillaiperumalanallur Gas Power Station 2 105.5
Tamil Nadu Pvt. Samalpatti Gas Power Station 15.094
Tamil Nadu Pvt. Neyvelil Thermal Power Station 250
Tamil Nadu Pvt. Karuppur CCGT 1 70
Tamil Nadu Pvt. Karuppu<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>